
THe 

LEfiISLATIVE ASSEMBLY DEBATES 
(OFFICIAL REPORT) 

VOLUME VI, UJ3~ 

• FOURTH SESSION 
OP THB 

ftHlllTH LE61SLATIVE ASSEMBLY, 
1932 · 

SIMLA 
GOVERNHENT OF INDIA PRBBS 

1988 
.-R., 0 J. ,", .... l71 , .... '"l'" &./ -L1 

-- . -' ,.. t . ~ " ~ ..,-T 

Monday, 14th November, 1932



Le2"islatlve Assembl y. 

P"esiclent : 

THE HONOUB.A.BLE Sm IBRAHIM RAHIJoITOOLA, K.C.S.I., C.I.Il. 

Deputy Preside"t : 

MR. R. K. SHANMUKRAM CHErrY, M.L . .A. 

Panel of L'IIa;"",e., : 

8m HARI SINGH GOUR, K'l'., l\LL . .A. 
8m .AODUR RAllIlI, ICC.S.L, Kr., M.L.~. 
!tIR. G. MOMAN, C.l.E., l\l.L.A. 
~IR. MUHAMMAD YAMIN KIL\JI;, C.1.K, M.L.A. 

Secretary: 

MR. S. C. GUPTA, ('.T .. K, R\R.-AT-LAW. 

Assista"ts of Ihe Seeretllry : 

MUN Mtm.unUD RAFf, B"R.-AT-LAw, 
RAI BAHADUR D. DU'rT. 

Mar.': 
CAPTAIN HAJI SARDAR NtJR AHMAD KHAN, M.C., I.O.M., LA.. 

Co",,,,iltee 0" PtdUc PeliHIHIs: 

MR. R. ·K. SHANKUKHAM CHETTY, M.hA., CIt.ainnata. 
MB. G. MOMAN, C.I.E., lUJ.A. 

• MR. C. S. RANG A hER, ll.L.A. 
Sm ABDULLA.-AIrMAMUN SUHRAWABDY, KT., ML.A. 
MR. B. SITAlLUrAltAro, M.L.A. 

U88LAD :? 



~ .. 

Mo~(D.¥, 7m NOV'-IlBII, Haa-

Members Sworn .. 
Questions ·and AnRwen 
Short Notice Question and· ADlwer 
Death of Sir Ali Imalll 
Governor General's Assent to Bills 
. Statements laid on the Ta.ble 
The Criminal Law Amendment Bill-PretMftrt.ation of the Report 
• of the Select Committee 
Resolution re Tl'ade Agreement signed at Ottawa-Discul8ion 

not CODCllu~d 

fUE8DAT, 8TH NOV&KBKR, 1932-· 

1677 
167'1-1718 

1719-22 
1722-26 

1126 
1727-31 

1731 

1731-62 

Questions and Answers 1763--~ 

Reso]ution re Trade Agreement signed at Otta.w.-Dilleuaioa 
not concluded 1603-46 

WEIlNJo;BDAY, 9TH N()n':MB~R. 1032·-
Member Mworn 
QuestiQDl> and Answers 
Statements llLid on the Table 
ReROlution re Trade Agraement signed at OttaW.-DiscU88ion 

not concluded . . . . . . . . 
I'HlTRSDAY, 10TH NOVEMBER) 1932-

Re!lolut.ion ,.e Tracie Agreement Rigned at Ottawa-DiacU88ion 
poetponll(l 

Stat.ement. of Business 
Mmw.h·, 14TH NovJo:MBF.u,1982-

Questions and Answers 
lill8tarred Questions and Answers 
Statemllnts laid on t.he Table 

• 

The Indian Merchant Shipping (Amendment) Bill-Present&~ 
tion of the Reptlrt of t.beSele~t Oom.ittee 

The B~ng.l ~upp~euioD of Te~t OD~(Bu~eJJtary) 
BlIl-DIScusslon on tbt: Ulot3aft it- oonllllier a4lODmed .. 

Appendiz 
4 

l.84I 
1847-89 
1890-96 

1896-1938 

1939-70 
1970 

1971-2020 
2020-29 
2029-3S 



I'.AHI. . 

TmlBDAy, lbm NovaJOIBR, 193Z-
QuestiOIl8 and Answers 2051-87 
The Beugal Suwreuion of Terrorilt Outragee (Supplementary) 

Bill---Conaideration postponed • • • •. • . 2087.....aG 
The Criminal Law Amendment Bill-Cow",""tI 2090-2101, 2102-32 
Resolution ,., Trade .Agreelnout signed at Ottawa 2101-02 

WI:DD8D4Y, 1&1ox NOVEIIDB, 1032--
Queatioll8 and Anawera 2l.S~ 

Preeent&t.ion of the Report of tho Public ,\coounts Committee 2167-83 
The Criminal Law Amendment Bill--Ooll'.NtI .. 2184-99, 2OOO-SO 
R8IIOlution ,., Trade Agreement signed at Ottaw3 2200 

¥oJrD4Y, 21ST NOVB1IUR, 1932-
Members Sworn .. 2281 
Questions and Answers 
Unstarred Questions and Anawe ... 
Statements laid on the Table 
Resolution rt: Tralle Agreement EiigoE'd nt Ot.tawa-Time for 

submil18ion of Report extended .. 
The Criminal Law AmE'ndment Bill-Motion to eoD.sider 

adoptetl • 
Appendix 

'.l'uBIID~Y, 22ND Novt;Al.B&K, 193~
Questioll8 and Answers 
Short Notice Questions IUld Answers 
The Criminal Law .Amen-in\ent BiIl-CotIt'H,d 

WIlD~E8D~Y, 23RD NOVEKBER, 1932-
Questions and Answers 
The Criminal Law' Auvmlbneut Bill-oonUH,d 
Committee on PetitioDll 

THURSDAY, 24TH NOVEJlBER, 1932-
Short Notice Question and Answer 
Statements laid on the Table 
The Criminal Law Amendment Bill-CotlH"",d 

MoNDAY, 28TH NOVEKBBR, 1932--
Member Sworn -
Questions and Answers 
Onst&rrcd Questions and Answers 
Statements laid on the Table 
The Criminal Law Amendwt;.Ilt Bill-OOtitmuetJ • 

~1-74 

2275-82 
2282--85 

• 

2286-2321 
2322 

2323--Q 
2353-69 

2369-2401 

2403-12 
241.2--62 

2432 

2483--68 
246S-77 . 

2478-2628 

2629 
2629-84 
2564-66 
2686-67 

2568-2610 
Resolution re Trade Agreement aiJl!ed at Ottawa-Presenta-

tion of the Report of the 8peeial Committee .• . . 2610 
6 



LEG ISLATIVE ASSEMBLY, 
Monday, 14th Novemb6T, 1932, 

The Assembly met in the Assembly Cha.mber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir lbrnhim 
llahimtoola) in the Cha.ir. 

QUESTIONS AND ANSWERS. 

SPEECH DELIVERED BY KHAN SAHIB MALIK KARAM DIN, 'IJlUC,P.-IB 
MASTER, LAHORE, IN THE MEETING OJ' THE INDJAN P 05'1S AliiD 
TELEGRAPHS MUSLIM UNION, LAHORE. 

lloo. *J[r, B, Das: (a) Is it n. filet that Khan Sahib Ml.Ilk T{llram Din, 
Telegraph Master, I~llhore, delivered II f;rll~ech .in the meeting of the India.n 
PostR and Telegraphs Muslim Union held in Bl.lrkat Ali Hall, Lahore, on the 
10th July, 19:-:12 (which is reproduced on pages 5-7 of t,he P08tal Advocate 
for July, H132) , in which he characterised the Hindus us "crnfty and 
wolves in sheep's clothing, belongin!{ to n clnss which measureR everything 
in rupees, !lnnaR and pies and feeling no scruples to achieve their ends", 
condemned Government by remarking that the Muslim interests nre not 
safe even in the handR of Government; I!nd dwelt upon politics by stating 
that Mahntma Gandhi offered to the Muslims a blnnk cheque which 
ultimntel~' provl'd to he a hnit and n hoax? 

(b) Is it n fnet that the said Khan Sahib is the SecretRl'y of the Telegraph 
Co-operative Credit Society which hRA in its fold shareholderR of nIl t,he 
chief communities. HinduR, Muslims, Sikhs and Christians, and the 
PostmaRter General, Punjab and North-West Frontier Circle is the cz-ofJioio 
President of the Society? 

(0) Wa~ the speech in question specially brought to the noHce of the 
Postmaster General by the shareholders or any other organisation? 

(d) If the replies to parts (a), (b) and (0) are in the affinnative, will 
Government pIeaRe state whether any action was taken by the Postmaster 
Genernl, in hiR cnpa<litv as President of the said Society and nR head of 
thl:' Circle, against Malik Karam Din for his above-mentioned utterances? 

(6) If no action has so far been taken by the Postmaster General, 
will Government please stattl what action is proposed to be taken now? 

The Honourable Sir :rr&Dk Noyce: (a) The attention of the Honourable 
Member is invited to the reply to part (a) of question No. 128, asked on 
th~ BOth September, 1932, in the Council of State. 

(b) Bnd (e). Yes. 
(d) He has been personally warned by the Postmllster·Genera) thAt 

8 repetition of utterances of thi. kind will iDvolq serioua coD8eC}ueDces. 
(e) Does IIO~ 8l'1iae ia -flew Of • repty to pMlfd). 

( 1971 ) .l 
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PREPONDERANCE OF MUSLIM POSTA.L OFFICIAL!'! AT JBELUM. 

1110. *Kr. B. ,. : .... :(a) Is it " fact. that the Postal administration 
at Jhelum is entirely in thl' hands of Muslim officers, viz., the Super-
intendent, PORt Offices, the Head Olerk, t.o Superj~tendent, Post Offices, 
the Insp~cto.t' of Post Offices, Jhelum Sub-Division, the Postmaster and 
Deputy Postmaster, .Jhelum, the Town Inspector, Jhelum, and the Head 
Correspondence Clerk, Jhelum Head Office, are all Muslims 'I 

,(b) If the reply Po part (a) be in the affirmative, will' Government please 
state why no action has been taken to remove this overwhelming pre-
pondl'rance of Muslim officers nt '.>ne station? 

The Honoura.ble Sir Prank Boyce: (a) Except that the Deputy 
Postmaster, Jhelum, is a Hindu, the facts are as stated by the Honourable 
Member. 

(b) Government do not 'proPO&El to interfere in the matter which is 
·within the oompetence of the Postmaster General, P~jab; to whom' a 
·copy of the 'question has been sent,. .. 

Kr. B. B. JlJira: Are Government aware that the Inspector is a 
resident of the Jhelum di&trict? 

'l'he Honourable Sir Prank Noyce: I wus not, aware of tbat. 

Mr. Muhammad A.nwar-ul-Azim: Will the Honourable Member kindly 
tell us what is the position of the Dost office.; at Puri and Cutta.ck, in view 
of the reply just given to' Mr. Misra? . 

The BOIlourable Sir Prank Noyce: I am afraid I muEit ask for notice 
of that question. 

JIr. Lalchand NavaJrai: Will the Honourable Member be pleased to 
state what is the communal policy of Government in keeping Muham-
madans or Hindus in one post? 

The HODourable Sir Prank Noyce: As a rule postingEl are made without 
reference to communal considerations., 

DR"WIWG 01' LESS PAY BY oBSTA.IN OFFIoERS OJ' THE NOBTH WJII8TBBW 
'RA.ILW.,y. . . 

1111. *D1'. Ziaud4ln .AJa1Dl4 (6n behalf of Mr. Muhammad MuQzzam 
.Sahib Bahadur): (a) Is. it ~ fact tha.t on the North Western Railway 

'. certain o1ficers drew pay for ' February. i982, for one week only 'I 
(b) Is it a fact that if they bad drawn pay for th~ full mopth, they 

would have had to pay .• higher rate of ·iIicoiM·~:i? " _ .. ", 
'(0) Is it perminible' for an, .ofli~ to. ~w ,pay f~r, only one '.we~k' in 

any month? ". . 
(d) If the answer to part (b) be in the affinnative, was 'it not; the duty 

.• of ,.the Chief ACCQunts .·OfliQer not ·to permit Buoh· an arrangertle~t? 
. ,(,) Will Government 'state what officers reiorie4 to this 'p~tioe NUl 
whether the Chief A~ta omcer, himself ..... oIieOf·them? 



QU&8TION8 A!i'D ANSWERS. 1973 

(I) What action do Government propose to take against the officers 
concerned and against a recurrence of this practice? 

-111'. P. B. Bau: (a) and (e.). ram infonned that two officers, of whom 
:the Chief Accd\mts Officer was one, drew pay for only part of February. 

(b) Yes. 
(0) and (d). The question whether such a practice i& pennissible under 

·;the existing rules is under investigation. 
(f) The question is under consideration. 

INTRODUCTION OF AN EQUITABLE SYSTEM OF THE MoVE: DOWN TO :OBLIII BY 
:; RO'l':A.TION OJ' THB ABMY HEADQUABTEM CLBiUCAL ESTABLIfQIIIPTs. 

1112. *111'. LakhaDd lfavalral (on beh&lf of Mr. S. G. Jog): (a) Will 
-Government be pleafled to state whether it is a fact that a cert~ 
portion of the Army Headquarter", clerical establishment,s h~ been 
regularly moving to Delhi during the winter months and that !l. certain 
portion is left at Simla from year to year 7 

(b) Is it a fact that the majority or the clerical establishments left at 
Simla during the winter belong to the plail!s? 

(e) Is it a fact that British troops have a fixed duriJ.tion of service in 
India and that even during this short period arrangements are made to 
ilend them to hi1l stations to avoid an ncl\-erse effect upon their health on 
account of stay in the plains during the summer? 

(d) Have Government considered the question as to whether permanent 
'Stay in the rigorous climate of Simla winter with its snowfall!! has a similar 
adverse effect upon the health of persons heknging to the plains as the 
hot climate of the plains has upon persons belonging to cold countries? 

(e) Is it a fact that certain grades of clerical establishments receive no 
winter al10wRnce at Simla whereas, in addition to the travelling allowance, 
aJ1 allowance of thir~'y per cent. per mensem is granted to persons' of the 
·lI~e grades moving down to Delhi? 

(f) Are Government aware that Simla is much mQre. e:![pensive than 
Delhi and that the establishments remaining in Simla during the winter, 
particularly those not in receipt of any winter allowance, besideS under-
going the rigours of the Simla winter. June to incur considerable ndditionnl 
expenditure in the provision of heating arrangements in their residences, 
in sending their families to their distant native places in the plains,· and 
in maintnining double establishments? . 

(g") Is it a fact that certain branches of Army Headquarters whioh used 
'to move in toto in previous years now move in part and certain offices, B.g., 
Army Department, Royal Air Force (whOM.") Headquarters were at AmbaIa 
,,,revi,ously) and the office of the Military Accountant. GeJleral now move 
. In much greater strength and that the change in movlllg strength has not 
"resulted: in administrative deterioration ?r efficiency?, 
'(h) Do o()V~fn~~Dt bow: ~.hat ~he rigours of the S~la winter and tile 
. tndl!et~ry ·loss·involv:ed cause ... & genuine h.eartbuming amongst the nOD-
tDoVlng miriisterial· establishmeilts of the Army Be~quart~r. offices?' ... 
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(i) Aft Go\llll'JllDent pt'epared to take steps: 
(i) to increa&e the moving st.rength of t.he Army Headquarters offices,. 

if necessary hy the curtailment of the move of the .Attached 
Offices and Civil Secretariat Offices which have so far ~ 
moving in toto; and 

(ii) to introduce a system of move by rotation, either of entire 
offices or self-contained parts thereof, so that all members. 
of the clerical establishments may have an opportunity of 
passing the winter in Delhi by turn? 

Ill. G. B. r. TotteDham.: (a), (b) and (c). YeEl. 
(el) I can only say that t.he practice has been in existence for many 

ye6l'll without noticeable ill effects. 
(e) Winter allowance is gr&nW to the lower grades oi the clerical 

penonnel in Simla: it is not admi&eible to first division assistants. .An 
allowance on a sliding sca\e, called the Delhi moving nllowRnce, is granted 
to all assistants and clerkl'o of Armv Headqunrters who move down t() 
Delhi. in order to compensate them f'Or being awn~' from their headquarters 
.station and for huving to maintain tWG estllblishmcntl'O. 

(j) Government do not fldmit that this is t.he case. 
(g), (h) and (i). The move of any portion of Army Headquarters is 

determined not by the i..nuividlwl eonvenierlce of o/TIcerf; or derke, but 
by considerations of administrative efficicu(':v, subject to the restrictions 
imposed by the limited amount of residc,ntiRI and office accommodation 
available in Delhi. 

ThiEl being so, it is Dot possible either to increa!:le the moving strength 
of Army Headquarters or to move the Offi(,FS by rotation. 

INTBODUOTION OF AN EQurU.BLE SYSTEM OF THE MOVE DOWN TO DF..LHI BY 
ROTATION OF THE ARMY HEADQUABTERS CLERICAL ESTABLISHMENTS. 

'1113. ·Kr. B. G. Joe: (a) Is it a fact that, as a result of representation 
made by t.he clerical establishment employed in the Master General of 
Ordnance Branch, a certain portion of t.he establishment of that Branch 
was included under the "moving" category in 1931 by a corresponding 
reduction in the moving strength of other branches? 
. (b) Is it a fact that the Master General of the Ordnance in India, iil 
spite of the small quota of the moving strength sanctione4 last year for his 
,~ranch, whioh was previously non-moving, ha~ arranged that, 8S far as 
practicable, different self-contained sections of the office should mdVe to 
Delhi each year so that all members of the establishment may have & 
chanee of moving to Delhi? 

(Ie) Are Government prepared to issue instructioDs forthwith to Heads 
,of Branches in the Army Headquarters to adopt the system referred to in 
part (~) and relax the rigid sanctioned strength of -01BceN and alerb for 
'8'achBranch to enable self-oontained partil ofoffioasflo,lil&Ve by iGtIdioll.:? 
• (d) ,Are Gov~rnment prepared also tp -proce~ with the question of 
ilrDNasing the bJOmg etrengtb of, the Army Hee.aCluar:fle~ a1tieea and 
edop~ -, a1\', ~el}~ of n;lovl:! by l'otation,in the' C$se of aU ".,..y 
and ':Royal '&11" ~ HeadqUln'ters dfticel' ' -- ' 



QOBSTIONS AND AN8WUI:l. 

~. Q. Jr.. ~. ~bam: (a) The number of clerks of the Master 
Gen~ral of the Ordnance's Branch moving to Delhi was not increased iu 
eonsequence of, representation from the clerical e&4ablishment: the 
increase was necessitated by reasons of administrative convenience and 
efficiency. 

(b) The reply i~ in the negative.. 
t(.c) and (d). No, Bir, for the reasons stat.ed. in reply to parts (g) (h) 

:and (i) of the previous question. ' 

DSPOBTATIOX 01' POLITICAL PmSOliBBS TO TO ANDAJlA1.'fs. 

1114 .• JIr. S. O. Jlitra: (a) Will Government be pleased to state how 
many days before the actual date of deportation it was decided to send 
the first batch of prisoners to the Andamans? 

(") AM Government aware thM on the 11th August, 1982, the Honourab~ 
:Sir Pravas Chandra. Mitter, Kt" Member in charge, Jails, Bengal, made a 
.tatement in the Bengal' Legislative Council that the date' of deportation 
lIIIalll not fixed? If so, how was it that the deported prisoners were broug~ 
down to Calcutt& from their respective jails only two days later, 1I!u., 18th 
August, and deported on the 15th morning~ 

(c) If not, will Government be pleased to stat. tile Pe8IIOD:, for not 
atatiag tb" date of cieporiation? 

(d) Is it not a fact that although queries were made by ~everal rela-
tives of the' deported. prisoners 88 to interview and date of departuf«;l, ~ 
.intimation whatsoevp.r was supplied to them' 

(6) Is it a fact that no facilities for interview prior to deportation were 
-given all.d none of the relatives of the deported bad I\ny oppnrtunit,v for 
the I~st interview except in tihe csse of two prisonel'5 whose relative. 
fortunately could arrange interviews on private infarmatiOD ~ived by 
'mere accident l' 

(f) If 80, will Govemment please state the reRSOils for keepinB even 
',the old parents and wives of the deported in utter darkness lObout tIae 
'fate of their dear ones '! 

(g) Are Government prepared to Bssure this House that in future no 
'Buch hush hush policy will be followed Bnd prisoners' relatives will be 
-dorded proper facilities to interview tile prisoners before sllch deporta-
tion l' 

(h) Will Government please state: 
(i) when the next batch will be sent; 

(ii) how many more will be deport-ed; 
(iii) whether their relatives will be timely informed; and 
(iv) whether they will be "Uowed' interviews before dep~rture? 

'l'h. Bonourable Kr. B. Q. Balg: (a) Nine day&, 
(b) The Honourahle Member in charge of J1..ils' fn the Government of 

Bengal stated on the 11th August that the definite dates of transfer had 
'Dot been.ftnally settled. The factte are that Gover.mnenli :did:~ot: fi~ any 
.date for the transfer of the- prisoners; Tke:Jnspector-GenBal of PrisoDi, 
-.' receipt of the' Government order'that; tbeae prisoners welle tQ be 
desp"., to, 1;he Aad8lllM8,too~steJN! ;~' collect them ~ J.qe ~ 

• 
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Central Jan with a View to their transfer. As tbeAndamana steamer was. 
to sail from the pol't oil the 15th August, he fixed that date for the-
transfer of the prisoners. 

(c) Does not arise. 
(d) Government received no EllJch qu~es. 
(e) No. Facilities were given for interviews and six prisoners were' 

interviewed by their relatives. 
(J) Does not arise. 
(g) aw:l <h) (iii) nnd (iv). Facilities will be afforded 88 far as 

practicable. 
'(h) (i). A date has not been fixed. but it will probably be in jan~y .. 

1'988. 
(h) (li). The number will be deci~ed. later. 

Kr. Gaya Prasad Singh: May I know why this hush-hush policy was 
adopted by Government'l Is it because they apprehended iIOme sort of 
attack for the purpose of rescuing t,he prisoners? . 

ft. BOIIO.able Mr. H. G. Hatg: No, Sir; I do not admit that there 
was any hush-hush policy. Only a Elbort period elapsed between the 
decision to send thelie prisoners and the sailing of the ~hip, and it was on 
that ground that there was some difficulty in allowing interviews to th, 
relativ61:1 of the prisoners who were at some distance from Caloutta.. 

Mr. S. O. llitra: May I take it that in future retnt·ivcs of these prisonera: 
will get some opportunity, because transfer to the Andama.ns means aD 
end of all interviews. 

The Honourable Mr. H. G. Ha.ig: I think the Honourable Member may 
be &atisfied that, as far as possible, notice will be given to the relativea-.. 

FAOILITIES FOB POJ"lTIOAL PRISONEBS IN TlIB AliIDAJUlI'S. 

Il15. ·"f. S. O. Kltra: (a) Will Gov£>rnment inform the House if. it is a 
fact that the prisoners deported to the Alldamans are not getting the same 
faoilities I-\s they used to get in Bengal jails in the matter of writing letter .. 
and in the supply of meals and clothos~; 

(b) Will Government be pleased to state what arrangement has beeD 
made for cooking their meals'l 

(e) Will Government be pleased to Btate if the prisoners are treated in 
accordance wit\! their classification? 

'!"he HOI101l1'.ble Mr. H. G. H .... : (a) No. In general the Bengal rule .. 
are fol,lowed.:., , 

(b-) I'1'eplied. tlO this quesliion on the 20th September in answer· to ~-
.HonoUt'sble Member'. starred question No. 516. ,: ii 

(c) r refer the Honourable Member to the reply which I ga-.e to·:M~ 
Bhuput Bing' B sta.rred question No. 294 on tile 16tB September ladk 

• 



QUBSTTONI AND ANSWERS. 1977 

ISSUE OJ'FOR'l'lOGHTLyBuu.ETmS AS TO THE HEALTH 01' THE POLITICAL 
PRISONERS IN '1"IIE ANDA1UNI'I. 

·1116. *Jrr. S. O. II1va: (a) Is it a. fact that the eldest brother of Sushil 
Du Gupta, a deported prisoner, sent nrpply-paid telegram to Sushi! at 
Port Bla.ir enquiring about his health on the 5th September, 1982, and ~e 
reply was suppressed? 

(b) Have Government considered whether ·the health of the deported 
prisoners will be affected owing to the bad clima.tic condition of the 
!Andamans? 

(c) Are Government a.ware that the friends and relatives of the pri-
soners and the general public ore much alarmed over the fate of the 
pri80Ilers and, with a view to allaying such public feeling, are Government 
prepared to arrange for the is&ue of fortnightly bulletins as to the health 
of the deported prisoners? 

The Honourable lIr. B. G. Baig: (Q) The rules permit prisonel'fl to 
send communications not moro than once a. month, and this rule is :baing 
observed. 

(b) I would refer the Honourable Membef to the reply which I gave 
to his starred que~ions Nos. 514 and 515 on the 20th September, 1932. 

(0) Government are not prepared to take the action proposed. 

Mr. S. O. MiVa: With reference to part (a), may I inquire if th 
relatives can send a wire reply prepo.iJ to the Superintendent of the J3il 
in order to have information that they are keeping good health, when 
there are rumours that they are not keeping good health? 

The Honourable Kr. B. G. Baig: I am afraid the system of reply 
paid telegrams cannot be used to defeat the ordinary rules in jails. 

Mr. S. O. llitra: Will they Rpecil111y considpr the case of the deportees 
transferred to such an unhealthy pinee (It! the Andamans, when there are 
all sorts of rumours ond their t91atives are really apprehenRive about 
their health? In that case will;t be pORsible for ·Government only to 
say that they are keeping good health, when they get these repl.v pmpaid 
telegrams? 

The Honourable 1Ir. B. G. JlaIg: I see .no reason for any departure 
from the ord:nary rules. 

'hMPOJl.ARY STAFF ATTACHED TO THE OP'I'ICES OP' THE AOOOUNTAN'J' GENERAL, 
BBNGAf., AND THE LATE EXPEBIMEliTAL ACCOUNTS AND AUDIT OFFICBS 
AT CALCUTTA. 

1117. *Kr. B. O. Kitra: (a) Will Government please refer to their 
answers to my starred questions put in this House in the Session of Sep-
tember, 198]. regarding temporary staff attached to the offices of the 
Accountant General. Bengal, and the late Experimental Accounts and 
Audit Offices at Calcutta, and state what action, if any, has since been 
taken to confirm all these men in service, who are now working in the 
ofBces of the ..Acoountant General. Bengal, and Deputy Accountant 
General, CeDtral:RevenueB; Ollioutta? If not, why not? 

• 
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(b) Is it (I. 'fact that a number of teDlJ)Ol'ary mell,8IDploy~ in. Cibe 
office of the AooountaRt GeJlel'al. Be~,al. Calcu~. whose dates of first 
appointment in service are later than that of the temporary men em-
jdoyed in the late Experimental Accounts lind Audit Offices, Oalcutta 
have been made permanent after 26th March. 1926, in the parent oftiO: 
(flU .• Aooouatant General, BeBgal) , in contravention of the Audlkli 
General's OJ-ders conveyed in his Oircular letter No. 1474-E./441-A.-/2fS, _ted the 28th March, 1926?, 

(c) Is it a fact that the orders contained in the Government of IncU.. 
Finance Department, letter No. D.-452S-Ex. 1-81, dated the 9th July. 198t, 
debarring the confirmation Of men appointed after 16th July. 1981. do 
.06 apply to any of the. men? Do Government know that these melt. 
are till in temporary status due to the non-observance of the Auiillor 
General's Order of 1926 quoted above?, 

(d) Is it not a fact that the temporary service rendered by the mea 
employed. in Sukkur Barrage Audit Office has been allowed to count for 
leave and pension in Govemment. of India. Finance Department. letter 
No. 2853-F. E., dated the 29th September, 19231 If 80, do Governmen' 
propose to count the past temporary services of these men. rendered ID 
..... Exper.imental Aooouaw and Audit Offices, Oalcutta, ~wards leave 
and pension. when they are eventually made permuent 1 

(e) ..be q.overnment aware that tla .. men are aerviDg temporarily for 
periods even extending over eight years 1 Are Government prepared to 
•• empt them from medical examination under Fundamental Rule 10? 
• (f) Is it a fact that oortain privileges regarding leave are enjoyed by 
the temporary sta! of the office of the Comptroller, Assam, whose aenioea 
were over five yeara? If 80. are Government prepared to extend to tb_ 
men all those privileges enjoyed by permanent men during the period for 
which they are kept as lfiemporary 11 

(g) Are Government aware that duriBg last retrenchment so~.e of theM 
Jnen were discharged and subsequently re-employed on the mmlmum pay 
of their time-scale? . 

(h) Is it a fact that their discharge is due to proper e!eot not beiGg 
given to the Auditor General's order of 1926 at the right time? If..o, 
dQ Government propose to re-employ them OIl their old pay and cODdOlle 
the breaks in their services at the time of their confirmatioD 1 If Dot. 
why Dot? 

ft. Honourable Sir Alan Parsons: (Ill The question of bringing on to 
a permanent footing such temporary post.s us are perJlllinently necessary 
in the two offices is under consideratioll. No speeial action has been 
taken in regnrd to the confiTruat,ion of the temp0l'llry men in these oftioeI·; 
.he qucst:on of their continuation will be considered in the usual course 
&8 vacancies occur. 

(b) The attention of tho Honourable l\f(:rnber is. invjted tp paragraphs 
~ and 4 of the note sent to him in conner-tion with his starred question 

. No. 1149, asked on the 3rd Ootobflr, 19H1. A copy of the ~te; is lai,d on 
'the table. .. 

(oc) YeR. In th~8 connection a.lso I would refer. th" IlOQour.able 
. Member to the note just· mentioned. 

(d) The &Dewer to ~e tiNt 8eilteooe Of· this: pM't.ill -c'Yes", and to. the 
second, "No" .. If- the temporary :poM;f:·held'~~··lbeBe:-m_ eV80tul1 

• 
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lbecome permanent, thei)." past temporary semca will count for leave and 
pension under the existiDg rules. Government do Dot propose to graDt 
any further CODcetlsion. 

" (6) Some meD may have put iD" temporary service extending to abou. 
-eight yean; but all accepted employment with the full knowledge that it 
was purely temporary. GovernmeDt are not prepared to allow a whote~ 
,sale exemption from medieal examination. 

(f) So far as GovernmeDt are aW:&.l·e, no such privilege is enjoyed by 
ille "temporary staff of the office of the Comptroller, Assam, but an enquiry 
is being made on the point. 

(g) Yes" At the time of discharge, the men received certainmoneJ 
1IOJlcessionB which, it was intended, should wipe off all their claims on 
~vemment in respect of their past servioe. 

(h) Here, again, the Honourable Member's attention is invited flo the 
1lOte mentioned above. Governrhent are not prepared to issue general 
orden on this point, but iDdividual clu~es of hardship will be cons:dered if 
'8nd wheD they are represented through tbe usual official channel. 

"Note ezplaining the 'PTocedVTt. foilotJJtd in Teg!l7atiilg tM. d~At6ge (}I tellJllloTa,." 
8UrpltU ptT8onn,,1 in connection _11 the amaZgamatiOti of acooullta and audit 
office. at Calcutta. 

In OODDect.iOD with the &IDalpmatioo of accountll and audit officee at Calcut.t.a 
_me diffioalty haa ariM" iD regard to t.ha proaedur.. to be £GUowed ill regulat.ing the 
odischarge of temporary lurphu pel'lODileL A similar diftioult.y il alao lure to ari .. 
in connect.ion with the amalgamation at Delhi. Tht, problem ia both important. and 
"lODIewhat complicated. .Repreeent.atiOllll have been l'808ived from the lta1l of the 
oOmcel which are going to be abolished and countdl' repruentatioDl have been receiftCl 
from the staft of the Oftloel with which they are to be amall{&mated. 

2. Briefly, the position reprding the Ita1l employed in the experimental oIlcM 
4(outlide the United Provinces and excludin, the Central AocolUlt.a OIIiee, P. W. D . 
.and the treasury braDchu at. Delhi and Baogalore) i. &II follows: 

Wllea the experimental office. were formed t.h8.v took over work and persona.l from 
ithe offices of certain Accountanta GeJlI!l'al. In Calcutt.a the work and perlODnel were 
.taken over from the officell of the Accountant. General, Central ReveDues and t.he 
Accountant. General, BeJ!gal-largely from t.he former. In coDlI1lltat.ion with the Officer 
·on Special Duty (Mr. Jukes) the Auditor Genel'al held in 1926 that the new ofti .. 
~i';ll( still on aD exper!ment&1 f?oting could not b" regarded a. constituting aeparate 
".entitles. It wal accordmgly deOlded that. the cadres of thoee oftices should be treated. 
"&s sub·divisions of those of the parent. officel and the staff waa thus conlidered as 
being borne on the cadre of the parent office. The permanent staff taken over continued 
to be borne on the cadre of the offices to which they originally belonged and tbe 
additional temporary staff sanctioned for the ex[.oeriment,al offices was tJ'eated aa 
temporary additions tll the cadre of certain officea decl.red as the parent office.. For 
example, the Accountant General, Central Revenues, waa conaidered II. t.be par!'llt oftice 
:for the temporary ataff at Delhi (exc1udinl( t.hose in the Central Accounts Office, 
1;>. W. D.) and the Accountant General, Bengal, for thoBe at Calcnt.ta. In practice, 
recruitment to (aDd discharges in) the experimental officell were, however, made 
independently by t.he Officer on Special Duty. The heads of parent otlcea alllO 
ClO111lrm.ed the temporary staff working in t.hlli!' own officee ignoring the olaims of the 
staff working in the experimental offices. h! Api'i1 last., on a represel1tation received 
from tbe latter, t.he Auditor General re-affirmed the principles, laid down "in 19'.a6; 
'but at the aame t.ime he observed that. it would not be pos8ible to put thele into 
:actual operat.ion until financial conditions ~proved and the future" '~itdtGll of 
!aCCountl ofli.Cle8 Wry more cert.aiD ~nd "hat it. WAil uDlikely tJaat. ally tmlporary II)l!n 
'Would be confirmed in the current year in view of the contemplated" reduction in 
-tabliahmen.... Although there he. been no occaaim for filling up noaneil!ll perm.lIe,....,. 

• 
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since thole order. were paued, the priocip~. of CCftIIIDOD iOIter w .. applied ill ... 
cue of diacharge. 

3. 10 connection with t.he impending reducti/Jn of eatabliahJnent ~D8equ.nt. On ~. 
amalgamation of aocount.e aud audit. t.be tem~ary atafI of the exp~mental offices at 
Calcutta claim, with reference to the ordera CIted above, that the cllacharge of aurplua 
mould be regulated with reference to a common roster of staff in the 'parent: odica 
and ita ofbhoote-as had beeD dODe in one iDlbllce referred to above. 'fhe staff 1)£ 
the office of the Accountant General, BeDial. however,. urge. t.hat the. ordera of 1926· 
pve the &taft of the experimental offices only a theoretIcal rIght to be shown on the 
lBIIle cadre that thOBe orders had not been acted upon till 1931, that the ordera of 
1931 . were :.0 longer applicable &I the circumatlances in wh~ch thOBe ordera were ~aed. 
had changed entirely and that as the staff of t.he eX~lD1ental offices was rec:rm~ 
independent~.r to purely temporal'y offices they had strictly no claim for retentIon ID 
the dice of the Ac::ountant General, Bengal. 

4. 1 have discWllled thll ClOse with the .Auditor General and the Controller of Civil 
Accounts and aftAlr a carefnl examination of the po"ition the following concluaiOlla 
".. reaohed in th~ matter: 

(a) Having regard to the f~\.:t. t.hat the -officel creat~d in conn~c~ion with the 
scheme for the separat.lon of account. from audIt were defimtely regarded 
as experimental and the nature of work dona in tbe parent offices aIId 
their OffshootA was more or leu the Bame, it waa oonlidered that. the ordera 
of 1926 were Itrictly oorrect and that they were rightly reaffirmed in 1931; 

(6) It WBI inadviBable alld impracticable to reopen the question of the non-
observance of thOBe 'brders till 1931. Permanent appointmenta already 
made mllBt Bt.and; 

(c:) The ..... tWl of tile additional ltaff emplo,)'ed in the experimental offices WII6 
eueut.ially temporary, although they were IIOmetimell loosely called 
"quasi-permanent" j 

(d) The diacharge of surpluB staff should be regulated with reference to a common 
seniority Jilt. of all the temporary ataff working in t.he experimental of6.cea 
and the officee which were specified Ild their parellt. offices, thua 8nlur1Dl 
the retention of men with 1000ger aervil:e and larger experience. 

5. In this oonnect.ion it. mUllt be mentioned that there are two subsidiary point. 
which also require to be settled. The first poiDt (which is probably peculiar to the 
Calcutta offices only) relate. to the period for which the principle u£ common roster 
should be ubserved. At Calcutta the principle slllJuld presumably be observed (with 
reference only to and) until all the men on the list of temporary ataff aa it stands 
on 30th November 1931 are confirmed in either of tht. two OBiCN, namely, the office. of 
the Accountant General, Bengal, and the Deputy Accountant General, Central Revenuea. 
In other places there is no difficulllY' as (except at Peshawar to which the propoBala 
in this note are not applicable as explained below) no new combined accounts Pel 
audit offices will be created III a reBult of the amalgamat.ion. 

The other point relates to the· concessionl granted to the lurplus temporary ataff 
of the experimental ofticci who may be diacharged. The conl'CsBions in queation are 
also apparently admissible to the staff who might be discharged in the parent office. aa 
a direct relult of the amalgamation SJ!d the decision to discharge from a common roster. 

INSUJTIOIENCY OJ' CLOTHES PROVIDED )'OR PRISONEllS JlIi TRB A.TIrlER 
CENTRAL JAIL. 

1J 18. ·1Ir. 8.0. lI1"a: Are Government in a position now to answer 
the following questions put by me on the 29th March, 1982, vi •. , "Is the 
practice of supplying only one garment to prisoners prevalent in all the 
Centrally-administered areas? Has the prisoner to remain almost Dak~d 
in all tho~e prisons while that garment is being washed, or is that practice 
confined to ,the Ajmer Central Jail OJ;tly"? 

fte BOIlO1I1'ab1e Mr. B.' CJ.. Ball: I called for the information 00 
:r~eip~}jf·i1.ot:(l~ of the present question and wil1 communic~te it,to. t~e 
·Houl8l1l due course.. ;,,; _ 
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RmussIOlf OJ' OB. MOBTJI'S BDTDOJII TO A CONvicT NIGHT W' AT~. 
J'OB. BBATmG A POLITIOAL PIuSONBB. IN' 'l'lIB CnTRAJ. JAIL AT AJ¥ER. 

!l19. *Kr. 8.. O. Jlitra: Are Government aware of the fact that Siddiq, 
a .convict night watchman, was awarded one month's . remission fo~ 
assaulting and beating a political prisoner named Lalchand in the Central 
J ai.I at Ajmer', 

.. lIr. H. ~. ~. Jletcalfe: With your pennission, Sir, I propose to 
aDBwer questIOns Nos. 1119 to 1126 t.llgether,'· The information is being 
collected and will be given to the House in due course. . 
I' 

STANDING HANDClJJTS GIVBN TO ONE JUGBAJ IN 'TlIE AJlIBB 
C1IlNTRAL JAIL. 

t1120. *1Ir. S. O. Jlitra: Is it a fact that a peisonnamed Jugraj in the 
Ajmer Central Jail is mentally deiective and that he is still seutenced to 
one year's rigorous imprisonment? Is it a fact that the same persbn was 
given standing handcuffs for not being able to grind his fuJI quota of 16 
seers? 

B.ATING OJ' A POLITICAL PRISONBR BY THR JAILOB OF THE AJlIElt 
CENTRAL JAIL. 

t1121. *JIr. S. O. JIltra.: Are Government aware of the fact that the 
Jailor of the Central Jail, Ajmer, beat Narain Singh, a' young C olau 
political prisoner, with a ruler on the 29th February, 1982, when the latter 
was' on a hunger-strike? . 

DlDNIAL Oil' FACILITIES TO POLITICAL PmSONER!! IN' THE AJMEl!t 
CENTRAL .TAIL. 

t1122. *JIr. S. O. Kltra: (a) Is it a fact that C clMs political prisona· 
m the Ajmer Jail were deprived of the books and, blankets duly allowed to 
them without showing cause to them for this action. and that they were-
left to sleep on the very rough mU7'&ja struw muts und to shiver in the cold 
nights with one blanket only? Cnn a prisoner, according to the jail rules. 
borrow a. book for sometime from his fellow-prisoner belonging to the 
same clBss? If so, why were such ·books confiscated in the Ajmer Jail? 

(b) Is it a fact that Pandit Laduram Joshi was punished with one 
week's. solitary confinement when he asked the Deputy Ja.ilor to return 
the above to the prisoners? 

(0) Was the confiscution of blankets and books a jail punishment 7 If 
so, why was it not recorded on the prisoners' tickets? Was the confis-
cation . with or without the permission of. the Superintendent?. Are 
Government aware of the fact that the Superintendent flatly refused to· 
give any hearing to Messrs. B. S. Deshpandi, Jainarayan Vyas. Nityanand 
Nagar, Swami Kumaranand. Vaijnath Mohody'; and otherl, when they 
stood to make complaints agains&. the confiscation of books and blanket .. · 
and against the half baked Toteu supplied to the prisoners? 

SLAPPING OF A LAlIl1II POLITICAL PRISONER IN TBB A.JJlBB CnTBAL JAIL. 

tl128. *Kr. S. O. 111.: ls it " fact that Tara S~gh, a lame poli~car 
~oner in the AjmerCentralJ'ail, was slapped by the orders of the-

tFor answer to this qaeetfon, ,ee aDlWer to qaeatioD No. 1119 . 
• 
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Jailor for not beiJlg able tQ act up to tbeoautiQDa of tile I amadar· oa 1Ibe 
day of the search? Was he exempted from 'he parade and abeoluflely 
untrained? 

Loss 0:1 WBIGHT.a. CIIBTA IN POLITICAL PttiSONDS m THII Anma 
CIINTBAL JAIL. 

tl124. *Kr. S. O. IIlva: (a) Are Government aware of the fact that 
MesarB. Nityanand Nagar, Kishore Bhai Sharma, Krishnanand and Hari 
8.\umker. politica.l prisoners in the Ajmer Central Jail, have each lost about 
to lb.. or more and yet suitable food i. not being supplied to them' 
, . (b) Are Government aware that prisoners losiDg weighi are lOBletimeB 
tecommended hospital diet which oonsists of six chhatak. of boiled riCe 
and a pound of watery milk? Are Government aware thnt this diet is 
t1Uedy insutlioient to giTe a man adequate noumhment so as to enable .IIl to regain his lost weight and vigour? Do Govemment propose to 
iaatruct the local Buthorities to improve the hospital diet both in quality 
and in quantity.? 

ILLl!TaBATIlBNT 01' CBRTAIN POLITICAL PRISONBRS IN THB AnIBB 
• CBNTRAL JAIL. 

t1125. *1Ir. S. O. IIlva: ta) Is it a fact that the non-official visitors 
reooatly appointed for the Ajmer Central Jail ciid ~ make any inquiries 
iIom the political pri8Ollers. that they did not even aoCluaint either the 
piIlliical or the ordinary prisoners with their commission and tbM Rea 
th.· C class political prisoners themselves approached Mr. Dhan Pershad, 
Vakil. he refused to hear their complaints about the food and treatment 
_corded to the political anel ordinary prisoners? 

(b) Is it a fact that the Jailor had Bent Mr. Hari Kinker, who is su1ler-
iIIg from piles, to the jail kitchen? If 80, why?, 

(e) Is it also a fact that Swami Kumaranand, Shri Jainarain Vyas and 
Mr. Ganeahi Lal also were sent to the kit,chen? If so, whv? Is it a fact 
-that they complained against the jail food to Mr. Dhan Pershad, Vakil, 
-.he non-official visitor? 

'SUl'PLT OF oIn.T ONB MBAL TO II C" CLA~A POLITICAL PBISONB'BS IN TJIB 
AJIDR CJnrra.u. J AlL. 

t1126. -111'. S. O. JIltra: Is it So f<\ct that "C" class political J.riSOll.}l'B 
were given food only once a day for nenrly four or five days in the beginning 
of October, 1932. in the Ajmer Central Jail? 

-PaOll[OT[O!f OJ" l1fDUN STATION MA8TBRo'l ON THB NORTH WB8'rBBll" 
RAILWAY. 

1127. -:llr. Lalchaad B.yalr&l: (4) Is it a fact that previously on the 
North Western Railway lower grade poll'lis of station masters were giVeR 
to Indians and higher grade posts to Europeans and Anglo-Indiana and 
that these higher grade posts of station masters were filled from Europeans 
and Anglo-Indian gua.rda' ; 
. (b) Is it a fact that eight! grades of station· ml!o8te. h .. ve, baen made .irres-

Paotive of caste ~d oreed? Jf 110, when? z.~. rule- in .practice? , 

.'tB'or alllw~ tot.bia qp,e.etian",ee m;wer f991l~i{IJllf9 . .1118. 
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(0) Is iii not a fact that Indian station muters with long service ana. 
maN pracUcal experience a.re still depMved of the higher jobs and Utese ioa. 
..".. atill given to guardsbaving a sheri service and without any pract.ical 
e:r;perience ? 

(d) Will Government be pleased to state how many Indian &tau.. 
masters of the lower grade have been taken in grades 4: to 8 since these· 
..- have been adopted ad how many guards IlBve been given theae-
jobs? 

(e) Will Government be pleased to state how many Indian station. 
lla8ltel'8 81'8 ofIiciating in grades 4 to 8 and how many guards? 

(f) wm Gclvernment be pleased to state how many Assistant. Control-
lers and Traffie Inspectors Ilre there on the North-Western Railway ana 
how many of such posts have been given t-o Indian station malters1 

Ill. I'. B. Bau: I have called for c~rtain information and will lay a 
reply on the table in due course. • 

RECRUITMENT OF THE CLERICAL RSTABLISRMENT OF THE OFFICE OF mB" 
DIRECTOR OF CONTR_~CTS • 

• 
1128. ·1Ir. Lalchand .avalral: (a) Is it a faot that when the Director· 

of Contracts, Army Headquarters, wanted to take recruits for hiE clerioal 
establishment through the Public Service Commission, he advanoed the 
reason that he wanted clerks possessing commercia.l and business 
experience und knowledge? 

(b) Hns that consideration always prevailed in the appointmentB that 
he has since made in the clerical establishments of his offioe, or when 
clerks have been promoted to higher grades? 

(0) Will Government please state what business or commercial quali-
fications the undermentioned clerks possess: 

(1) R. S. Tawakley, 
(2) D. N. Tewary, 
(8) K. K. S. Ayyar, 
(4) Sumair Chand, 
(5) J. N. Mustafy, 
(6) S. K. Mukerji, 
(7) H. K. Joshi, ana 
(8) B. Nathaniel Sarebar? 

.(d) IS it a faot that NOB. 1, 2 and 8 above have failed to quality tor the· 
First Division, bUt are now actually holding First Division appointments: 
in the Director of Contracts' office? 

(e). Is ita faot tbat NOB. 4, 7 and 8 ~ .q~~ ooly for 10heThirct 
Division, but are holding posts in the Second DIVI8lOD? 

(f) Is it a fact that No. 6 failed ~v?~ to qua1!fy for the Third Divi!JiOD, 
but IS actually holctiDg a Seeond DIVISdl appom ... 'Ii? , 

.(,) :& :it .. a fsot; !fih •• eam1i~a.tea ~ faDed ~ qu.nfy &t 8.. o~ 
boInMtitioa ,bi-th., PU.btieiJenlice COlM!DitUliOIt see1ll'8a employment in th. 
ofIice of the Direotor of Contracta? 

• 
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(h) Are Gove~nent prepared to consider the question of reverting to the 
'previous ~ra:etieeof rporuitment through the Publio Service ·Oommiuionl 

'(i).If m~n 'of oommercial and business knowledge ore required, cann~ 
'the Public Service Commission recruit such men, as is done in the 088e 
~f other superior and teahnical services, e.g., Railways, Forestl, Educa-
tion, etc.? ... . 
. (j) Will Governm~nt please say wha.t 'is the justification ·for permit~ 
the Director of Oontracts only to recruit his clerks direct, and not tbrcugh 
the Publio Service Oommission? 
... (k) Do Oovermnent propose t() lnake it a .rule ·that recruitments in all 
departmeIits of service in India should be made by competition· thTough 
.the Public .Service Commission? If not, why not? 

111'. G. a. I'~ 'rot""baTn: (0) Yes. 
(b) No person is appointed on probaL:on unless tbe DirectW' ~ sa.tisfied 

that he possesses the necessary experiellce or aptitude, or has been suitably 
trained; and in no case is a man confirmed in his appointment or promot-
ed to a higher grade. until he has proved his fitness for the higher class 
of work peculiar to the Directorate. 

(c) Government nre not prepared to pnblish the qualifications of indi-
viduals in their service. In an.v case only one of the clerks mentioned was 
·recru:.ted since 1928 when appointmell~s for the Contracts Direotorate 
were made independent of the Public Servioe Commission. 

(!l). (6) and (fl. The answer is in t.lle affirmative. but it WBs a feature 
of the arrangements sanctioned in 192A that the clerical establishments 
of the Oontracts D:rectorate should be e."wmpted from passing the Public 
lIervice Commission promotion tests. 

(g) There may have been a few such CRses. 
(h) Go'\'ernment see' no renson to reverse their present pc,liC'y in this 

matter. 
(t) and (J). Government oclDsider that the Director is the best judge 

of the type of recruits requ:red for his office. 
(1c) No, Sir. Recruitment by competitive examinatIon IS not suited to 

the requirements of all services. 

Mr. Lalchand :Rav&lrai: Ma.y I know whether it is not the policy of 
the Government to get men who have passed the Public Servioe Oom-
mission examination? Is it not 8 fact that al1 men should pass the 
Public Service Oommission Exam~na.tion? HAS that rule been relaxed? 

Mr. Q. B. .... 'l'otteDham: Yes. The rule in this particular department, 
I mean the Contracts Directorate" is that recruitment should be made 
iildepelldently of the Publie Service. Oomm:ssion. This is the OJily depart-
-ment of the Ann,. Headquarters in wbiC!h. such .. rule is in force. 

·JIr.Lalchllld KafaJral.!Whafi ara the' reasOnB'f~r it? Why lUi, au 
-exception been made in that i1epai"tment 'done.' 

, . .:", 

JIr. G. a. ~. 'l'ottIDham: Beeause Of·the special nature 'of the wi)rk 
·done in the ,00Qtracts' Directorate. The wotk: doae . ill that· Diiectorate 
Ja lDuchthe' lame 8S the' work clODe·· in A buslneia! fhim, '.bleb bu~ _ 

• • • .. r '. I • ~ I ',' 'I 
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:sells goads; ,and it is considered ,that.: llJ;60. at·e. required with . s,I>ecial 
~xperience of, and aptitude for, bu~nclis nlatt~rs and procedure. 

Mr. Lalchapd RA9A1nI:: .Are t.hose men recruited by' G~vernment, or 
tbrougp contractOrs? ' 

Mr. G; a, 1'. 'ro~\eDham: They .arc ,recruited by GoveJ'IlIIlent. . ." '.' .... , .. ' . . 
JIr. Latched Ravalrai:If they are recruited by Government, why 

'iihould there be a distinction made in.. ~h~ case of ~beBe men alone? 
,. . . '. .' 

Kr.G. a. r. '1'otteD.b.a.m: Because it is considered that it il!not so 
~y to get men' With the qUlllifications Rnd aptitude required by means 
ofs' competitive exam:~ation as 'it is ,by actual selection and personal 
:Jmowledge. . 

Mr. Lalchand ... vaIra!:: 'l'hRt. is to say. the Government make those 
people easier to get in or accept men with IeABer qualifications. 

JIr. G. :a. P. Tottenham: They :lllCept men with the necessary qualifica-
tions. 

·1 

JIr. LalchaDd lI'avalrai: And not such men who pass the Public Ser-
vice Comm:sRion test? 

STOPPAGE OJ!' INTRRVIEWS WITH MA.HATMA GA. ... Dm IN JAIL. 

1129. ·Xr. Lalchand Navalral: (a) Will Government be pleased to 
make a full statement as to why interviews with Mahatma Gandhi were 
-stopped immediately after the altered proviRions of the Communal Award 
were accepted by His Majesty's Government? 

(b) Wha.t reasons had Government. to discontinue visits even to certain 
leaders who had actually moved in that direction with Mahatma Gandhi? 

. '!'he Honourable Mr. H. G. Halg: I invite the Honourable Member's 
attention to the replv I ~ave On the 7th November, 1932, to a question on 
tbe subject by Mr. ·B. Das. 

1Ir. IAlchand lI'avalrai: Will the Honourable Member be pleased to 
say whether it is not a fact that since then Mahatma Gandhi has been 
1ll10wed to have interviews with regard to the question of the Depressed 
Class people? 

'ftl HODOarable Mr. E. G. Halg: Since .when? 

xr. Lalch&Dd. lI'avalral: S'ince the answer was. given. 

ft, BODourable JIr. H. G. Halg: No, Bir; the answer was given in 
-explana.tion of the facilities that were being ~lowed to Mr. Gandhi. 

Mr ••• lluwood .Ahmad: Are Government prepared to allow intel'riewa 
with Mr. Gandhi and to extend those faciliti~8.t9 bim to,belp him to take 
p~rt a,n~ Qr~'about the ;Rindu-Musl~ s~ttlement if ana.sBurance ia 

,gJ"en that such conversations 'would be restricted to ~at, particula.t' i •• ue onl)" . . '" . ~ '.:;' , ., .' ~ , , , 



*- JIoDoaaIh 'IIr. K ....... : Iesplained, Sir, on thepreviOU& 
occasion that Go9ermnent We!'(; only p1'epued to give certa~ exceptional 
facilities to Mr. Gandhi, namely, to deal with the question of the removal 
of untouchability, aDd that they were not prepared to mead tlabae faoibtiea. 
for taking part in discussions in c.onnection with Hindu-Yuslim questiODIJ . . 

1Ir. •• 1luW00d Ibmad: Even If the as8Ul'8'Bee is given tb&t the-
discuuions will be restricted to that one issue only? 

fte lEODourabl, JIr. JI. G .• ait: '.rhe Honourable Member Is looJdbg 
.. t;be matter in a different perspective from that of mine.' Mr. Gandhi 
~ deta.i.n.ed in ja.i.l on account of civil disobedience which is still hiaa;oowecl 
tpzoogramme. A prisoner must necessarily sutler from disabilities and cannot 
expect to take part in the ordinary public life of the country. 'Th,at, I thin1cr 
provides a sufficient IUlswer for what I have said just now that Mr. 
Gandhi 'cannot be allowed ·to take part in these Hindu-Muslim conversa-
tions as long as he is a State Prisoner~ 

lIr. Gay. Pruad SIDgh: Is there any connection between the settle-
ment of the Hindu-Muslim queE-tion and the civil disobedience movement.? 

"!"he Honour.bI" Xr. H. G. Bate: No, Sir; there are certain disabilities 
which attach to Mr. Gandhi ar- 0. State Prisoner. 

1Ir. Gaya Prasad Singh: Then why were they removed when the 
Depressed Classes question was under discussion? 

ft, Honourable 1Ir. H. G. Haig: I went into that question very fully 
last time. I said that this question of the removal of untouchability had 
nothing whatever to do with politics-a point which has been very much 
emphasised by Mr. Gandhi himself; and to use hiB own words, it is a 
moral and 0. religious reform. . 

KI'. Gay. PraA4 Siqb.: So far as the settlament of Hindu-MusUm 
question is alleged to be a political question, do I take it that it is against 
the Government Servants' Couduct Rules for any official of the Govern-

. ment to encourage such settlement? 

'file BoaourabIe Mr. H. G. Ba1&: I cannot unde1'8tand the relevance 
of my Honourable friend's question. 

1Ir. Gay. Pruad 1IIqh: It is for the lLmoumble the Preaidat to 
decide whether my question has any relevance or not, and it is not for the 
Honourable Member. . • . . 

"I'M :s.o.o..ble 111' ........ : I tho~ht I waa gi..mg an oppodunity 
to the Bon01l1'8b1.e Member of ·explaining the relev8aOI. I was quite sUe 
that he would be able to give some explanation of what appeared to me 

. I tbmk ·to 'be an i_levaet queAioa. 
, ·Xr. O.,..~. 8SDP: The Honourable Member said. on ~he laifi 
(~aaiQD. tlIa~ the .a~tle~8n. of the~ Ril;La.u-l.tualim question \yaa a ~ce.1 
queatioil, but 'do not the Government· Benalite 'OoDduot 'ltulea pt'o~it 'a 
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Government official from· taking part in politie&l questions? Do I take it 
therefore, that for any official to encourage the settlement of the Hindu: 
Muslim question is tantamount to taking part in a political question and 
to that extent it is forbidden under the Government Servants' Co~duo' 
Rules? 

. ~ BOIlCIurabl."Jlr. B. G. Bata:I think the Honourable Member 
applies' a. somewhat restriQted meaning to the rules in the Government 
Serva.nts' Conduct, Rules. Government servants under present conditions 
have in f/Wt to deal with a. great many political questions as is shown by 
the presence of a number of Government servants in this House. 

, 111'. LllchUd lfavalral: Will the Honourable Member be pleased to 
lIay whether, if the Unity Conference· arrives at an agreemnet, Mr. Gandhi 
will be permitted to take parr. and intervene in the settlement of the 
Hindu-Muslim question? 

The Honourable Kr .•. G. Haig: I. think, S~, the mere fact that. aa 
is reported in this morning's telegrams, an agreement has been reached 
{which, I am sure, will be a peculiar satisfaction to the Honourable 
Member himself, in that the question of the separation of Bind has been 
settled) shows there is no necessity for Mr, Gandhi to intervene in this 
quest,ion. 

Irtr. LalchBDd lfavalrat: Am I to understand, then, that even if the 
Hindu .. and Muslims come to an agreement, Mahatma Gandhi will not be 
al10wed to take part in these discussions? 

The Honourable Irtr. H. G. Haig: I would remind the Honourable 
Member that Mr. Gandhi is a b'tate Prisoner and must be treated as such. 

SroPPAGE OF INTERVIEWS WITH MAHATMA GANDHI IN JAIL. 
1180. *Kr. Lalchand lfavalra1: (a) Has Government's attention been 

drawn to a cable published in the press sent by Sir Tej Bahadur Sapru 
to his London friends stating that he and his friends talked with Mahatma 
Gandhi in the Yeravda Prison on the general situation and believed that 
further exch~g~ of ideas' would have led to the restoration of conditions 
conducive to joint work; that after hill ret,urn to Allahabad Mr. Jayakar 
and Mr. Kunzru saw the Mahatma Bnd that they made a distinct advance 
towards bringing about peace in the country aild that he regretted that 
further opportunities of carrying on conversations with Mahatma Gandhi 
should have been abruptly denied to men of standing and record who had 
gathered at Poooa? 

(b) Have Government any doubt about such a statement? If not, 
how do they justify their action? 

(iC) Do Government propose to take steps t.o facilitate ,unrestricted 
interviews to such men with Mahatma Gandhi for the aforesaid object? 
If so, what steps do Government propose to take? If not, why not? I 

': fte ~bl.,Kr ••• G. HaIg: (a)' I have seen a press report Of the 
cable referred to by the Honourable Member. , 

. (b) and (c). I.invite the ,}roqourable Memb~r's attention to the reply 
I ha.e just given to question No. ngg. 

~ • ; r . 
B 
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AI"PQJJn'JI1lNT O. A MuSUJI N'ON.MA'l'BIO IN 'J'JIII lUB.tCBI CvSWOlll. 
1181 ...... I.Ilclwl4 ".~a1: (4) ~RS Govemrocnt's attention been 

chaw.n to .. ~t;tw by "a M~ G1;"adua.te" pubJiab~ in the Bind O"'~rv'" 
dated the 28rd June, 1982, under the caption "Karachi Customs-men of 
influence wone get jobs"? 

(b) Is it " fa.ct as stated therein tba' a post of a pr8vatiYe otllcer 
carrying l\ salary of about Re. 200 has been given to a Muhammadan 611'-
student of the matriculation cla.ss ouly in prefereBce to Muslim gr,du.atn? 

(e) If th,e &D8\11fer be in the affirmative. will GO\Terrunent be pleBlled to 
state why such " glaring inequity was perpetrated? 

(~Is it a fact that 'he person who got the job had- got in1lu.ence 
aeroised over the offioe1'8 CODcemed and were any reaommendatiOJl& made 
b him? 

(6) What do Government propose to do in the ma1iter? . 
The HOII01I1'&bIe Ilr AWl Jtanou: (a) A eo!'v of the letter has been 

obtained and seen by me. . 
(b) Yes, bet in an acting vacancy on Rs. 180 per mouth (le8s 10 per 

0 •. ). 

(c) The possession of higher educational qualifications does nol 
neceRRBJily ~ve a better t,itle to appointment in the Customs Preventive 
Service: other considerations such a.s good physique, a.cti't'e habits, etc., 
are AS essential R8 higher educational qualincati0n8. 

(d) No,. 
(6) Nothing. 

JIr. K • .Ahmed: Is it not a fact that the Collector of Customs, 
Calcutta, wrote a letter to I/o certain association, and th~ Secretary of tha. 
association, who is an M. L. A" received !\ letter from the predecessor 
of Mr. Hardv who wa~ Collector A.t the time. that, unless these Muham-
l;Dadans pas,," a certain test examination and their merits and qualifications 
are decided these questions cannot be decided, nnd may I ask whether 
this was not accepted by the then the Honourable the FinaDoe Member? 
Did he not classify Mmdim cnndidates after their test examinntion Rnd 
reconied their nomes in the Waiting List according to their merit? Will 
the Honourable Member revise his -answer? 

"!'he Honourable Sir Alan PUIODa! I am afraicl I must ask the 
Honourable Member for notice. I am dealing here with an appointment. 
in the KIU'BClhiCustoms Office I ana lao Dot ilhink 1 ha.ve seeD the letter 
to which he refers . 

..... K. Ahmed: It is a di~tQDce of 8,000 miles no. dC)ubt, b.ut. how C@... 
thE' principle be diffeJrent? -. 

~. l-alcJwl4lfavalral: Will GQve,mm.ent.be pleued t9 ~a.~ w~~ther 
tnere is any difference recogniSed bt the:"Oovermnent in: qu..uftestiotts·· for 
temporarY QDd permanent appointments?' .. .' 

"rh~ Honourable Sir Alan ~'I 4taip.. I ~ould h,1!>~ tp,' ~'F! 
notice. 1 cio not remember the exact terms on whIch recrUIt. are taieD. 
for temporar.v or permanent service as' preventive pftlcers. 



·Mr. LIleIINI4 .av*ll: May I then ask why 8. matriculate waa 
preferred to 8. graduate even for this temporary post, and what were the 
qualific&tiolla of fJlae matricul&~ to supertade others? 

'I'M Bcmo1U'&1lle Sir AlaD Pusou: For reasons which I gave' in 8DIIwer 
t.o part (0) of the Honourable Member's question, educatiOftal qualifications 
are by no means the only qualifications required, but I RID. sure the 
Collector of Customs considered· tha.t this candidate was the best qualified 
candidate from all points of view. 

. Kr. Lalchand lfaval!'&l: May I know what other qualifications in1luenoecl 
the OustoDlS Officer in making this appoil1tment? 

The KOSlourable Sir £laa PUIOU: I presume, from the information 
which I have received in answer to the question of my Honourable friend, 
that this partieular gentleman had a good physique and was of active habits. 

SIr IIdaJDmld Yakub: To what community does he belong? 

fte lPDourable SIr Alan ParBODI: Muslitn. 

Fn,LING UP OJ' ApPOINTXENTS BY COJlrO.>ETITIVE EX~INATlON. 

1132. *Kr. Lalobal1d Kavalrai: (al lIas Government's attention been 
dr.wn to the last portion of the letter referred to in the preceding questiOO 
making Il demand that appointmen.ts among MuhammadanS' should now 
go by competitive eXAminations conducte,i by the Public Service Commis-
sion? 

(b) Will Government be pleased to state if, in view of the competition 
t\1Ilt now occurs even Rmongst Muhammadans, they are prepared t.o fill up 
nppointments by competitiv~ examinations without any invidious communal 
distinctioD'l!l' . 

(.c) If not. will Government make 0. full statemont with reasons for not 
(}oing so? 

fte Honourable Kl'. H. O. Halg: (a) I have seen the letter. 
(b) and (c,). The argument in the letter is that posts reserved tor 

Muslims should be tined bv competitive examination among themselves. 
This is quite different from' the Honourable Member's suggE\stion that all 
appointments Rhould b9 made by competitive eXllmina.tion witbout Rny 
l'flservation for minority (lomrnnnities. Rllch a procedure would be contrary 
to established Government policy and there is no intention of adopting it. 

CONStiTUTION OF THE BRTTI!m !\fEDTC.O\L COUNCIL IN E:N<JLAND. 

1'l39. ·.r. Lalchalld lIavalral: (a) Will Government be pleased to 
give information R.S to how the British Medical Council in England is 
~onst.ituted and who possess its franchise?' .. 

(b) Is it composed of elected members or of both elected and nominatec1? 
If of both. in what proportion? 

(0)' mtiJit' 8' nbmin8:ted elr elect-ectPresid~tf 

• 
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(d) Does each medical faculty elect members or .1Je Senat&. 'and how 
mAny? 

(6) Have the medical graduate8 and lioentaiatea respectively a direc~ 
representa.tion on the Council? If 80, to what extent? 

<I> Is there an executive committee to 'the British Medical Counml, Bnd. 
how is it . formed? 

(g) What are the functions of the snid ~xecutive committee? 

lIr. G. S. Balpa1: «I) and (b'). The Council consists of 18 members 
appointed by the Universitios in the United Kingdpm having, Medical 
Faculties, nine members appninted by medica.l co~tions such as the 
Royal College of Physicians Rnd Surgeons, fi.e mellllhrs appointed by His· 
Majest~ in Council and six members directly ~lect~ by members of the 
profession as a whole. To these are added three dentists- who are members 
of the Dental Board and are appointed lor dental busmess, 

~e) It has an elected President. 
(d), Generally it. is not the Medical FacultyoftbeUniveraity but the 

Acndemic Governing Bod~' that a.ppoints t.he member. 
(c) Medical graduatcR apd licentiateshav9 no separate representation. 

The representatives are practitioners elected, four from England, one from 
Scotland Qnd one from Ireland, by ballot of all the members of the pl'Oieseion 
having registered addresRes in these countries, respectively. 

(I) There is an Executive Committee which is appointed by the General 
Council. The number of membel'l! iR not fixed in the constitution; only 
it is provided that the quorum shall not he less than three. . 

(g) The General Council may delegate any of itR powers and dutie~ to 
the Executive Committee except the power of moking repreflentlltion~ to 
'His Majesty in Council. 

MEDICAL LIOENTJATES OTHER THAN GRADUATES IN ENGLAl'iD. 

1134 .• 1I.r. Lalchand l(avalrai: (a) Is thtJl'c a olass of medicol licentiates 
other than graduates in England? 

(b) Are the medicl\l licentiates on the register of the B.ritish Medical 
Council? 

(c) Is there any difference in the recognition of the graduates and 
licentiates? If so, what? 

lIr. G. S. Balpal: (a) Yes, but there is one uniform minimum standard 
of instruction and ex.amination which applies equally to licentiates and 
waduates. 

C:b) Yes. 
(~) .Thereis no difference in th~ recognitiQn otgrQduate90and·liclUltiateS. 

: 

Jrr.Lalc1wul .ava1ral: What Jrinel of examination "is . that whioh is: 
~~eral: ~o.r tre .li~ent!ate& and graduates? 

JIr. 0. I. BaJpII: I ar;n afraid.l could not giv.a parliculan :of the 
eyllabu8 of examination for 1icentlat~. . " . . ' . 

• 
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PUBCJIA'8B BY A MEMBBB OF THE RAILWAY BOARD OF A LANDED PBOPEBTY 
IN BARABA ON THE NORTH WESTERN RAILWAY. 

1135. *Khao Bahadur Hail Waiihu4diD: (a) Will Government be 
pleased to enquire and state how far it is true that the Railway Board 
Member responsible for t.he invention of the Hayman-Mohindra. punches 
has purcha&ed a big landed property in Barara on the North Western 
Railway in his own name or ill the name of his relative? 

(b) Is it true that on occasions mistries and other workmen of the 
Engineering Department, North Western Railway, Delhi Divi&ion, are 
utilised in the said estate? 

The Bcmoarable Sir Joseph Bhore: (a) Government understand that ontl 
of Mr. Hayman'R RonR has 0. property valued at rupees eight thousand at 
fBara:ra. 

(h'l No. 
PUBCRASE OF BAGS FOR HAYII.b-MOBINDRA PUNCHING MACHINBS. 

ll3G. *Khan Bahadur HaJi wajihllddln: (a) Will Government be 
pleased to state with reference to their reply to a question in the last 
Session of. the Legislative Assembly that Hayman-Mohindra punches CM 
be convenienUy put in pocket,s? If so, why bags have been supplied for the 
purpOse? 

(b) What is the cost of each bag and the total cost of all such b8gtl? 
(0) Why hos this extra expenditure been incurred during this period of 

financial depression? 
(d) Have ticket checkers on the old East Indian Railway and Oudh 

and Rohilkha.nd Railway or on any other Sta.te Railway also been supplied 
with such bags? 

Kr. P. It. ku: The information Rsked for by the Honourable ~{ember 
is being ohta.incd Rnd will, when received, be laid on the table. 
SHARES HELD BY SOD OI'J'ICBBS OJ' THE EAST INDIAN RA.ILWA.Y IN TlJB 

CARLSBAD MINERAL WATEB MANUFACTUBING COMPANY. 

1187. *KhaD. B&hadar 11&11 WaJlhuddln: Will Government be pleased to 
inquire and state 'whether some of the officers of the Ea.st Indian Railway 
hold shares in the Carlsbad Mineral Water Manufacturing Compan.\· which 
-caters for ice and IlIrated water on the said Railway? 

Mr. P. It. ku: Enquiries made from the East Indian HII.i!way adminis-
tration show that 80 far 86 that administration is aware no officer of the 
Ea.st Indian Railway holds shareR in the Carlsbad Minero.l Water Manufac-
turing Company. . 

Mr. 9&y& Prua4 Singh: Are Govemm.eJ?t aware that some J?lonths.back 
an order had been issued by the authontles of t~e East IndIan Rallwa;v 
asking the refreshment room ke~pers on that. raIlway to p~rcha.se theIr 
RuppJies of mmted waters exn)uslvely from thIS CarlFlbad MIneral W~ter 
Company although their charges were higher than those of other compaD1eR. 

Kr. P. It. ku: No. I have no information on the matter. ~f my 
HnnonmbJe friend ~ves notice of the question, I can get the informatIon. 

Dr. Zlauddin .Ahmad: IFI it not a fact that a certain individual wanted 
t.() open n factory at some other towns. but permillflion was refuB~? 

Kr. P. B. ku: No. I have no information on that matter eIther . 
• 
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SYLLABUS FOB THE ENTRANCE Ex.umr;&TION TO THE INDIAN MlLrr.A&Y 
AoADlWY, DJIlHlU. DUN. 

1138 • ..". ZlaDldln am.: Wit.h reference to the reply of my starred 
question No. 712, that no oriental language is recognised for the ent,ance 
examination to the Indian Military Academy, Debra. Dun, wWGovern-
ment be pleased to OO!l1!ult page 5 of the Syllabus for the said examina.tioal1 

(b) What is paragraph Hi of this Syllabus? 
(C) Is it not a fact that in paragraph 15, San8krit is reeognised in place-

(If Latin and Hindi, Per8ian Bnd Urdu in place of French? 
(el) How many candidates offered Latin, Greek, German and Frenoh 

languages in the last entrancf' examination? 
(8) On what principle is the distinction drawn between lower 8lld 

higher Mat.bemnt.ics ~ 
(J) Who were the members of the Committee who drew up tue 

Syllabus? 

Kr. O. 2. r. "I'o&tenh&m: (a), (b) and (r). The syllabus to which the 
Honourable Member refers ~as the one in force before the adoption of the 
syllabl1s recommended b~' tt;e Indian Military College Committee. As the 
Honourable Member will realise, it would have been unfnir to prospective 
tlandidates to have altered the Ayllabus of the Army Entrance Examination 
radica·l1.v without giving due notice, and therefore the old syllabus was 
retained for the first two exnmillRtions held in July and Ootober this year. 
The "'yllab\1s to which I referred in my answer on September 23rd is the 
new syllahus, and does not include either Sanskrit or Ambic 01' any other 
Orienta) language. 

(d) In the examinauon held last October, no candida.te offered Greek, 
one offered German in Part I-Obligatory, and. two offered French and two-
Latin in Part II. 

(8) The distinction between the two is shown in paragraphs 7 and 8 of 
the new syllabus, 1\ copy of which I am sending separately to the Honour-
able Member. 
. (f) This syllabus was drawn up by a Sub·Committee oonsisting of Sir 

George Ande1"8OD, Mr. Mukarji, Colonel Mirza Kader Beg and Colonel 
Haughton, ann W8S a.pproved by the Indian Military Oollege Oommittee as 
a whole. 

HOUSES BUILT BY INDIANS I'N MEOOA FOR THE BENEFIT OF INDIAN 
P!LGBIl\[8. 

Il39. * Dr. Zlauddin Ahmad: (a) What is the approximate number of 
houses built by Indians in Mecca for the benefit of the Indian pilgrims? 

(b) Is it not a fact that those houses have been occupied without rent 
by the residents of Mecca. and that these are not available for the UM of 
Indian pilgrims? 

(c) Is .it not a mct that Nawab ObaidulJah Khan of I?holampur, U~ .P. 
got his own ho~e vacated and put iu. charge of British ~ons~ls ,with 
instrudiolls that the Rame should be used for the benefit of Ind18~ pJlgr~ ? 

(d) Did Government accept the condition of the donor? 
JIr. :S. A ••• "calle: (Go) The HOlW~a.ble Member'. que_on pre-

sumablv refers to buildings dedicated by Indians for the use of pilgrims th . . 
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Mecca from India.. From such information as is avajlabI. the av.mber of 
such buildings in Mecca is understood to be approximately ISO. 

(b) It is believed that some of these buildings have been irregularly 
oocupied by persons other than Indian pilgrims. 

(d) and (d). Government have no information. 
Dr. ZiaUddlll.AlImad: Will Government be pleased to make enquiriea 

with regard to parts (~) and (d)? 
Mr. E. A. 1'. J[etcalfe: Enquiries can be made if the Honourable 

Member wishef;, but it would appeAl' ra.ther to be a matter for the United 
PrGt'inclBs to consider. 

Dr. ZlauddID Ahmad: II! it for the Government of the United Provinces 
to make enquirics or the Government of India.? 

111'. B. A .... J[etcalfe: If the -Honourable Member wishes to raise the 
question here, enquiries can be made from the United Provinces. 

Eanwar Bajee Ismall AU lDw1: Wh~' from the United Provinces? It 
concern!! the Hp.djav. Government . 

.... •. A. 1'. J[etcalte: The gentleman concerned live!! in the United 
Provincefl and we would have to makp enquiries from them, but that can 
be done in the first place. 

Dr. Ziauddin Ahmad: Inquiries can be made about (c), but I want aD 
answer particularly to (d). 

Kr. E. A. r. KItca1fe: The answer to (d) depends entirely on whether 
the facts stated in (e) are correct. We should have first of all to inquire 
from the United Provinces. That can be done if the Honourable Member 
'WiRh(,lI. 

Dr. Zlauddln Ahmad: Thank you very much. 
HIaIlIJG OJ' CONVEY .. NO£ BY INDIAN PILonlMs AT MECCA. 

1140 .• Dr. &laa4dbl Abm ... : (a) Is it not a faet that no Indian pilgrim 
.C8D hire a conveyance except through a Moallim? 

(b) Is it not n fact that those M'oallims charge exorbitant tates? 
(0) Are GovermneDt or the Haj Committee prepared to secure the 

privilege for Indian pilgrims that they may be free to hire licensed 
conveyance without the intervention of Moallims? 

Mr. B. A . .,. Metcalfe: 'rhe infonnut;on IlFlked for is bemg obtained 
and will be la:d .on the t.nbk in due eonrsc. 

1Ir. Gq. Praaad Stalk: Is not tht' subject-matter of this questioD 
referred to in the confidential report which WIlS submitted by certain 
members of the Ra.j Committee to Govornment? 

Mr. G. S. Bajpa1: No, Sir. I do not admit that there ~s Bny confidential 
reJlort. 

UNSPENT GOLD SOVEREIGNS OF INnIAN PILOJtIMS AT THE HBDJAZ. 

11'-1. *Dr. ZlaUddlD.Ahmad! Is it not a fact that the Redjal Gov~
mont do not allow Indian pilgrims to bring baok unspent gold soverelgDS 
and . ~t them changed by. force into niokel Il~d pa.per? 
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Xl. K. A. p~ •• tcaue: No (luch alBe has come to the notice Qf 
Government. 

INOOULA.TION OJ' INDIAX P!LGBUIS TO M800A. 

1142. -Dr. Zlauddln .Ahmad: Do Government propose to arrange for 
the inoculation of Indian pilgrims to Mecca at the. bee:dquartel1l of .. ~e 
district in which the pilgrims reside, at least a fo~mgbt. before theIr 
departure and to see that this fact may be entered lD the passport by 
the District Magistrat.e? 

JIr. G. S. Bajpai: Ar:. n reRult. of n r(o(·ommendntion· I~e.de b! t~e Haj 
Enquiry CommitteE', Tlro~ision for the comp~lsory Immunl~a,tlOn of 
pilgrims haR been made In (·1811Re 10 of the BIn. further ~ amend t~e 
Indian Mel't'bant Rhipping Act. 1923, ~lich was mtroduced m t.he r .. egts. 
lative Assemblv in March this venr. As explained in the "Notes on 
Clauses" of that Bill it is int,en~ed thAt arrnngements Rhould be made 
for cBlTVing out the immunisation of piJgrims and for providing them 
with prOpel' C'crtificateR in their own diRhicts:. as fOJ' l\lil possible . 

• 
Dr. Zlauddin Ahmad: May 1 nnderstuud that th:1I inMulation wiD be 

made as far RS pOMsihle in the districts in which the pilgrims reside? 

Xl. G. S. Balpai: As far as poss:hle arrangements will be mAde for 
immunisation in the districts. 

CmmrLATION 01' TI[!l PBOOlIIBDIlII'OS 0'" CBMAIlII' R..uLWAY CoNI'DlI:NOII8. 

1148. -Dr. ZlauddlD .Ahmld: Do Government intend to circuI .. te 
among the Members of the Assembly the proceedings of the Agents, the 
Commercial Managers a.nd the Operating RtRff Conferences convened by 
the Railway Board? 

JIr. P. B. ltau: No. Some of these dOC'llmeont.s RTe confidential, IUld 
all have a purely departmental interest snd· are not meant for publication. 

Xl. •• G. 10,: Has the attention of the Govemment been drawn to .. 
long letter which appeared in the Statesman in which my Honourable 
friend, Dr. Ziauddin Ahmad, has madE' Vf11'.Y nq(lful fltlggeRt.ionl!l to the 
Railway Administration.· . 

Mr. P. B. Bau: Where W8I'l that letter published. may I know' 

Dr. Zlauddln ~ad: Information which may he of It ~eneral nature 
Bnd not of a techDlCRI nature may usefully be supplied to the Memben of 
the Assembly, It will enlighten us enormouslv BS to how the Railwav 
Administration is being carried on?' • 

. JIr .. P. B. ~u: I should like to know whBt exactly m,V Honourable 
fnend IS refernng to. What sort of irJformation doel'1 he want to be 
circulated to BDnoura.b)e Members? 

Dr. Zfaucldbl Abmld: For example. t-he Railway Board convened several 
meetings o! the .Agents IUld the Oommercial MIUl8gera, etc. If 8 summary 
of those dISCUSSIons could be prepared and circulated among Kembers of 
the Assembly, r thought it 'would be very useful. 
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Mr. P. B. Bau: These discussions with t.he Agents are confidential in 
their nature and, obviously, unless theys.re kept confidential, it would be 
impossible to have a full aDd free discussion of the subjec~s which the 
Agents discuss with the Ra.i.lway Board. 

Dr. Zlauddln Ahmad: Most of thelile discussions (Ore published in the 
papers. Thcy are scattered. For example, the address of the President 
of the Railway Conference, t.hp "-gent of the BengBI Nagpur Railway. 
It is not confidential. 

Mr. P. 11.. Bau: 'I'hose are the meet:ngs of the Indian Railway Confer-
ence Association and the important speeches of general interest are 
published.. I do not know what more my Honourable friend wants. 
- Dr. ZlauddlD Ahmad: These are not published in the papers in full. 
If these things are collected Rnd" supplied to the Mtltnbers, I thought it 
would be useful. 

Mr. P. 11.. :aa,u.: If my Honourable friend wRntl'! R ClOpy of Mr. Jarred's 
speech, I cnn send it to him. 

Mr. Pruldent: Next quest,ion, plen.sl'. • 
DETAILED EXPEND:rruRE OF THE RAILWAY BUDGET. 

1144. *Dr. Zlauddln .Ahmad: Will Government be pleased to lay in 
the Library for at least one week a copy of the deta.iled expenditure of the 
Railway Uudget, giving the details of every item of the demand in the 
Budget? 

fte KoDourable Sir Joseph BhOle: I Pl'CRUllH' rn~' Honoura.ble friend 
intends to suggest that the Budget documents should be in the hands of 
Honourable Members at least n. week before the general discussion. 
Wh~le Government will endeavour to expedite the presentat;ion of the 
Budget as far as possible to onable Honourable Members to examine the 
Railway Budget in detail before di9cu9Rion, owing to the exigencies of 
time involved by the necessitv for having {;he complete discussion on the 
Railway Budget :finished by the 27th February, it, may not be possible to 
,allow 8s long an interval a9 is su~geste.d by m,v Honourable friend, 

Dr. Zlauddln Abmld: Will it be convenient to place it after the 
Budget debate, because the point of view which I have in my mind is that 
certain posts, which are promised to be' retrenched, are not really retrenched 
but they are provided. for under BOme other heading, and the expenditure 
under one item is distributed under various demands that it is very difficult. 
for U8 to follow it. 

'the EoDourable Sir Joaeph Bhore: I will consider the suggestion Bnd 
o(lndeavour to meet my Honour&ble friC'nd if we possibly CRn. 

EXPENDITURE ON RAILWAY WORKSHOPS. 

1145. *Dr. Zlauddfn 'bmw: Will Government be pleased to mention 
the expenditure lin each year on Railwa.y workshops, since Craven's report? 

Mr. P. B. 11.&11.: I presume my Honourable friend is referring to the 
report of the Railway Workshops CommittE'e presided over by Sir Vincent 
Raven. • The infonnation il'! being collected from Railway Admini9t,rations 
1lnd will be laid on the table in due course. 
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OBBTAIN POSTS IN THE GOVERNMENT OF INDIA SlDCBlDTABlAT IDILD BY 
Jlll'SLUIS. 

1l4tl .1Ir. Muhammad .1I8II1m khtb lIabadar: 11 it .i. that "t.be 
following post!! in the Government of India St!cretariat held by MusJ.im.s. 
have been either retrenched or filled by non-Muslims? 

(i) Ullder Secretary, Education, Health and Lands Department, 
(ii) A.sistant Secretary, Finance Department, 

(iii) Attache, Foreign and Political Deparbment, 
(iv) Secretary, Imperial Council of Agricultural Research. 

The Honourable JIr. H. G. Haig: Post, No. (i), which W88 held by a 
Muslim, has been left unfilled owing to the existing finanoial stringeBcy,. 
but in lieu of this the post of Deputy Secretary held previously by a 
non-Muslim is now held by a Muslim. III PORt No. (ii) a Muslim Super-
intendent was officiawng, but re"<;lrt-ed from the post ill May last when 
it was abolished, as ·stated in reply to tlr. Maswood Ahmad's question 
No. 161 on September 30th. Post No. (iii), which was also held by • 
Muslim, has been abolished. The pay and status of post No. (iv) haft 
been reduced to those of an Assistant Secretary to the ('yOvemment of 
India, and it is no\'\' held by,a non-Muslim. 

NUDER OF GAZETTEU POSTS IN THE GOVERNMENT OF TNDU Sl!:cmETABIAT 
HELD BY Ml1SUKS. 

11.47. ·Mr. JrDbammad .uuam Sahib BUaclur: (0) WhM was the 
total number of gs.zetted posts in the Government of India Becretal'i~t 
held by Muslims getting a pay of Rs. 000 per month or over before retrench-
ment, and what is it now? 

(b) Do Government realise that the number of Muslims holding posts 
of the nature referred to in part (a) has decreased? What steps ha ve 
Government taken or propose to ta.ke to make up the deficiency? 

The J[OII01Il,ble JIr. H. G •. B.a.lg: (a) Prior to retrenchment there were 
eight" Muslims holding g-azetted posts in the Government of India Secre-
tariat on a pay of Rs. 900 p.m. or over and the same number are still 
holding such posts. 

(b) There has been no decrea8Cl. The second part does not, therefore • 
.. rise. 

CIIRTAtN HIGHER POSTS IN THE GOVERNMlIINT OJ' INDIA SBCBftlUlIAT. 

11118 .... Mt. JhhN!!Jmy Jluaallil SlIhlb Bahadur: (4) Will Govern-
ment be pleased to state the total number of posbs of Asaistiant Secreta.riea. 
to the G:lvernment of India, and the posta of equal rank Bnd status in 
the Government of India. Secretariut and Attached Offices and the names 
of the pel'£l~nl1 holding them? 

(b) Is it a fact that MIere ia nob a. single Muslim holding .uchapo.t? 
(e) Are Government prepared to consider the advisability of filling 

these posts by Muslims in proper number? 
fte Honourable Mr. E. (I. Ball: (0) and' (b). I ~arefer ilhe 

Honourable Member to the Government, of India Directory which cOntains 
the information he wants, a copy of whinh will be found in the Library. 

(Ie) As these are 8election posts. they must bediUed on the basis of 
merit and not on communRl considerationlli. • 



UMn 
CASRIBU Dl' &11 GOVUNIlBBT OJ' IBDU s.oaftAB.UT. 

114:9. *1Ir. Xuh "JNl1ld. JlUUlAm ·8Uib .abed.: (4) Wbat ia the 
total number of cashiers in the various Departments of the Govermnent 
of India Secretariat, and what are their names? 

(b) Is it • fact tJaat tbe post of R caehier in n Secl'etRriat Department 
.. rriee a speciaa pay of Bs. 50 per month? 

(c) Is it a fact that there is not a single Muslim in the whole Secre-
tariat holding this post? 

(d) If the reply to part (c) be in the a.ffirmative. are Government 
prepared to oonsider the advisability of appointing suitable Muslims to 
these posts? 

(e) Is it R fact that the post of a cashier is ordinarily filled by pro· 
mot.ion of clerks next to cashiers working in Cash Sections? 

(f) Will Government please s1fate the names of such clerks working at 
present. in Cash Sections of the various Departments? How many of 'them 
at't~ :Muslims, and what Bre their names? 

fta BODOUrable Ill. D. G. Hail: (a) Fourteen. I do not think any 
uReful purpose would be served by detuili.n,IJ. their names. 

(b) and (c). Yes. 
(d), (1') and (f). I would invite attent-;on to the reply given hy my 

predeeessol' to starred question No. 1004 cn the 28rd Maroh, 1981. in this 
ROIlRe. u.nd would add that appointlllent~ to these posts are made not on 
commlmal eODsiderations. hut on seniority and merit combined wi.th apti-
tude for the claRS of work required of the Cashier. In the circuXnstances, 
I do not think the coUeC'tion of the information AAked for in (f) would be 
of vRlnc. 

Y.~OANmES IN CERTAIN OFI'ICJl:S OJ' THE GOVER:NJlEBTOJ' INDIA. 

1150. "'JIr. KuJaammad XUlram Sahib Balladur: Will Government 
please state the number of vacancies--permanent, temporary or officiating 
-which have oocurred sinGe 1st April, 1982, in the office. of the Oentral 
Board of :Revenue, the ImperialCounoil of Agricultural Research, Uid 
the office of the Reforms Commissioner. and the proportion in whioh they 
have been filled 'from the various communities? 

'1'JIe lloDourable 111'. E. G. JIa1.g: A statement containing the informs-
tionssked for is laid on the table. 

Office. .Vaaanoi8ll. Hindus. MUIlims. Sik.b8. rDdiaD Otrun.. CbristiaM. 
-~-. 

, - "-;---_. 
CentNl Boazd of I 

.Revenue. 1'7 9 6 I .. J . . 
Raforms OGlee' • 6 4· 1 .. 2· . . 
Im~l Council of I I ; 

Asrioultural R.e· , I I IIe&ftIh • • lIt li e I I I .. 
• ,41118 in eaoh 4lIII8 ailed t.be IaDllI vaoaaoy, the IDdian Christian for a ahon time 

aDd the Hindu thereafter. t Three were not filled. • 
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TOTA.L STAn IN CuTA.lN OFI'IOB8 OJ' 'l'HE Govmr.mn:n 0' INDIA. 

lIGl. ·Kr. Xuhammad MUUlam. 8&htb Bihadur: Will Governn.lent 
pleaae state : 

(a) the total number of men employed in various grades in the 
staff of the office of the Director of Civil Aviation, Diroetor 
General, Posts and Telegraphs, and the Director Gener!,l of 
Commercial Intelligence and Statistics; 

(b) the number and percentage of Muslims in each grade; and 
(e) the n~mber of vacanci~permanent, temporary, or officiating-

winch have occurred m the noovB offices sinlle 1st AprH, 1982 
and the proportion in which they have been filled from th~ 
"Mouscommunities? 

ft. Houourabl. Sir !'r&Dk lfoyce: The attention of the Honourable 
Member. is invited to the statement~ showing the communal strength of 
the cl~ncal stat! of these offilles whIch are prepared annually and are in 
thE. LIbrary of the House. Government are unable to give more detailed 
information regarding the conlmunal composition of the offices in question 
than is contained in these statements., 

NUX1lJIR OJ'MEN EMPLOYBD IN BACH OJ' THE SUBORDINATE Oll'Jl'IC1I:8 UNDO 
THE CIVIL AVIATION DmBOTORATE. 

1152. *lIr. Kubammad Kuuz&1D Sahib Babadur: (a) What is the total 
number of men employed in (i) the technical staff Rnd (ii) 'the clerical 
estabJishment in each of the subordinate offices under the Civil AviRtion 
Directorate? How many are Muslims? 

(b) Whnt steps have Government taken or propo&e to take to ensure 
proper representation of Muslims in the staff referred t.o at part (a)? 

The HOD01I1'abl. Sir I'raDk lfoyC8: (a) There are six technica.l officers 
and five clerks in the subordinate offices in the Civil Aviation Directorate; 
none is a Muslim. 

(b) The general ordel'R of Government regarding representa.tion of 
minority communities are observed in this Directorate as fA!' as 'PORsible. 
Of the six technical officers referred to, two are Europeans and four are 
IndianR, Hindus. The former have been appointed to the poets of Air· 
craft Inspector and Assistant Aircraft Inspector for which no suitably 
qualified Indians are at present available. The four Indians have been 
appointed as Aerodrome Officers. They were selected from the Govern· 
ment of India Civl1 Aviation ScholarR who received their trainin~ in 
England. Out of the ten scholarships gt'l\nted in this connection, two 
were offered to t.wo ~fU!~limR whr. hAd hf'\en Relected hy the Public Service 
Commission from among a number of ca.ndidates. One of the Muslim 
oandidates waR unable oWing to priVAte reasons, to avail himself of the 
offer. The other noeepted the offer. He wa.s one of a batch of four 
scholars who completed their tmining in 1981.82. Only one post of 
Aerodrome Officer waR then available, three such posts slmctioned pre-
viouslv having been fill«i by IICbolA!'8 from an. earlier batch. F.or that 
post the Rcbolar Who was considered to he the m'OtIt; IllUitAhle WAR. t'lbosen ; 
he happened to be a RiDau.: 

• 



QUU'l'lOJf8 dD U8WU8. 1_ 
With regard to the clerical staff, this is recruited through the medium 

of newspaper advertisements, preference being given to local men. The 
staff in any local office usually consists of one clerk only. Up to Decem-
ber, 1981, the staff included one Muslim. The post he held was then 
retrenched as a measure of economy and his services had to be dispensed 
with. An addition to the number of clerical posts is likely to be made 
shortly when steps will be taken to secure the services of a Muslim jf 
possible., ' 

SUBOBDINATE OFFICES UNDER THE brlPEBJAL COUNCIL OF AGBIC'VLTUBAL 
RESEARCH. 

1153. *1Ir. Muhammad KUUlaJD Sahib Bahadur: (a) How many 
subordinate offices are there under the Imperial Council of Agricultural 
R-esearch? At what stations are they located? 

(b) What is the total Ilumb"r of men employed in (i) the technical 
staff, and (m the clerical establishment in each of the offices referred to 
at part (a.)? How many are Muslims, and what are their names? 

Mr. G. S. BaJpal.: (a) and (b). I plBce on the tBble a statement 
containing the information asked for by th .. Honourable Member. 

Bwlemeflt relating to the number. location and llerBon"r/ oj Ihe eJlicfl< ",.lociinl( to Il,e 
Imperial Council oJ Agricultural Rescarch. 

I TechDiCRlOPJloilltmt,ntf·i_ .~lerie~~_p_po_in_tm_~_n~_ 
Name of OmCE'o "'hl'l'El 

IllCa.t~d. i Total No. and namel! of Total i No. and J?smes of ! No. Muslims. No. J,fllsbms. 
I 

4/ Mr. M: Afzol 
4 1 

Mr. Tajlld-Dir.. 
1. Oftloe of the Lyal1pur 

Locust ROlM!arch 
EDtomologlst. 

2. omco of the De· 
puty Locust Re· 
lI8&1'Ch Entomo· 
logist. 

8. 01Il00 of the Suger 
TE'Chnologist. 

Q~'" -\ 

CaWllpore I 
I 

6 

I HU!IOin. M.Sc., 
LA.S. Mr. Taskhir 

Ahmad. 
.. 1 

Mr. Mirzll Ahmad 
I Ali 

2 2 
I Mr. A. Ghani. 
, Mr. M. Romzan. 

! 
2 \ Nil . 10! 

" i M~:-Ul. 

'1'ITLBS CONFERRED ON THE INDIA.N STA.FF OF THB GOVlliRNUNT OF INDIA 
AND ATTACHBD OFFICES. 

11M. -Mr. Muhammad Kuazzam Sahl~ Bahadur: W~. Goverqment 
please Jay on the table a statement, showlIlg by com~uI1ltles,. the Q.amea 
of the members of the staff of the Government o~ India. and Its attached 
offices on whom Indian titles have been conferred slD.ce 1922, and the POlta 
held by' fIll,ern. at the time of the, conferment of 'the titles 7 

. ~ :. _ :.. .. L~,4I,: .. A at'stemant <riving the required information is 111' ....... - • ,,-
laid on the table. 
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QUBSTIONS AND ANSWBR8. 2007 , 
TITLJls OONn:lllmD ON 'lJIJIINDIA,N STAJ'J' OJ'TBJl DU.AB'IMEliT OF FDt'C'.A'J'ICN, 

HEALTH ABD LANDS. 

U56. *Itr. Kahamm'ad lluul&D1 Sahib Bahadar: What are the names 
of the memberS of the staff of the Education, Health and Lands Depart;.; 
ment on whom Indian titles have been oonferred since 1922, and the posta 
held by them at the time of the oonfennent of the titles? How many of 
them' are Muslims, and what are their names' 

Mr. B. A .... Ketcalfe: A statement giVing the required information is 
laid on the table.J 
Lv. 01 meR btlongin, 10 eM Depu";'me"' 01 lCd'UCtlliDn, Beall,. .. 1AMb on tUAom l~ 

'l'itleB Acwe bun tlM/erred .rir&ce 19B2. , 

Year in which POIIt held at the time 
Name. Title oonferred. the title w- of tbe oonferment 

oonferred. of the title. I 

I 
• 

1. a..nnDas · · RaISabib . · 1923 · .As8istant (now emplo,ed 
as Becretary of tbe 
lInperial Caucll of 
Agricultural ReIearch). 

I. L. M.Roy · · Do. · 192. . · Superintendent. a. TuJaiRam Do. 192' • P. A. to lIon'bleMember · · · . · (traneferred to the 
Legislative Depart. 
ment). 

4.. D. NadirBhaw · Khan Bahadur 19215 P. A. to Hon'ble 
Member. 

I. QaICaRam · RaiBabib · 1926 ,Auist.ant (since retired). 
8. Dina Nath 

I 
Do. 1927 Cashier. 

7. J. N. Roy • Do. 1927 P. A. to S Cletary 
8. Tej Bhan Bahl Do. 1929 A1eistant (einoe tram.. 

ferred to t~l 
~ ! Counoil of' taral I 

9. A. F. Abdul Ali, I Khan Bahadar 
Researoh). 

M. 1930 Keeper of the Beoorda 
M.A. I and S •. oJloioAsaist.ant 

Secretary to the Gov. 
ernment of lndiAin .... I 
E., H. 6: L. Depart. 

1 ment. 

PaBJoJaBnTUL TaJuTMDT m AW.dmJJG Tr1u:8 TO TIlE CASB]'1DB8 01' 'l'IDI 
GOVBB.NJDn' OJ' INDIA. 

1166. *Mr. Kubammtd. Kuuam Sablb B&hadar: I. it a fact that 
as a matter of practice, the cashiers of the Departments of the Government 
of India are aImoat invariably reoipients of a lIItle ? 

iii. II. A .... Kncaue: No, Bir. 

CoNTBlBUTlOll BY IImUN' BUDS TOW.AlU)8 TIlE PAY OF TIlE INDI~ 
T&&nll CoJOO88IOllllB, HAIIBVBG. 

• 11157. *1Ir ... JIuwoocl Ahmad: (a) Is it a fact that one of the prin-
Olpal dut.ies !If the ~die.n. Trade Commissioner, Hamburg, is to furnish 
oommermal information direciied to tGe d~velopment of Indian ezport 
~e required by InddanBtates? 
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(b) Do the ~di.n Statea contribute towards his pay o,r emolumen,ts? 
(0) Unot, do GovernmeJ).t propoee to ,euininethequ8stioiL wh~~er 

,:the Indian States should contribute to his pay? 

'!'he Honourable Sir loaeph Bhole: (eI) Yes, but it constitutes a com-
paratively uniIpportant fraction of the work periorm(jd by him. 

(b) and (0). No.' ' , : ", 

PRmrBOTION TO 'BJINGAL FLotTB MILLS. ' 

1158. *JIr. K. Kuwo.od .Amnad:j~ "it' Q. f:lrt, th~t prqt.e~~~".J?" ,hn,s1?ooll .... 
given to the Bengal flour mills, to compete with the mills in Upper India by 
enhancing the railway freight QIl wheat ,flour over the East Indio 
Railway? 

Kr. P. B.. ltau: The railway freight "n wheat flour was p.nhanced over 
the East Indian Railw.ay on representatiqns submitted to that ,Administr/lo' 
tion oy flour mills situated on the East, Indian Railway Syst,em, who were 
adversely afiet;!ted by the stoppage of imports of cheap Aust,ralian wheat. 
The serious decline in'railway earnings, in the opinion of that Administra.· 
tion, justified the enhanceihent, in the Jreight rates nnd; inc!dentnlly, a 
reversion to the position prior to ] 920 when the freight rates on the East 
Indian Railway for flour were higher than those for wheat. 

O· . I .,: 
OVlDBNMENT ADVERTISEMENTS FOR PUlILICATION IN NEWSPAPERS. . 

1159. "'Kr. K. Kuwood Ahmad: (a) Will Government be pleaaedtQ 
atate whether Government advertisements are published in newspapers 
for the information of the public or for financing thE; newflpapers? 

(b) Do GovernmBnt or the Departments make uny inquiry about the 
-circulation of the newspapers before giving advertisements to the news-, 
papers for publication? 

'l"lIe Bcmourable Kr. B. G. Balg: (a) Advertisements are given to 
newspapers for the purpose o£ giVing information to the public. 

(b) .. y'es . 

.A4!lOUNT SPliNT ON NOTIOBl8 UD ADVlmTISEIIIBlfT8 PUBLlSlIlID QT 
,NBWSPAPDS. 

1160. *JIr ••• Kuwood, Alamad: (a) How much, has.J)aeJ). 'BpentOll 
'notioes and a.dvertisements published in newspapers by the Railway autho-
rities and by other Departments (separately) during the last five years ~ 

(b) What amounts were paid to different newspa.p8r~ for ad:verijser;nente 
by the Railway Board and by the State·managed Railways? 

The .onOurable Mr. a. GoO B.&Jc: (a) and (b).' Departments 'of the 
'Government of India publish very few advertiseml:l~~8 and the collection 
of information as to the expendIture incurred wo~ldent"n a. considerable 
amount of labour which I 110m not; prepared to ask them to . 
undertake. As regards'advertisements' by railwaYII,sepB:~te records of 
the (lost of notices and advertisements are not mainta.in'8d by' tiL'ilWaY •• 
and Govemment regret that they are not in a position to supply the 
information'l \ : f": 

• 
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:Mr. II. Kalwood .Ah,ma4: Will Government be pleased to supply the 
information even for one year~ 

The Honourable 1Ir. JL G. Haig: I think, Sir, it would involve So con-
siderable amount of labour to collect the information. 

Dr. ZtauddiD .Ahmad: Do they not keep the accounts of the payment 

The Honourable Kr. E. G. Jlalg: Acoounts are .not kept in that fonn. 

JIr. B. S. S&l'lD8: Is it not a fact. Bir. tha.t nearly 80 per cent. of the 
'Government advertisements are published in the Congress and anti-Gov-
ernment' press rather than in newspapers thatlU'e friendly to Government I 

The Honourable 1Ir. H. G. JIalg: As I have just informed the House, 
I have no information about the distribution of advertisements. 

:Mr. :&.1 S. Sarma: As one who has studied this matter. will the Honour-: 
able the Home Member take it from me that it is 80. 

The Honourable Mr. H. G. lIaIg: I a.& always prepared to receive 
,information from Honourable Members. 

:Mr. II. JlaswOOd. Abmad: Will Government be pleased to supply a 
list of the papers to which they have given advertisements during the lap 
year? 

The Honourable Xr. R. G. Halg: I think the Honourable Member 
behind me (Mr. Sanna) will be able to supply the required information. 

JIr. Itt. Maswood Ahmad: Can Mr. R. B. Sarma reply on behalf of the 
Government?, 

AarroN, UK1I:.N ON TltB RlIIOOWlBND4TION OJ' THE BANlUNQ F..xQUIltY 
CO~lII. . 

1161. *Kr .•• )[aswood. Abmad: (a) Have .Government taken ,any 
action on the recommenda.tion of the Banking Enquiry CoInmittee" , 

(b) Wha.t action do Government propose to take on the recommenda'tioQ 
-of the Banking Enquiry Committee? 

The Honourable Sir .Alan Panona: The attention of the Honourable 
Member is invited to the statement laid by me on. the table of the House 
on the 80th September. 1982.\ 

RlIVISION OF THE RATES FOB FOOD AND AERATED WATER SUPPLY IN TRAINS 
AND ON STATIONS. 

1162. *Kr. K. llaswood Ahmad: (a) Are Government aws.re tha't t.lie 
prices of commodities have fallen to a very great extent? 

(b) Do Government propose to revise the rates for foOd and IBratei! 
water supply in trains and on stationa? 

• 
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Mr. P. a. Bau: «(I) Govemment are aWAre that the prices of ,eenaiD-· 
commodities have fallen., 

(b) The question of fixing the rates for food and lBl'ated waters in. 
trains 'Rnd on stations is settled by Railway AdminiStrations with their 
contractors without reference to Government and Government do not 
propose to interfere in the fixing of such rates. A copy of this question 
will however he sent to all railway administrations for considera.tion. 

JIr. E. AlI,med: Are Government aWAre that the pri~s of artiolea of. 
: food supplied on railways by contracw··q' men Are much higher than 
those that are supplied by railways j .... :...ngland and in other oountri .. ? ' 

Mr. P ••• Bau: No, Sir. I am not aware of the fact, but I am quite. 
prepared to take it from my Honourable friend .. 

Mr. M. MB8WOOd Ahmad: In which year WM"e these rates revised? 

Mr. P ••• Bau: I do not think that there was any particular year in. 
which rates were generally revised, Sir .. 

Dr. Zl&uddJn Abmad: Is the Hohourable Member aware that at presenit 
there exists a very great dis!'IntisfMtion among the' public about the high 
rates which these ,railway vendors charge? 

1Ir. P. L Bau: Such statements have been made on, the :floor of this" 
House and I am quite prepared to accept that as the view of many. 
Honourable Members opposite .. 

Mr. M. Jraswoo4 .Ihmacl:' Is it 0. fact that, the rates for soda water .. 
lemonAde and ice have not been revised since three years at least? 

JIr. P .•. ltau: Possibly, Sir, but I cannot say without making inquiri.ea 
on that point. 

Mr. M. KaawOOd Ahmad: Wi11 the Honourable Member be pleased 
to inquire into that and ask the authorities to revise the rates? 

Mr. P .. B. ltau: If my Honourable friend wnI give me notioe of'th& 
question., 

Kr. E . .Ahmed.: In view of the fact that the Railwavs are run in thi. 
country on a commercial basis, do 'Government propOse al80 to start 
restaurant cars aD. a commercialbaais 80 as to give facilities to th~ 
travelling public such a8 exist in other oountries,-on the East Indian. 
Railway, for instance~ 

Mr. P. B. Bau: I am sure the East Indian Railway 'do run restaurant 
~ '. cars. 

JIl' E. Abmed: The Honournl:>le Member does not understand the 
questi~., ' . . 
~. P. B. Baa.: It is verY Q,itBoultto unaerdanCl my Honourable-

friend '8 queatloul. 
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111'. E. Ahmed: Will the Honourable Member kindly exercise a. little 
bit of application of mind? What I mean is that, would it not be better 
for the Government Railways in this country to take up the catering job 
so as to give facilities to passengers and the travelling public on exactly 
the saine principles as are in vogue in the Ra.ilway Administrations' of 
other countries? That is to say, the same railway authority that takes 
up the administration of a railway-not the Railway Board up here-
should appoint the manager of the catering department and thus the 
Government will pay the cost and they will collect the prices of the !\rlicles 
of food supplied? 

Kr. P. It. ltau: The only Railway that has at present a departmental 
catering system is the Bengal-Nagpur Railway, and I am not sure that 
it is on a paying basis. I do not think: that Government can embark on 
this catering business in the present financial conditions . 

• 
Kr. E. Ahmed: If the other countries can take up and have taken up· 

such work (notwithstanding the example of the Bengal-Nagpur Railway 
quoted by the Honourable Member) and the prices of articles of food are· 
thus reduced. so that facilities can be given to passengers who are at 
present the victims of the maladministration of thtl contractors' catering 
on the railways, is it not a fact that thereby more income can be secured 
so that in every way the services of my Honourable friend will be more 
acceptable to this country if. on the one hand, ad,4itional facilities are 
afford_ed to the travelling public and, on the other hand, mOre income is 
Recured t.o the Railways by their adopting the popular method? 

111'. P. It. Rau: Sir, the fact that the Bengal-Nagpur Railway Catering 
Department has not been a paying concem for some time is well-known 
to members of the Public Accounts Committee. 

Kr. E. Ahmed: That is not the &.nswer to my question, surely the 
contrMtors make profit. 

INOlQDASlIl OJ'Tlt1Il B'O'llDEN OJ' INDEBTEDNESS. 

1163. *Kr .. -. JlaawOOd .AlI,mad: (a) Has the attention of Government 
been drawn to the finding of the Controller of Currencv given in his Report 
for the year 1931-32: . " 

"That fall in commodity prices had increased the real burr'An of indebtedn818 by 
md °brl' than 50 p'er cent. and such an increase would be bey-. the capacity of mOlt e tora to paT" 

(b) Are Government aware that rates of interest are very' hi"":' in-
Ind~? 15" 

jn~:;; Govel'IUiient aware that the value of money has been. 

d bed) What .action do Government propose .to take to decrease the in-e tadness? . 

lim~~ Wha.t action do Government propoBe.to ~eBtr~ct ~he interest. to scme-. 



:~012 LEGISLATIVE ASSEMBLY. [14m NOVElrfBBB 1982.: 

(f) What other Bcthns do Government propose to; take 'in ·f.hbi'~ 
tion? ' .. 

'!'he HOD0111'&ble Sir Alan Panou: (a) and (0). Yes, The fan iD. 
commodity prices is due to world causes and is not confined to India. 
The steps to be taken to rwse prices are engaging the serious attention 

·-of all Governments. . . 
(b), (d), '(e) and (f). The rates of interest on money, 88 shown by the· 

bank rate of the Imperia.l Bank of India, are half of what they were twelve 
months ago, and t.he Government of India are trying to keep them 8.1 
low BS possible. 

CONVERSION OJ' I..o.u S OJ' HIGH INTEREST TO THOSE OF Low IN'rEDST. 

1164. *J(r. II. lIaswood Ahmad: (~Are Government a.wa.re that the 
. British Government have oonverted the loan having a high perceI?otage of 
interest into a loan having a low percentage of jnterest? . " 

(b) Do the Government of India propose to· adopt the same policy? 
If not, why not? 

. . 
(0) What amouilt will be saved nnnually if the' cOnversion policy be 

: adopted? . . 

'!'he HODl'\D'&ble Sir Aian P&rB0D8: (a) Yes. 
(b) and (c). We Ilre following the same policy. In the last seven 

months we IJ8ve replaced about Rs. 35 crores of rupee debt and £6 
millions of .sterling debt by longer term loans nt an average ann~al saving. 
of approxima.tely Rs. 40 le.khs. 

·OllTIOJIIB..C; IN TlIE CUSTOMS AND INCOME-TAX DEPARTMENTS IN THE BOMBAY 
PRESIDENCY TO WHOM EXTENSIONS OJ' SERVICE WlIIRE GB.UlTJ:D~. . ' 

1165. *1Ir. II. Kaswood Ahmad: (a) Is it a fact that the number of 
· officers in the Customs and lncome-ta,x Departments (gazetted and non-
ga.zetted non-ministerial) in the Bombay Presidency to whom extensions 
of service were granted during 1928-29 to 19~I·S~ were 24, and 7, ~espeo-
tively? _. . - '. . ' 

(b) Will Government be pleased to state how many of them are 
Europeans, Anglo-Indians and Indians and also the names, pay, and length 

· of service of the officers? . 

'l'M Honourable Sir .AlaD parSODl: (a) The actualpumber of officers 
granted extension in the CustomA Department W88 19 and in the Income-tu: 
Department, five. These figures differ from those given in a reply to a. 

· question in' t.he Council of State last September· Session, .which . the 
Honourable Memher has, I think, in mind and which in five cases included . 
the same officers more than once becllouse they had received more than .. one 
extension, while two other officers, who were on extension' m 192'7-28, 
were wrongly included in the figures for the period to which the question 
related. lam glad; of the 'opportunity afforded by my Honoura.ble friead's 

· interpellation to correct this mistake. 
(b) A statement is lwd on the table . 

• 
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SlGtemmt IIhowing namell, nationality. f'OI!/ GnCl Z.,.gth oJ.ert1ice DJ 1M ojJicer. oj 'he C~"OIM 
and Inoome-toz Departmentll '(Gazuted and Nan-gazetted Non-minuterial) in tA. 
Bombay PruidtflclltDho were granted.tenIIionII 'o:f ..",ieeclt.lriftg 19111-" 101981-31. 

Name. Nationality. 

1 2 

CttI/IomII Depaf"lmenl. 

1. A. Pemira ADglo-Indian 

2. A. D. Cama IndiaJP 
3. Bunc'lehali Mohe}. Faml Indian 
4. T. M. O'Reilly. European 
IS. G. Kelly European 
6. n. M. Raja Indian 
7. '1.'. G. Mooney European 
8. B. J. 'l'reasurywall\ Indian 
D. J. Sarnual Indian 
10. R. P. Sharman European . 
11. G. Clark Anglo.Indian 
12. }4'. X. D'Mello Jndian 
]8. B. F. Forna.ndes Indian 
14. Tajuddin Mohd. HusSain . Jndian' 

lIS. Abdul Gafur Mohd. Cassim Indian 

16. V. N. Shah 
17. D. B. Donde 
18. G. R. Varadkar 
ID. G, R. Javkar . 

Income-. Departmen,. 
1. G. C. Nowly • • 
2. R. S. Isardas Parumal 

3. J. P. Dhebar • 
4. J. D. Dave • . 
IS. Dandt1mal Vadhumal 

Indian 
Indian 
Indian 
Indian 

Indian 
Indian 

• Indian 
Indian 
Indian 

Pay. 

3 

:-Btl. 

4J9+GO 
(personal oy ) 

44 

j. 

340 
.575 
1l7tJ 
650 
671S 
ftlSO 
.2~. 
1i7~' 
fml 
500 
310 

30 

30 

180 • 
125 
160 
200 

400 
750 

250 
22 IS 
325 

1 '. , , ' 
i Length of service 
;. befule . grant of, 
I extension or 

extensions. 

i 
\' ~. lI. D. 

34 017 

33 028 
84 11.24, 

,3' 0 9 
36 9 9 
31 6 3 
36 1 28 
30 7 14 

_., 34 "20 
30"'5 ]0 
31S .~ 28 
30 3)0 
31S 3 IS 
'33 8]8 

(includinginieriol-

I service 13 years 9 
monthe an4 215, 

. day8')~' , 
33 3 0 

(inoluding inferior 
service for 12 
years 8 month8 
au.ci. 7 .eMya). 

'34 217 
33519 
32 10 4: 
34 6 12 

SO 2 0 
83 0 0 

(approximately). 
700 

33 0 0 
34 0 0 . L ------------------__ ~ ____________ ~. __________ J _________ _____ 

LOWERING OF THE P08TAL I\&TE8. 

U66. *Kr. II. lluwood Ahmad: (a) Will Government be pleased to 
state the income from 'the Indian, Telegr~ph Department in the half year 
ending 80th September, 1982, and the corresponding income fOr 19801 

(b) Will Government be pleased to sta.te the income from the sale of 
It annas, one anna., l anna and t anna stamps and <;If stamped envelopf3s 
and postcards in the half-year ending 80th ,S'eptember, 1982, and the 

. corresponding figure of income for 1980? 
• 
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(0) Will Government be pleased to state whether they have gained or 
they have lost by the 'inorease of the postal rates? . 

(cl) Do Government propose to decrease the postal rates if .they find 
any loss in the income in comparison with the previous years, on account of 
the eiperimental increase of the postal rates? 

The BOJlO1Irable SIr:rr&Dk Boyce: (a) A large part of the receipts from 
telegrams is collected through the medium of postage stamps and a 
distribution of such receiptR between the postal and telegraph branches is 
made at the end of each financial year. It is not possible to give figures 
of income for the telegraph branch .alone for a portion of any year. 

(b) No separate account of thesalc proceeds of stamps of particular 
denominatitms 'is maintained. The infonnation required by the Honourable 
Member is therefore not available. . 

(0) So far BS can be ascertained 
resUlted in a net gain. 

e d) In view of the reply to part 
occasion to consider the matter. 

the increases in postal rates have-

(0) Government have not yet hact 
j 

AOORUAL OJ!' j3TERLINO PENSIONS. 

1167. *1Ir. II. IIIIwood. Ahmad: (a) Are Government aware that ster-
ling p8llsiona accrue in India? 

(b) Have Government taken legal advice on the question whether the-
sterling pension accrues in India or outside India.? If not, do they pro. 
pose to take it now? 

'l"b.e Konoarable Sir Alan P&rIODI: (a) That is the view held ))y the-
Government. 

(b) The answer to both questions is in the negative. 

Loss SUSTAINED BY GOVERNMENT DUE TO THE ISSUE OJ!' TIlE FINANClB 
DEPABTlIIENT NOTD'IOATI:ON Nil. ~19.F. DA~D THE 28TH ~r 
1920. 

1168. *1Ir. II. _wood 'bm l4: (a) . What amQunt did Governmenti 
lose on account of the exemption of the leave salary, salary, allowances, 
leave allowances and pensions of officers in 1981·82 under Notifi~tiQn 
No. 1819·F.,Govemmpnt of India, FinaJjee Departm~nt, dated Simla, the 
28th ·April, 19201 

(b) What were the reasons for issuing ~he NotificQ~on nienti6ned ab~t' 

'!'he BoDourable Sir .&laD PanoD8: (a) No. amount so far as ooncema 
pensions and leave salaries paid to officers not returning to India, because 
even if there were no exemption, tax could not be recovered. 

In regard to leave allowa.nces, it is practically impossibl~ to compile 
the iJrlormation asked for. In order to do SO a pro farma asBeSBm8llV 
would have to be made on each officer concemed.. A rough estimate is-
about 10 to 15 lakhs per annum. 

(b) Because the privilege had been in existenoe for a great many yeas 
and,it was not considered expedient to withdraw it. 
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ABlIXD GU.O\RDB FOR ARMOURIRR AND TREASURIES OF STATIONS OF TIlE EAST 
INDIAN H.AILWAY AND THE EASTERN BENGAl" RAILWAY. 

1169. *Mr ••• lIIaswood Ahmad: (a) At what sta.tions of the East Indian 
Railway nnd Eastern Bengal Railway are armed guards employed to guard 
the armoury or treasury? Since what yell!" has this system been .inBUgu-
\rated? 

(b) Whnt was the ,expense on this item at each station during the years 
1930-31 Ilnd 1\J31-82? 

(0) Will Government state what is the communal composition of this 
.force giving the numbers of Hindus, Muslims, Anglo-Indianlj, Europeans 
and others? 

(d) ls this 11 permanent service or a temporary one, and wha.t are the 
rates of pav of the entrants Ilnd the requisite qualifications? 

(c) Wcr~ theRe post.s advertised? If so, in what papers, and by whom? 
(f) Is it Il. fact tllllt fornlcriy the Government Railway Police were in 

.charge of this duty? If so, why nre they no longer employed to discharge 
this duty. 

• 
Mr. P. R. Rau: I have called for certain information to enable me t 

reply to this queRt,ion. I shall place a reply on the table in due course. 

VOTERS' LIST P(IR TIl:PJ CONRTITUENcn:s Oll' THE CF.!'lTRAL AND PROVINCJ 
LXGISLATURES. 

1]70. *Xr. X. Xanood Ahmad: Do Government propose to keep in th 
Library 11 copy of the yoterR' list for Ule constituencies of the Central on 
Provincinl LcgislllturCf; for references in connection with the new re-forms 

The Honourable ~ir B. L. Mitter: '£'he precise import of the questio 
is not clear. There is available in the Library of t,be HouRe the usu 
return showing the results of elections to the Central and' lTovinci 
T.JegislatiIres, and containing inCormation in regard to constituencies 
numbers of voters, votes polled, etc. n is not apparent what practica 
purpose would be served by a list of the names of voters for nil th 
Legislatures, the. value o[ which would not in any case be commensuro. 
with the t.ime, labour nnd expense involved in its preparation Bnd main 
tenance. 

Mr. M. Maswood Ahmad: Are (1ovprnment nWllre thnt these copies ar 
801rl by Loenl (}overnments nt a very chel1p rote and Government Cll 
easily purchase them and keep them in t.he Library, brcRuse, in connectio 
with the new reforms. l\femhf\rS do wisll to consillt them nnd to Ree th 
numbcr of vot.ers ond compare many other things? 

'!'he Honourable Sir Brolendra Mitter: If these copies nre sold. chcapl. 
surely the Rrmollrnhlr 1\frmhf'r may buy himRelf. Anyhow, if it iR th 
desire of the Honollrilhlc ''I'fC1mher, there is no objection to buy these eopie 
ond lw('p 1he1l1 in ihe Librnry. . ' 

Mr. M. MaswOO!i Ahmad: Thnnk yOIl for the lIndertnldng. Furthe 
T infnTm VOll, tllflt "\f"mhm'" f\l1l'l'hnse for t.heir .Libraries, but cnn not brin 
their TJibrnl'ies t,o Delhi and Simla. 
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REDUCED SCALES Oll' SALARIES AND ALLOWANCES FOR THE FUTURE ENTRANTS: 
TO SUPERIOR CIVIL .AND ABJlY SERVICES. 

1171. "'JIr ••• Kuwood Ahmad: (a) Is it a fact tbat the final decision 
regording the reduced scales of salaries and allowances for tbe future 
entrants to Superior Oivil and Army Services is under active consideration 
of the Government 1 

(b) By what time do Government propose to announoe the final decision l' 

The JIonourabJ.e Sir Ala P&l'8Ons: (a) and (b). No finaJ deoision baa· 
y,et been reached. The matter is under active consideration. 

Dr. Zl&uddlD.Ahmad: May I ask, Sir, whether it is not a fact that 
the officer on special duty wa~ appointed on the recommendation of tbe 
Retrenchment Committee? Will his report bp. considered by the Retrench-
ment Committee? 

The Honourable Sir Alan ParIODI: I am not quite sure, Sir, that the 
officer was appointed on the I'ecommendation of the Retrenchment Com-
mittee, but I am quite sure that the Retrenchment Committee were aware 
that Government proposed t\tis appoint.ment. I cannot speak for myself, 
but I am fairly sure that Sir George Schuster, on his return, will call 8 
-meeting of the Retrenchment Committee to consider the work that this 
officer has done. 

Dr. Zl&uddID Ahmad: In 11 meeting of the Retrenchment Committee· 
it was explicitly mentioned that the officer on special duty will prepare a 
preliminary report and that report will be laid before the Retrenchment 
Committee. 

The Honourable Sir Alan Parsons: That is not exactly what I, at any 
rate, understood from the minutes which I saw of that meeting of the 
Committee, but, I think, my Honourable friend may take it that his 
work will b", oonsidered by the Retrenchment Committee. 

Dr. Zl&uddiD Ahmad: I have not seen the minutes, but it was discussed 
whether an officer on special duty should be appointed and afterwards it 
was decided by a majority that an officer should be placed on special duty 
and his report, at least in principle, should be discussed by the Retrench-
ment Committee. 

The Boncurable Sir Ala Parsons: The Honourable Member will not 
think that I am for a moment disputing his account of what occurred at 
a meeting of the Retrenchment Committee at which I was not present. 

PAYMENTS MADE TO THE BRmSH INDIA STEAM NAVIGATION COMPANY .AN]) 
OTJIEB BRITISH SHIPPING COMPANIES. 

1172. "'.r .•• Jluwood Ahmad: (a) Is it a fact that the British India. 
Stesm Navigation Company received from the Government of India & sum 
of Re. 15,18,OOO? 

(b) Is it a fact that a number of other British shipping companies get 
subsidy or subventions from the Government of India? 

(e) For what services rendered by the British India Steam Naviga-
tion Company and, other British Companies are' payments made 1 



QUESTIONS AND ANSWBRS. 

,Cd) Will G()vernment be pJeased to lay on the table the terms of 
the contracts? 

The Honourable Sir Prank _o)'oe: (a) and (b). The Honourable 
Member's attention is drawn to the reply given on the 21st September, 
1932, to parts (d) and (e) of the Honourable Rai Bahadur Lala Jagdish· 
Prasad's question No. 74 in the Council of State. 

(c) The Honourable Member is referred to items (1) to (15) and (26) 
to (64) of Appendix XI, pages 100 to 103 of the Posts and Telegraphs 
Department Annua.l Report for the year 1980·8l. 

(d) eOpieH of the contrncts with the British India Steam Navigation 
Company Rnd the IrrawRddy Flotilla Company have been placed in the 
Library. Th(. existing agreement for the rendering of oertain. services b~ 
the River Steam Navigation Company and the Indian General Navigation 
Company wa~ made in 1931 l.1,nd is being embodied in a formal contract, 
which has not yet been executed. 

LIsT 011' NAMES SUGGESTF.D FOB THE THIBD Romm TABLE CONJ'EBENOII . 
TO HI~ MAJEST~'8 GOVERNJ/[ENT. 

1173. *Kr. ]I. ]luwood Ahmad: (a) WUI Government be pleased to· 
state whether thev had recommended some names for the Third Round 
Table Conference to His Majesty's Government? 

(b) Will Government be pleased to state whether all the names sug· 
gested by them were accepted by His Majesty's Government? 

(e) Will Government be pleased to state what alterations were made 
by His Majesty's Government in the list of names suggested? 

(d) Will Government be pleased to Jay on the table the list of names. 
suggested by them for the Third Round Table Conference to His Majesty's 
Government? 

The Honourable Sir B. L. lII1tter: (4) As has been repeatedly stated . 
in this Rouse, the Honourable Member no doubt realizes that this matter 
is not the concern of the Governor General in Council. 

(b), (c) and (d). Do not arise. 

Kr. B. Das: May I inquire jf the Governor General in Council had 
any knowledge of the names that were selected for the Round Table 
Conference by the British Government and which were subsequently 
announced by the British Government? 

The Honourable Sir Brojendra ]lItter: The GoV'ernor General in " 
Council had no information wbatsoever. 

RESOLUTIONS OF TlJE INDIAN LBGIBLATUBB. 

1174. *JIr.]I. Jluwood Ahmad: Will Government be pleased to lay OD. 
the table a statement in respect of the Legislative Assembly from the 
inception of the Montford Refonus up till the end of the iast Session 
showing: 

(a) the Resolutions which were admitted by the Presidents; 
(b) the Resolutions whioh' were disa.llowed by the Governor General. , , 

• 
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(0) the Resolutions which were lDoved in the Legjalat;i~e A.lembly; 
(d). the Res?lutions which were negatived; _ 
(6}tbe Resolutions which were withdrawn by the Movers on BOme 

BBsurances given by the Government; 

(f) the Resolutions which were passed; -and 
_ (g) what, actions were taken on the Resolutions mentioned in parts 

(6) and (f)? 

"the Honourable Sir Broladra JIltter: The information is being 
'-collected and will be laid on the table in due course. 

PBBPONDERA.NCE 011' EUROPEANs AND ANGLo-INDIANS AMONG TBJI SB:NIOB. 
SUBORDINATlII OFFICEB8 IN THE CUSTOMS SERVICE. 

1115. *1Ir ••• Kuwood .AluD.ad.: (a) Is it a fact that there is a large 
preponderanee of Europeans or Anglo-Indians among the senior subordinate 
officers in the Custom\ service? 

(b) What procedure do Government propose to follow in future recruit· 
ment, to avoid thA preponderance of anyone community among the senior 
subordinate officers? 

·fts Honourable Sir Alan ParaoD8: (a) Yes. 
(b) The Government are following their ordinary rule. namely, the 

reservation of one-third of all permanent vBcancies for .the redre. of 
communal inequalities. 

TatiNI:Na 01' APPBENTICBS FOR THE SUPERIOR RBVlIlNUE ESTABLISBlIrIB:NT OF 
THlII INDIAN' STATlil RAiLWAYS AT JAMALPUB. 

, . 
1176. -iii ...... wood AhDiad.: (a) 1s it a fact that apprentices for the 

Superior Revenue Establishment of the Indian State Rli.ilwa.ys are trained 
at. J amalpur? . . 

(b) Is it a fact that. after an examination in the third year,. either they 
are selected for further training in England or they - are doomed to bEl 
turned out of the institution? . 

. (10) Is it a fact that there are no external examiners for the third year 
examination? 

(d) Is it a fact that the question of Rppointing all t,he examiners from 
outside the institution WRS under the consideration of Mr. Hayman, II 
Member of the Railway Board? 

(6) Do Govern~ent p~pose to cons'ider the desirability Of having 
e:rlernal examiners for the third year exnmination? . " : 

. JIr. P .... :a&u: (~) Apprentic~Rfor the Mechanical' Engineering and 
Tra.n9portatiOn(Power) ; Deparlinents - o~ . th~ -Superior ReV8D\l6 
E&tablishment of St.ate-managed Ram"oys Rre trained at J amalplit. 



QUESTIONS AND ANSWERS. 201~ 

lb) 'fbol!lelection for furtht.lr training in England is after the 4th year 
of training and those not so selected are liable to be discharged. 

(0), (d) and (e). Yes. 

STBlIlJroTH OJ' OJ'I"IOBBS IN THE JAlIIALPUR WOUIJIOl". 

1177. *Mr ••• llalwood Ahmad: (a) Leaving the .chargemen, what is the 
.strength of officers in the J amalpur workshop? 

(b) How many of these officers are Muslims, non-Muslims and 
Christians (including Anglo-Indians and Europeans)? 

Mr. P. K. Bau: With your pennission Sir, I propose to reply to 
questioIl& Nos. 1177, 1178 and 1179 together. 

I have called for information regarding part (a) of these questions and 
will lay a reply on the table, in <hie course. Government regret that they 
are unable to give a reply to part (b) of these questions. Information 
regarding the commun!11 composition of railway &taB by various categories 
is given in the annual administration reports on Indian railways and 
Government are unable to supplement the8~ statistics by detailEl a.bout 
individual offices or classes of £4ia.ff. 

STRDGTH OJ' CHAll9EMJDT AT THE J.AMAL1'11B WOBKSHOP. 

t1l78. *J[r ••• llaswood Ahmad: (a) What is the strength of the charge-
men in the J amalpur workshop? 

(b) How many of them are Muslims, non-Muslims imd' Christians 
(including Anglo-Indians and Europeans)? 

PBOJ'E$SORS AND DEMONSTRA.TORS IN TEE TBAmING INSTITUTE, JAJULPUL 

t1l79. *Mr ••• Jluwood Ahmad: (a) How many Professors and 
Demonstrators are there in the Training Institute, Jamalpur (separately)? 

(b) How many Professors and Demonstra1:.ors (seParately) are Muslims, 
non-Muslims, Christians (including Anglo-Indians and Europeans)? 

STUDENTS A.DIllT'l'ED IN TIDC TEOHNIOA.L SCHOOL AT JAlIL\LP'D1l :rOB 
TRAINING. 

1180. *1Ir; •• Jluwood Abmad: (a', How many students have been 
admitted during the last ten years in the teclmi.cal achool, Jamalpur, b 
training? 

(b) How many of them were Muslims, non-Muslims snd Christians 
{including Anglo-Indians and Europeans): 

(c) How many Muslims, non·Muslims Rnd Ohristians (including Anglo-
Indians and Europeans) from amongst the admitted w:ero sent to England 
for further training ~ . 

t For .-to thie ~~ ... :..".,;. toq.MfliOll No. 1177; 
• D 
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(d) If Q. certain percentlf.ge is not fixed for Muslims for admission .• wha.t-
other method do Government propose to auopt for the adequate reprtisenta-
tion of Muslims in the appointments filled from amongst these· students? 

111'. P. It ... : (a) and (b). The recruit.ment of. special class· 
apprentices for the Meohanicul Enginoering nnd 'l're.nsport.atipn (power) 
DepartnientEi of State Railways started. from '1926-27: The nUlnberof 
apprentices recruited up to date is 81 Hindus, 11 Muslims, 9 AnglO. 
• Indians, 8 Indian Christians and 4- of other communitieEl. 

(c) The number of a'pprAnticE'I'oI sent to EnglRnd for funher training 
on completion of their training in India it'! five Hindus, three Muslims, one-
Anglo~Indian, two Indian Christians and one Pa1'8ee. 

(d) No percentage is fixed for Itn,v particular community. The initia-l 
recruitment and subElequent selection for training in England are made 
in accordance with rule 4- of Part I aDd Rule 4- of Appendix I, to the 
llegulations for recl'uitment to these Departments, copies of whioh are in 
the Library of the House. This rule provideEl that one-third of the 
vacancies will be reElOrved by the Government of India to redress as far 
as may be necessary mark8ti communal inequalities. 

ONBTAItRED QUESTIONS AND ANSWERS. 

FILTERED WATER SUPl'LY IN NEW DIlUlI. 

178; 'llr. S. O. ~: Will Government be pleaaed to refer to the reply 
to starred question No. 599, dated the 19th February, 1981, and state if the. 
charge of filtered water supply in New Delhi has been transferred to 'the 
New Delhi Municipality; if so, from what date and what method has been 
.. dopted 'by the New Delhi Municipality? If there has been any change 
in the previous arrangements, will Government state the reaSODS for the 
'ame? 

JIr. G. S. ..&ip&l: Arrangements for the supply of filtered water in 
New Delhi were transferred. to the New Delhi Municipa.I Committee with 
eRect from the 1st March, 1932. The lIoriourable Member preMlmably 
wishes to know whether there has been any change in the method of 
r,ecovering water charges. Except that the bills are now sent monthly 
IJistend of quarter),v, there has been no change. 

,,' UNSUITABLE ~ITE FOR QUART1UtS AT PARAR dAN"', D:a:£fJI: 
lAO. Mr. ~~ O. Mitra: (a) Will Governmen~ be p)ie~~ea; ~ refer to 

unatarJ;edquestion No. 87 answered on the 20th January, 1980, and state if 
the portion of land in the vicinity'of 'E' Type quart,erll near Pahar Gunj, 
which was being used 8S 0. dumping ground, has. !inee been closed and 
the throwiogof filth therein stopped? 

(b) Rave the quarters referred to at part (a) 'above been allotted, to. 
_ and ocoupi.ed by. olerks, and have they made any eompl&int about bad 
SIDell OIl'':8GCl8aU.,ot"tU duapi",,pnmcl7. 



UHSTAJUUU) QVJl.STJOlia AND AN BWBRS. 

(0) Are Government prepa.r.ed to ask the Industries Member and Health 
Member to visit the area at least twice during the summer months, 
especially after' rain.fall, to enable them to realise the diftieulties of the 
neighbouring inhabitants? If not, why not? 

(d) If any decision on the 'subject has since been arriv~ at, will Gov-
emment ,be pleased to lay a copy of the same on the table together with 
a copy of the statement from the oocupants of the qual'ten referred to at 
part (b) above ill support of their having no oomplaint in the matter? 
If not, why not? 

Jrr. Q. S. BaJpa1: (a) No dumping iflj now going ,on within the New 
Capital Area near the quarters referred to by the Honourable Member. 
It is, however, understood that 8. portion of land near these quarters, 
which is within the limits of the Delhi Municipality, is Etill being used 
as a dumping ground by that body and has not yet been closed owing 
to lack of funds. • ' 

(b) The quarters have all been allotted and are now oooupied. Certain 
complaints regarding bad smell were received in 1980 and 1931, but 
none have been received since. 

• (o)aJ1d (d). No. The Honourable Member will realise that a.B the 
area, still being used as dumping ground, is within the jurisdiction of the 
Delhi Municipal Committee who Uf1j8 it as such, final decision in the matter 
does not reIIt;. emJu.iva}y 'with: GOnmmetUi, but) "the' Nhi M_icipal 
Committee are being consulted. 

WATEB TAPS ON THE ROADS IN NEW 1)ELB'I. , 
181. Mr. S. O. JIltra: Will Government b.plelliad "stAile: 

(a) the,'t0t81 wnrber' of . water 'taps on the'l'«)adidn New 'Delhi: if 
none, why; 

(b} iithe,nee6BBitly'of l 'W8Wr _peOD'the:rod in -N..-'])elhi ha.iI been 
ever considered; if so, wha.t arrangements have been' made, <for 
t.he' provision.of water aid in case of, aDJ- at.taok with sunstroke 
dwg the extreme heai of New Delhi; 

(0) what the total number of deaths has been in New Delhi on 
aocount of sUDstroke thilJ yel1l'; 

(d) whether Government ever cQnsidered,the De«:eBBity ,of ,providing 
water taps on the roads in New Delhi; and, 

(6) whether 'Govern:meil~ propase t,o issue necessary orders imme-
dilltely for the provision of 8 suffioient nuinber of water taps 
011 the roads in New Delhi? 

Mr. Q. S, BaJpa1: (a) Seven. In addition, there are water taps near 
Tonga. Stands, Dhobi Ghats, Coolie LinGS and Peons' quarte1'8which are 
accesslble to the publie. 

(0) One. 
'('l7), . (d)'alid (e). Do ndt ari..,. 

»S" 
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SUPPLY 0]1' FILTERED W ATEB IN NEW DELHI. 

182 .•• 8. O. JIlva: Will Government be pleased to state: 
(a) who is the authority in charge for the supply of filtered water 

in the New Delhi area this year; 
(b) who was in charge for the supply of filtered water in the New 

Delhi area last year and year before last; 
(~) whether supply of filtered water was ever stopped for any 

length of time during the ,jay in previous yea.rs; if so, when; 
(d) if the reply to part (.0) &bove be in the negative, the reaBODB for 

the stoppage of the supply 01 filtered water between 9. A ••• 
and 5 p ••• this year during the extreme hot weather of New 
Delhi; 

(e) whether Government are aware that 'this action resulted in a great' 
inconvenience, troubles I/.nd unnecessary expenditure to the 
occupants of Government quarters and private houses in New 
Delhi; and 

(f) whether the matter was represented to Government by the 
occupants of Government quarters individuallv. jointly or 
through any" agency; if so, wha.t action has been taken; if 
none, why not? 

.•. G. S. Balpal: (a.) New Delhi Municipal Committee. 
(b) Central Public Works Department. 
(0) Yes. In 1931, water supply was closed from 2nd May to 6th May 

between the hours of: . 
(i) 12 Noon to 2 p ••• 

(ii) 10 P ••• to 4A ••• 
and from the 7th May to 1&t June, from 10 P ••• to " ".)f. 

(d) Does not arise. 
(8) This action might have caused temporarv inconvenience, but there 

"Wae no hardship. . 
. (f) Some rapre&en.tations were received on the subject. The question 
of improving t.he water supply of Delhi is under consideration. 

POPUUTION AND OON8trl11l'TION OJ' WATER III NEW DELm. 
188 .•. 8. O. Kiva: Will Government be pleased to state separately 

in a tabulated form: 
(a) the total population of New Delhi during the last winter months 

and t.he present. summer months; 
(b) the total amount. of monthly consumption of filtered water in 

New Delhi during the winter and the present summer montDa; 
~d . 

(IC) what was the population and consumption of water during both 
the seasons in 1929, 1930 and 1931? 

Mr. G. S. Bajpa1: (a.), (b) and (e) .. A .~eJiement gi~ the information 
.,.k~ for is laid on the table. The ftgw.eli of population are approximate. 
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LocATION O:r THB WmBLESs BRANCH OF THE O'FlCE OF THE DIREC'l'Oll 
GENERAL OF POSTS AND TELlIIGllAPHS. 

184. Ill. S. O. llitra.: Will Government be pleased to refer to starred 
question No. 248 answere.d on the 9th September, 1929, and state:J 

(0) whether the Wireless Branch has since been located in Delhi 
in its entirety and whether Government have provided suffi-
cient a(!commodation for the office and staff at Delhi; 

(b) if the reply to any part of (a) above be In the negative, the 
reasons for locating the Branch permanently in Delhi; 
and 

(0) whether the clerks of that Branch who have not been provided 
with residential accommodation have been suitably compen-
sated, If so, in what shape; if not, why not? 

lIr. T. Ryan: (a) The Wireless Branch wa!'l located permanently at 
New Delhi from the end of 1930. Office and residential accommodation 
for the staff of that branch have been provided except that in the case 

,of tWQ clerks residential q~arters have not yet become available. 
(b) As a mOOfffire of economy and with a view to facilitating the 

working of the Branch. 
(0) As the two clerks, for whom residential quarters have not yet 

become available, do not belong to the Rtaff moving regularly between Nf!w 
Delhi and Simlft. the queRtion of the grant to them of compensa.tion, 

; admissible to the latter staff not provided with quarters while a.t New 
Delhi, does not arise. 

MOVE OF THE SUPERINTENDENT OF THE ·WIRELF.SS SECTION OF THB 
OFFICE OF THE DIRECTOR GENERAL OF POSTS AND TELEGRAl'lIS 
BBTWEF.N DELHI AND SIMLA. 

la5. Kr. S. O. Kiva: Will Government be pleased to refer to starred 
queation N.o. 247 answered on the 9th September, 1929, and stOlte: 

(II) if the Superintendent of the Wireleis Branch still moves 
between Simla. and Delhi for the reasons sta.ted by Govern-
ment; if not, why not; 

(1I) if the reply to pa.rt (a) a.bove be in the negative, whether the 
. interests of the service will not now \>e best served by mov~ 

the Superintendent with the Director, Wireless; and 
(0) if the same Superintendent is still ~ the Br~nch; if. JlQ', 

whether the new Superintendent IS not conSIdered SUltable 
to move between Simla. and Delhi with :the Director:, Wire-
less or whether he is DOtoonversant with the difterent cl8lB881 
of ~ork done in the Branch?, . 

Mr. T. Bran: (i<l) No, because the headquartel's of the Wireless 
Section is now located at New Delhi. 

(b) No. 
(.0) The same Superintendent iii not s~ill in the branch. The reRt of 

the question does not arise in view of the reply to part (a). 



tJNSTARBED QUESTIONS AND ANSWBRS. 

GBIEVAN;CES OF TICK~T COlLECTORS. 

186. Mr. '1'. If. Bamakrillma Beddi: (a) Has the attention of 
Government been drawn to the oorrespondence tha.t appeared in the 
ha1'aiya daily dated 18th May, 1932, under the heading ','Grievances of 
Ticket Collectors "1, 

(b) ,If so, do Government propose to take any steps to redress these 
poieva.nces? 

Kr. P.ll.. ,Bau: (a) Yes. 
(b) A cop:v of the letter has been sent to the Agent, Madt'8il and 

Southern MlI.hrll.tta. Railwa.y, for such action I\FI he may consider necessary. 

RnovAL OF A PORTION OF THE GOVERNMENT OF INDIA CENTRAL 
, . PuBLICATION BRANcrr ~M CALCUTTA ToDE:t!lI. 

167. 8ajl Ohaudhury Kuhammad I1ma1I Khan: (a) Will G6vel1lmenfl 
be pleased to stute whether it ha' been finally decided: 

(i) to remove to Delhi a port.ion of the Government of India Central 
Publication Branch IlOW located in .caJ.cutta; 

(ii) to discharge the temporary staff now working in that pottioai 
and • 

(iii) to reCMlit temporary hands in tbeir places in De~i? 
(b) Are Government aware that the temporary staff in the Calcutta. 

offtoe . are .willing, to come to Delhi nt their, own cost provided that the 
oontinuity of their service is not broken? 

(0) If the answer to part (b) be in the affirmative, what is the deciaion 
.of the Government in the matter? 

~e BonoUJab1e SIr Frank Boyce: (a) Yes. 
(b) and (iC). The Controller has agreed to a proposal made by the 

Martager, Central Publica.tion Branch; that the temporary men disch$rged 
'At ClIilcutta may be re-employed in Delbi provided tha.t they travel to that 
atation at their own expense. It, il!l wit-bin the competenae of the 
appointing a.uthority to condone any interrupt:On in service of the men so 
,.,.employed. 

COJOCUNAL PERCBNTAGE OF Ex·ApPRENTICES A'PPOIN'l'ED IN THE EAST 
' INDIAN RAILW.~Y WOR1t8HOP AT J~ILLOOAH. 

188. 1Ir. S. O. Mitra: WiUGovemment 'Please state the percentage of 
European, Anglo.Indian and Indian ez-apprentices (who were trained in 
the Ess,t Indian Railway Meobanical n~partment, LilIooah) appointed as 
Mechamcs, Draughtsmen nnd Chargemen in the Ea!rli Indian Railwav Work. 
_hop (Mechanical). Lillooah, since 1925l? . 

JIr. P. R_ ]tau: I hnve called for informnt.ion Rnd will 18v It reply on 
the table, in, due ,C01.lrse. . . 

UNIFORM: POLICY FOR ALL R.uLWAY RTA" IN THE MATTER OIl'RlIlCORDIlfG 
01' ADVER!!lE 0:1\ CONn:DBNTrAL RBI'OBTS_ 

189. Mr. Gcya Pruad 8IDJb: (a) Will Govetnment please I!Itate 
wh~ther they have n uniform policy for &11 staff (officers a8 well as sub. 
ordinates) under the control of the Railway Board that happen to t,e 
.adversely reported on confldentiaUv or otbe~i8e? 

• 
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(b) Is this polioy as stated by the Railway Board (1!i •. , "That it is the 
practice to obtain and consider the explanation of an employee be'ore 
a decision is arrived at to record an adverse remarkoD his service record ") 
yet in forne for both officers and subordinates? If there is any distinction. 
in what WilY, and why? 

(0) If the policy exists of obtaining and considering an explanation, 
and it is found that the person or perS()II~ adversely reported on had not 
been given an opportunity of submitting their explanation or defence, are 
Government prepared to consider what diaoipUnary aotion should be taken 
against the officials guilty of this omission? 

Cd) Do Government propose to consider the advisability of directing that 
all documents, such 8S l'ersollul files, service sheets, and records, in which 
adverse remarks are made, be given ·under adequate safeguards to the 
person concerned for perusal '? 

(6) Are Government I1Wllre the.t advellBe remarks are often mRdeby the 
olerical staff on small pay on personal files, and that these remarb are 
accepted point blank by the supervisory and higher staff, and do Gov-
ernment propose to take steps so that overy man may review his personal 
file and service sheet once a year, snd always at the time when he is 
charged with any offence? ' 

JIr. P. R. Rau: (a) Ilnd (II). FOI' otti('ers the general rule is that in 
no case should an officer be kept in tota I ignorl1nce for any length of time 
that bis superiors are dissatisfied with him. Where, however, criticism 
is to be withheld, the period for which ('ommun:cation is to be kept back 
should be recomed with reasonf! b:v the Agent or Head of Department 
concerned. Agents have been advised thAt in the opinion of the Railway 
Board it is in most ease" :nadvisable for an officer to be given an unfavour-
a.ble confidential report before an opportunity has been taken of pointing 
out to him the defects noticed in him or his work. In the ea.se of 
subordinates the procedure is laid down by the railway administrations. 
As a result of enquiries made in 1929 4:.he Railway Board understand that 
while on some railways the general practice is to give the railway empolyees 
concerned an opportunit:v of giving an eJ'planation before adverse reports 
are recorded, on others the f!ubstflnce (If such reports, after they are 
recorded, is communicated to them. 

(c) This is a hypothetical question. Governmpnt will consider what 
action is necessary when such a case arises. 

(d) Government do not consider any suoh instructions necessary. 
(6) The answer to the first part of the quest:on is in the negative buil 

the Honourable Member's question will Le brought to the notioe of the 
Agents of State-ma.naged Railways to enable them to consider whether 
any nction if! necessary. 

INlHAN ASSTA'J'ANT SUPF.RINTBNDEN'ftI 011' POLICE IN TH:I BOMBAY 
PulSJDBNOY. 

100. Seth Hatl Abdoola Haroon: (a) Wi\! Government be plea&ed te-
state how many Indian Assistant Superintendents of Police have been 
taken direct in the Bombay Presidency, . since 1928? 

(b) Will Government be pleai!ed to state how n;tany of them are Hindus. 
Muhammadans, Parsis and Anglo-Indians? 



UN STARRED QUE3TION8 AND ANSWERS. 

(e) Will Government ~e pleased to sta~e how many of these d!rectly 
recruited Assistant Supermtendents of Police :were taken by selectIon as-
the result of the Indian Police Service competitive examination a~~ how 
many by nominntion; in the latter case, whet~er ~ey possess the nunlDJUm 
educational qualification of a degree of a Un1VerSJty? 

(d) Will Government be pleased to sta~ if it is a f~t that at J?r6Bent 
there is not a single Muhammadan on the list of 80 ASBlstant Bupenntend.· 
ents of Police in the Bombay Presidency? . 

(e) If so, are Gove~m.ent prepared to draw the particular atte~tion o.f the 
Public Service CommlS810n to the total absence of the Yushm element-
in the cadre of the Assistant Superintendents of Police, with a view to QOn-
Ridering the claims of Muslim candidates for recruit.ment.in this service at 
the forthcoming selection, and thereby redress the grievance of the Muslim 
commun~ty? 

'!'he Honourable 1Ir. H. G. 1D.fg: (a) Eight. 
(b) Hindus 5, Muhammadan 1, Parsi 1 and Anglo-Indian 1. 
(1(1) Four were appointed by competi.tive examination and four by 

nomination. Of the latter three were grf.duates. 'fhe only undergraduate 
was appointed in 1928 when the rules in forctl permitted the nomination, 
in special cases, of candidates who had pa.ssed the F. A. standard. 

(d) The reply is in the affinnative. 
(e) The matter is one for consideration in the first instance by the J~at 

Government to whom I shall forward a. copy of the question and answer. 

CONDITION OF MAULANA. MUFTI KII'AYAT ULLAB, PRESIDENT, ,1'AMIYA'l'-
UL-ULEMA-I-HIND, DELHI, IN MULTAN JAIL: 

191. Khan Bahadur Hajl WaJlhuddlD: Is it a fact that Maulana Mufti 
Kifaynt Ullah Saheb, President, Jllmiyat-IlI-t:lE'ma-i-IDnd, Delhi, ia· 
suffering from serious hour.!; disellse nnd, if so, will Government be pleBAed 
to remove t.he anxiet·y of the Muslim public by publishing full details with 
regnrn to his disease, cOD(lit.ions and arrangement!:! of treatmf'ni; made and· 
food provided for him by the local I\uthorities at Multll.n Jail? 

'rhe aonourable 1Ir. H. G. Halg: Mauianll Mufti Kifayat Ullah haR had 
tiwo attacks of palp:tation of the heart, due to indigeRtion, during the 
last eight months. His condition is not nt all seriouB and, on the elimina-
tion of red pepper from his diet, his digllstion has improved considerably. 

CLASSIFIOATION OJ' MAULANA AlouD BArBD, REOBETABY OJ' THE 
J..uo:YAT-UL-ULEHA-I-HIND, DELIII, IN ,J_nL. 

192. Khan Bahadur Hall WallhuddlD: Is it a facti that Maulana Ahmad 
Saied Saheb. Secretary of tbe Jamiyat-ul-UI~a-i-Hind, has not been 
granted the privilege of clasR • A' in the Jail, AS allowed to other political· 
leaders of India and, if so. are ctovermnel1t prepared to consider the 
advisability of allowing him the same privilege? If not. why not? 

The Honourable Mr. H. G. Balg: Mllulana Ahmlld Rnif'd hus beeD· 
placed in "B" class. Rccommen(]nt,iollR for the cla!1!1ifi(,lltion of n prisoner 
Jntc:' "A" or "B" cl11.B8 for purposes of jail treatment are made by the 
tryJDg Court in accordance w:th the prinCIples la.id down in the Rome 

• 
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D('partme~t ComnuJ.niqllt, dated tho 19th February, 1980. of which & 
copy is ava.ilable in t.he Library. 'rhc trYIDg Magistrate's recommendation 
~ ~e case was confirmed ,by the Local Government after due considera-
tion. 

HARDSlUPS OJ' INDIAN PILoRJXS TO JEDDAB. 

198. Dill. BahadurBal1 W&IDaud4ln: (4) Are Government aware that 
sino~ the last ;few years pilgrim passport", both originals and counterfoils. 
are taken from Indian pilgrimR to holyplsoos immediately they land 
at Jeddahand thereafter the original portions are not returned to them 
at. the same time. aR was the practice in the past. but. are returned 
either ~ext day or the da." after resut1>mg in the unneoessary stoppage 

·of the pilgrims at.Jeddah? 
(bjAre Government prepared to have the sa.id hardships removed 

without delay? If Dot, why not? 
Ill. G. S. Bajpai: (a) and (b). Wh~ Indian pilgrims land at Jeddah, 

their passes which have no counterfoils ure collected b;V Valdis for 
(·ndol'!!ement b,v the PaRsport Office, thereby saving individual netentions 
at the quay. The Valds then enter particulars about the pilgrims in 
their. own ,registers ond take them to the Britillh Legation to deposit 
their ret\Jl'D t,ickets and obtain reooiptR for them. The short delay involved 
in the obsenanee of this procedure is inevitable but is usually reduced to 

·thl' minimum 1'10 that there is no undue ha.rdRhip, and thi~ interval is 
utilised by the Valdle in arlQllging for the clearance of p:lgrims' luggage 
-from the CURtoms House Rnd its onward transportation. 

Tlu.liSLATION AND THE ORIGINAL TERMS OF THE AGREEHBNT SIGNED 
BY THB MUSLIMS OJ' DELHI WHEN THE POSSE,SSION O:r mB JVIu 
MASJID WAS GIVEN THBJrI IN 1862. 

·l94.Khaa a.4ur.,B&j1 Wajihuddln: Will Government be pleased 
·to iay on the table R copy of the translation and the original terms of the 
l\Weement signed by the MuslIms t)f Delhi when the possessIon of the 
J\gnma Musjid was given t.o them by the Government In ]862 as promised 
in reply to' question No .. 847 in the meeting of the Legislative Assembly 

'held I\t Simltt on the 2nth September. H182, nlong with the correspondence 
~at has so far taken place between Government and the Jumma MUBjid 

'Committee during the yt\ar? 

·fte BoDovable Ill. B. G. Baig:A cop:v of the agreement was laid 
.on the Ta.ble on the 80th Septemb'lr. AFl regards the seoond part of the 
,question. I would refer the Honourable Member to the reply given by 
iDle to Mr. M. Maswood AhmRd's IJ.tarrecl qUElStion No. 1214. 

;C.umYlNO Oll' LETTERS ANn PARCBJ..8 AT CHEAPER RATES BY PRIVATE 
AGBN<U:ES IN THE' -Bo ..... Y' 'PBB!QDBNCY. 

·195. lthID BaI1&4ur Ball "&IDa~dbl: 1& it a fact that some private 
-agencies in the PreRidencv of Bomba.y have undertaken to carry letters 
-and parcels at much cheaper rates thnn tho postal rates resulting in lOIS 
·to the posta.] revenue and, if so, do O.)vemment propose t,o consider the 
. advisability of bringing down the postal 1'lltE'S to the pre-war level? If not, 
·why Dot? 

.!'he KoDourable SIr !'ruk .oye8: It ill a fact that certain firms md 
individuo.ls in the Bombay Presidency W6rc carrying letters and parcels 

• 



UNBTAItUJ)QU88'lImfI AlID aBWaB. 

from orie station to another. Neither the reason b this undertaking nor 
the rates cha.rged are known to Governmeut·. 'rhe acti9n of these pe1'8OQ.8 
and firms has resulted in a loss of postal revenue. The Government do 
not propose at present to cons:der the que Nt ion of bringing down the postal 
rates to the pre-war level, as sueh a reduction would result in very serious 
loss to the Department. 

HOUR, 011' RaCEIPT AND DESPATCR OF TELEGRAMS AT MOTJPUR IN THE 
DISTRIOT OF MUZAn'ABPUB. 

196. Kaulvi Jluham~ad ShafeeDaoodJ: (a), Are Government aware 
that the hours of receipt and despatch of tel8srams at Motlpur in the 
district of Muzaffarpur' are very short and inconvenient, these being only 
from 11 A.M. to 5 P.M. ? 

(b) Are Government aware that Motipur fa a place of considerable 
business Importance in the locality? . • (e) Ar,) Government aware that n very big sugar factory is also going 
:lie;) be erectec.l at Motipur and t,hat arrangements for the same are in 
rapid progress? 

(d) Are Government aware that the promoters of the sugar factory, 
u.d other busmessmen at Motipur are put to n lot of inconvenience and 
~ffer a great loss in despatching and receiving their telegrams, both inland 
and foreign, on account of the shortness of the time allowed for the same" 

(e) Are Government prepared to take steps to change the hours of 
reeeipt and despatch of telegrams at Motipur 8S from 8 A.K. to 8 P ••• ? 

lIr. T. By&ll: Cal, (b) and (d). 'rite working pours of the: Motipur 
P,ojt and Telegraph office a.re not U8 stated by the' Honourable Member. 
,,;'bey are from 7 A.M. to 8 A.M. a.nd frem 11 A.M. to 5 P.M:. The Post-
~aster-General reports that the traffiois very small, that he has received 
~ooJD.pla.i.n.t8, a.ad that there a.ppears to be no necess:.tyto extend,the 
w.Ql"king' hours. 

(IC) and (6). The matter is within +'I>f' competence of the Postma.ster-
oQ.eQeral, Bihar sod Orissa Circle, ,~ whom, a coPy of the question is being 
_nt. If the establishment of the flletorv results in Ruch an increase of 
'tielegraph traffic WI justifies it, the wo~king hoUllB will no doubt be 
-extended. 

STATEMENTS LAID ON THE TABLE. 
1Ir. T..,. (Directol' General of Posts BIld Telegraphs): Sir, I lay 

12 NOON. on t~e table the information promised in reply to starred 
. questIon No. 400, Bsked by Mr. N. M. Josh!', on ,the 19th 

September, 1982. ' 

RAILWAY MAIL 811RVIOII TIU.I!rING Cuss AT Do.BAY. 
·400. (a) Yea, from the 10th September, 1930. 
(6) The 1.t, Jl'ebruary, 19J9. 
(e) The reply to the first par:t is in the. alirmati~e. A. regard. the ae,~ond part 

~uch ret~nlfera were not conlldered deslrahle oWing to the COIIt inyolved, tbe 
InCOnVelllenee to the men them .. )ve., and the disloc.tion of work which wQIIld h ..... 
nau!t.ed. 

(~). The. training clUB wu not reopened &8 a mealore of economy but, to meet the 
admlDIstratlve need. of the department. . 
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Mr. G. B. 1'. '1'atteDham (Army Secretary): Sir, I lay on the table the 
informa.tion promised in reply to starred question No. 360, wed by Mr. A. 
Das, on the 16th September, 1932. 

ABBODBOlIIEI AT SrruUB. 
*360. (a), (6) and (e). There is 00 record 01 any expenditure on the aCquisition 

of land or the preparation of a landing ground at Sitapur. 
(Il) The following expenditure was incurred in 1925-26 on accow1t of alterationa to 

t.he barrack. in Bitapur to make them .uitable fOJ' the accommodation of Medlanical. Truaport: . 

Provision of acoommodation 
Conv8l'llioo. 01 barracks into motor garages 
Conatruotion of 8 pproach roads and culvetta 

.. 
Total 

RI. 
29,960 

9,800 
4,200 

4S,960 

JIr. P. :8.. :B.au (Financial Commissioner, Railways): Sir, I lay on 
the table: (i) the information promised in reply to un starred questioD8 
Nos. 61, 02 and 63 asked by Mr. K. C. Neogy on the 27th September, 
1982; (ii) the information promiRed in reply to starred questions Nos. 
645 and 650 Rsked by :Mr. K. P. ThampRn On the 22nd September, 1982; 
(iii) the information promised in reply to anstarred question No. 128, asked 
by Sir Zulfiqar Ali Khan on the 27th September, 1932; (iv) -the 
information promised in reply tounstarred question No. 71, asked by Mr. 
N. M. Joshi on the 27th September, 1932; (v) the information promised 
in reply to parts (d) and (e) of starred question No. 814 asked by Mr. 
M. Maswood Ahmad on the 16th September, 1932: (vi) the information 
promised in reply to ullstRrred question No. 142, asked by Mr. K. C. Neogy, 
on the 28th September, 1982; (vii) the information promised in reply to 
starl'ed question No. 602 asked bv Mr. A. H. Ghuznavi on the 22Dd 
September, 1932; Rnd (viii) the" information promised in reply to 
UDstarred question No. 143 asked by Mr. K. C. Naogy on the 28t1i 
September, 1932. 

EUDIDITUBB ON THE 'EDUCATION OF THEI C'BII.DBEN OF EUBOPBAN, 
ANGLO.INDIAN AND INDIAN EJIPLOYEES 011' STATE RAILWAYS. 

61. The figurel 80 far 88 State·managed railways are concerned are 88 follows: 
(1) Re. 6,53,239, 
(2) Rs. 1,78,243. 

EXPlDNDIT'OBE BY TIl'll: 'EMIT INDIAN RAn-WAY ON OBTAIN RAILWAY 
SCHOOr..s. 

62. (1) Re. 1,62,847, 
(2) Re. 54,236, 
(3) Re. 75,363. 



STA'1'BIODlTS LAID ON TD'I·ABU:. 1081 
I i 

AMOUNT SPBNT BY TJllIl EAsT I:MDUN RAILWAY ON TIIB EDUVATlOJrM. 
ASSISTANCE 011' EUBOPB.lN, ANGLO.INDLUI' AND INDUN EKPLOYmIS. 

'&3. (1) RI. 39,885 • 
.(2) Ba. 2,460 . 

. ALLEGED KICKING 01'Jl' OJ' A Mn.x POT BY AN ANGIA>·!NDUN TBUJ'IV 
INSPECTOR ON .~ CERTAIN PLATlI'OBlll. 

-645. (a) Yes. . 
(6) and (e). The Agent, Madras and Southern Mahratta Railway, reports t.hat the 

:Station Master was transferred in the interests of smooth working. The Traftic 
Inspector has been instructed by the Railway iAdminiJtration to vindicate his character 
in a Court of Law. From an enquiry it has been found that the pot wu not kicked 
over. The milk, exposed for sale, was poured out .. it was both watery and IOU!' 
and contrary to the agreement entered into bet.ween the Railway Company and the 
platform contractor. • 

OLD THIRD CLAAS CARRIAGES USED AS QUARTERS FOR STA.TlON MASTBBS 
ON THE MADRAS AND SOUTHERN MAB:BATTA RAILWA.Y . 

-650. (a) Yes. • 
( b) The stations mentioned are flag stations and . tho stafl' are accommodated in 

-carriage bodies which are kept in a good state of repair. 
(e) Yerrampalli from September, 1927. 

Manumaka from A~, 1925. .• 
K.vak;w.u~ f~m Ooiober, 1928. 

(II) Yerrampalli 

Manwnaka 

Xadavakuduru 

1928·29 
191e·SO 
1980·81 
1'2~·!8 
1926.117 

, 

1927·1i 
1928·29 
1929·30 
1930·31 
1929·30 
1930·81 

Coaching. Good&. 
Rs. 'B .. 
~,211 t,487 
"5fle 4N 
4,814r 1.11N 
1,88'1 M08 
3~8I 1,87~ 

4,210 18a 
8,'39 172 
6,839 88 
5.141 81 

11,199 15,.~ 
10,581 66.912 

(e) On the 8th July, 1926, aa the relult of a quarrel the atat.ion sweeper at :Maaamaka 
.tabbed the atation clerk leveral times which resulted in the latter'l death. 

.'\PPOINTBONT 011' MUSLDlS IN THE ELECT&ICAL BRANCH 011' T'DI 
NORm WBSTBDN RAILWAY. 

128. (a) In the categoriea mentioned there is only one :Muslim who is employed II 
Foreman in tb, Electrical Branch of the railway. 

(b) So. far officers are C?ncerned, roo"!itment II made by the Railway Board IIId 
a proportIOn of the v~anCl~. filled by .. dlloct reoruitmsnt is reserved for theredreu 
of marked ~munal mequahtles. In regard to t,he rlcruitmsnt to lubordinate .gradea 
~f the .Electrl~. ~nd other branches the Aie~t reports that the .Railway. BOard's 
l1!atructlons regarc1lng the redreia of such inequalitiel are strictly obaerved • 
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PJIokOTlON 'OJ' ~. AlICH.O.bmuN S17BO~ft·0lf DE. GHAt' lNl)UJI' 
PBNI1I8'D'LA :&.u.WAr. 

71. (a) The Indian Officor refel'1'6d to is presumably Mr. P. Kedamath who w .. 
officia.ting as Aaaistant. Trafllc Manager off and ')n from the 27th Dl\eOmber. '-923, aDd 
proceeded on 18 months' combined leave from t.he 15th Augult. 1931;. on attaining dle 
age·limit. He was not considered to have render .. d Buch valuable lervlce &I to warrant 
a. recommendation for promotion to the official grade on the eve of retirement. The 
Aftglo-India.n officer cClDfirmed in the Lower Gazetted Service while on extension had 
rendered 8 ~ar8' continuouB officiating service of " valua.bl. chara.cter. He had been 
recommended for confirmation about a year and a half before he was confirmed but 
orders were delayed pending the r80rgaruzation of the State· Railway cadres. 

(ld 5 years, 2 months and 3 daya. 

CBBATION 0:1' POSTS 0:1' JOURNEYMEN' IN THE MECHANICAL WORltSJIOP, 
NORTH WESTERN RAILWAY, MOGHALPURA. 

"314. (d) and (e). The .o\ger:t eltFlains t1tat appointments ot journeymen are 
ordi_rily made from among ApprentIces trained on the North Western Railway and 
occasionally by the promotion of qualified daily rated workmen and that va.canciel 
are only advertised if qualified aPP!"enticea or daily rated workmen are not ava.ila.ble~ 
He states that, &II in thil inatance, they were availa.ble the vacancies were not 
a.dvertis.d. The Agent has been. asked to consider whether the omiuion to adverti .. 
in 111m instances J;lrejudices aDy qualified apprentiC'38 who have not HCured employment; 
01'1 nilwaya and, If 10, to take meuure. to remove th. defect. 

~GB OlP GOVERNMENT AND RAILWAY MATERIALS BY I:NDIAN 
SHIPPING CoMPANIES. 

142. (.) Yea. 
(6) Tile Bunna Ra.ilways did not iDUmate that a certain freight rate only woold 

be .1Iita~le· for the camap of acra.p :rai1l from Ran~oon to C.1cutta. The' '1Ihippiq 
.. ents ..... merely albd' ., quote theR" lowest seA freIght charge. 

(e) BDd' (d). The q8Dt.ation of·t,M· BritiBh_ IIldia Steam Navigation CompaDY at. 
&. 1 Pt"tOI'I W&l accepted on th.3nllof August, 1932. The Scindia Steam Na.viga.tion 
Company offered RI. 6 per ton for the carria.ge of tbese acra.p raila on the at" 
Auguat,19al, having p~lly quoted Be. 18 per ton on the lat August, 1932. 

(e) TIle quotation. dilered too wide.,. for the question of preference to be oonaiderecL 

. PuUCHASE OF COAL AT HIGHER RA'l'ES :l'OR THE RAILWAYS. 
, " 

*602, (17)' !Lnd (e). Certain quantities of coal were taken delivery in arrears a.gainst 
co~tra.cta entered into by the East Indian ~ailway when it was under Company· 
management on the advice of the railway's legal advisers in order to, discharge 
obligations under contracts. Th(l market prices of these· coals were lower than the 
prices at which. the arrears wer!, paigfor,. The cireumatances of the purchase lire 
as follows; 

~a.l supplies to t~e East Indi!,Il Railw",I'· from 1921·-25 ren badly into arrears. 
ThIS was not, due e~tlrely to. negbg~oe 011,: ~e part of the contracting companies for 
the East Indian ~Ilway was, at that per\O~, !I"t always in a positioIl to supply in 
full-the wagOllllDdep,ted for. By the begJnRlng of the year .1925' the a.rrila.rl of 
coal ~ad accumul~ted to a very .l&l'f;e ut.eut. Neit.her thepunih_e .IIOJ' the Hllen 
hJr.d 10 the meantllile pre.led vigorously for the sUJlply of wagoDIJ because a.bQut tha.t. 

. tl~. the. coal ~iltra~rs . found . that: with the riamg prices of coAl they . were in a. 
JlClflitiOB tn sell mtIl'e :profitably In otli.er markets . and the Railway at that tim,' wu 
~::L't! ... efco·.t~· ~d 'foulldthey Tlere ·gettiag·better prollts by ·atiliiiD ... their 
- ..... ·'"'Cqn·\~··fOJ'·:tbe cam.,. .. of '~ter P'.)'iq Ib~ .. . 



When the price of coal declined, certain' coal companies hepn to pIlUs for the 
1Il'.-.r' of their contract. to be delivered and a8 the Railway Admini8trat.~00· ~cept.ed 
part.iat relponlibihty tor the cont.ract. .. falling mto arrears (owlDg ~ their failure to 
lUpply'wagonl), they arranged to take the arrear!! from thOle compalll81 whtt requested 
th.,;&1hray!to ,de' so urier the conditione of the existing contract.e. 

(b)'SPparate flgure& f01' each colliery lire not ·available. 

CARRIAGE 01' GOVERNMENT AND RAILWA.Y MA.TERIALS BY INDIAN 
Sml'PING COJrfPANIlDS'. 

143. (a) The answer to the first part of this queltion is in the aftirmative. The 
anawer to the second part of the que.tion is alao in the rdlirmative . but the acceptance 
of the quotation of the Brit.lsh India St.e&m Navigation. Com~y had been accept.ed 
prior to the receipt of the revised quotation from the SClDIlia Steam Navigation 
Company. 

(6) A time interval must of neceqity elapse betwoen acceptance of the quotation' 
and the booking of cargo. 

(e) As I have already explained, the difference between the two quotation. wal· 
80 wide that no question of preference to Indi.l.n shipping compamel could therefore 
ariee. 

• 
THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL. 

Mr. G. B. BalP8l (Secretary, Department of Education, Health ond 
Laads).:. Sir, I beg to prelent. the'l'epcrt of f!he ·Select ~.C)D the· 
Bill f\J!ltiMr to amend the Iudian Meroolloll.t Shipping Aot, 1928, for .octain ' 
puqMlIIea-. 

THE BENGAL SiUPl?RES~ION OF TERRORJ~T QUTRAGiS 
(Stn>PLEM~NTARY) BILL. 

"at .~ Ill. JI. G. Bate. (Horae Member): Sir, IriBe to move =, 

"That the Bill to suppl8mentthe Bengal SuppI8I8ii:m of Terrorist Outrage. Act, 
1932, be taken into consideration." . 

The Bengal telTOrist movt'ment is very prcl'1ent to our minds. It was 
less than two monthq a~, t,hat this House in Simla expressed its feelings 
of horror at t.he lutestoutrages. whioh had heen perpetrated by members 
of the Bengal terrorist :party. Those outrages, .BS Honourable Members 
will remember, consisted of l\ senseless and cowardly attack on a. harmless 
AOeinl gat,hering at Pnhnrta.li n6llr Chittagong Bnd a determined attack, 
fortunately for the Ileoond time unsuceessful, to assassinate the Editor of 
the leading paper in Calcutta, because apparently .that paper had 
expressed views which were displeasing to the terrorist. I said, Sir, at 
t.he time when the House waa conElidering f,he Motion for Adjournment 

. last 'Setfsiori, that we IIhould be inviting them in Novetnper: to pass certain 

. supplementary legislation in pursuance of aD Act that h.1Hi recently been 
',pallsed by the Bengal Legislative Council. I said that'! trusted those 

pi'OpOiJals, when put forward, wouldl1!Ceive the full support of the Hwse. 
l·.'·dcklfideat,' Sir; that tW antieipatjon will be fulfilled. The Bengal; 

• 
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,Aut, whlah it is the purpose of our proposals to supplement, was passed 
by the Bengal Legislative Council on the 6th September last. It replaced 
certain powers which have been conferred by a special Bengal OrdinaaC8 
which expires on the 27th of this month and other powers ,derived from 
the main Specisl Powers Ordinanee whioh expires at the end of the year. 

As Honourable Members are aware, the Bengal Government already 
enjoy certu.in special powers conferred by the Bengal Criminal Law 
Amendment Aot for denling with thismovemcnt. But, in spite of the 
existence of those powers, the Bengal Legislative Council, consisting of 
.those, who live in the very midst of this movement, who realise from 
·day to day what it means in Q way perhaps that it is a little difficult 
for us here to realise, that Council passed that Bill which is known as the 
"Beng,~l Suppression of Terrorist Outrages Act, by a large majority I 
thinl, I am right in saying, a majorit~ of 58 to 12. 'rhat, Sir, will', I 
t,hink, convey to the Members of this House the importance that is 
·attached by those who live in these conditions to the additiona.l powers 
··that the recent Bengal Act confers. 'rhe objet't of the legislation, which 
I am inviting the House to take int·o consideration this morning, is merely 
to supplement in certain special particulars the powers which the Bengal 
Legislative Council havealrea.dy declared as necessary for them to possess. 

111'. E • .Ahmed (Rajsllahi Division: Muhammadan Rural): Why, Sir, 
did half the number of Members run away without voting? 

ft. JDmourable J[r. ·E. G. B'.I.tg:Now, Sir, let, me, in the first' place, 
-e%plain very briefly the nature of the powers contained in the Bengal Act. In 
the fil'Bt place, there are certain emergency powers of an executive charaoter 
and those powers enable certain officers, executive officers, to pass executive 
-ordeo ip certain special .circumstances. I should like the House to realise 
that those powers are not conferred automatically on officers throughout 
Bengal, that, in fact, they are confined rigidly to particular areas where 
the circumstances demand this exception.al tr~a~ment. In fact, ,t:h08e 
-powers have only been applied in the Chittagang district, tile oonditions 
of whioh, as Honourable Members artl fully Aware. Rrf' quite exceptional. 
That is the first class of powers contained in the BengRI Act, and these 
are emergency powers for use in a pa.rticular area where the terrorist 

'movement has got unusual hold. The second class of powers oonferred 
'by the Act deal with the establishment of Courts of. Special Magistrates. 
'These apply to the trial of specifically terrorist offences throughout Bengal. 
"They are closely analogous to the powers conferred by section 80 of the 
Criminal Procedure Code. In other words, the Special Magistrates, 
'instead of being limited to the nonnni sentence of two years imprisonment. 
nre authorised . toO give sent,pnceR lip to seven years imprisonment. The 
'jUt.,tificatinn for tha.t is that in dealing with these terrorist offences, it is of 
'the utmost importance that trial should be speedy, that there should not 
DE' t.he delays which unfortunately OOCUr Rnd, particularly in conneation 
-with these terrorist trials, we see so often taking place in dliher parts 
of India. TJi~' qbject of grantin~ spee.is] powerR of this kind to Special 
Magistrat,es is 'that they should be ablt" to tRke up Rna diSpose promptly 
of, .. wbat one Iilight cnll. t·he lestt~r oOffenc~ committed in pUl'Buitof t~e 
'lClriorist movement. It;s no substdtutefortMmRin Courts" tbeBpoolal 
"Tribunals, which" deal with the most serious offences, but the Bengal 



.:.;;.>~E~tjt.#' .~U~~t~~8~9~ OJ.'. 'I'~~~~~' P.P''I'.J1,.\GE~(SUP.I'LE!w'J::N'l'AUY) lllLL. ,~R~ 

GoverUllJont filld these UOUl'ts useful for <U!uling \w.th less serious oftences 
.under the Arms Act or Ilolitical dQcbities and cases of. tbat leirid in which 
"rrllir"dcl' hm; liot been cClInm:itted arid capit&lseritetic~s are not, involved. . , , . 

Now, Sir, the pro~isioIlS of UUl'. Dill, which is a sllOrt o~e and a. simple 
one awl which, I hope, will be pUlsed by this Bouse witbout, any 
elaborate procedure, o.re confined .to thr~ points. The first is in regard 
.to appeals. The Bengal Aot provides thl\t there shall be au appeal in 
certain caS6S to the Court of Session from the judgluents of the Special 
Magistrllt6~. But the ,Bengal Govel'lllll~Ilt are Dot able to provide \1~1I1er 
.their own pow~rs . .£01' "'11 a.ppeal. to the ~igh Cour.t." Th,e)' cannot, thqrefore, 
provide for appeals. ill the case of trials helel iu the J)residency-towll 

. of Calcutta, and they oannot pr~:Vide for appeals whiCh would, Ol'dinlU'ily 

.8Q to !J. COlJrt higher th~n. that .0£ the Court of Session, t~at is to 8UY, 
{}"~~IS : ~~ 'Whic4 .:4\, aeJ;l~ncc . of ~«¥,e than four years'. Jnipr.isoDXQen.t .has 
been imposed..l'be first p~!isjon, therefore,' of this 'Bill, clause .; ~, 

.securea that in those cases in which, ~ll appeal does #ot go to the Court 
of Session, an apI>eal should go to th~ High c.ourt.' That ia Il provisiop 
which is n,ot ]iltel~' to nleet with opposition iIi this . 'H~se: The . next 
provision, cla.use 4, extends the effec.t of section 19 of the local Aot. The 
. Bengal COlmcil, in pussing their Act, felt. it. n~eessary"to proori4e that 
orders made. under the emergency powers whitlh are cbnferred by t~e tiNt 
pllJ't of the Ac~sbould not be caUedin questi6il. bYnlly"Court; Mcl'Ithink 
it is obvious that if .these po~ers ure to be .e~ective, '~hey 'cannot. :be made 
subje6t to injunctions of .the Courts .. We p~posetha.t just 8S the Bengal 
.Act 1):lS remov()(l t.he jurisdiction of the lower Courts, Ii<> we should remOTe 
the jurisdiction in thiR mntter of the High COul't.'rlie 'last' prriviliionit:; 
llontaiued .in cll\use !i of the .Rill und provides fol' the e..1:clu.~ion of 
.interference .0£ (Jourts with the';p~ceedings in the Courts 'of the Spet1ial 
'M.o.gistrates; in other. words, thf! High OoUTt will not:havc power: 00 
enterLtlil1 applicl1.tions in revision.' The reaSon' for this provision'is obvious 
from what I have 1l1rolldv !'!nid to the House. The ·object,:of estebliab.ing 
these Courts of Rpecinl Magiat.rnt()s iRto provide 8. apeed:v form of triRI 
f()f terroriRt offences. 1f th~ tlccuseil nrc ablp at' every stage 'of the 
proceedings t.o mn-ke npplico.tions in reVISIon to the Hi~hColJrt,.:.l
applications, no doubt, which would oventuall:v.~ntt he·.Mlt.lJ.'t.ined but 
.i!~l which. would SCl'VI;! their putpoBeS of delo.y,-if Ruch B procedure is 
permitted, then the object of speedy trial ill' defeiltecl'.;':At.\~~~, same time 
I would like once more to emphasise .that in every case aD 8yrpenl from 
the 83ntenoe of the Bp~i81 Ma.wsiil~lltesie; granted Bnd, ··therefore, ~h~(1 
should; be D.ofear ,~Qnt.f\ny.~ubatant.i.QI inju&1ilce wi,ll be. ~~~. : 

Now. Sir, those arc ttw provisioDs of this simple Bill. "It is perhaps 
: unnecessary. in. ,view ,m, the faots:tp }\I.4ieh I. c~led.atteJ)tion q,t, th~ begin· 
ding.of my.. apeeuh, .ttl. .cnlarge.;Pn tlJ,etep'orist ~«?,.~~~. It is one thal;, 
with its cnl\ouj, diSrega,nd ~;ho~ }i.ffl,:·!ihoulcl ElQt b~abJe tc;I ~mnian<l tlie 
sympathy of nny right-mindecl person. The lurking ass&ssin'who SbO~8 
: rio defenCeleRs~ l)Etft;on in rt.be~ book or whI'I thrQws. a ·bom,b .. ~to :w'bu 'WllB.P'ftmc 
nni1 hannleRs gathering c.n.n be no subjeot of pride t'l! f'IllV, ,¥?un~ry... The 
contribution of tho t.el:roriRt,s t.o the life of this country 'jR' thO 'promoti6h 

. bf ~ lifl.trlMt"t,he orgnnft:;a.tion .of"mllt ••. I[lp~l~ ~P~-q~~dOf'II0\~8 
.;descriptldrr+anfl,'the"nttempt ~ irttbftlch.teftlU\)l)O .~nta .and .~nv pl1b~c 
men that. may oppose thomifi)/Wf!b.*$ ~np.u~r."i'fh~e.ll1;~; ·how~ve~. 
tbosl.' who Bu:zgest that the t-el'l'OlisllR 'are simplv more thAn 1181IRU:v 
~llln~lI!'1iQlIli(· rl"fontlpr!'l. th"t thAi1' RimR &1'e ~,~ IIft&h ft,' thp. 

• Ii.: 
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nationalists, that they merely want SW&r&j and tha~ they wUl th~n settle 
down ~to ordinary law-abiding citizenl:l, di,scarding the methods of 
political murder. Well, Sir, I know no facts which bear out that. 
view. Even if thej,r aims are precisely the &&me as those ot the 
nationalists, history suggests that they would not discard their Ulethods 
when their aims have been attained. They have based themselvea largely 
on Irish models; let us take some warning by Irish experienae. Only 
yesterday I saw a telegram in which one of the 6:J1-Ministers at Dublin is 
stated to have protested strongly in the Dail against th'reat& of murdering 
him and his colleagues if they opposed Government, specially referring to 
the speech of a certain editor who said that while they had fists, bOdtaand 
guns, if necessary, they would not allow free speech to traitors. That, 
Sir, is the authetltic mentality of the terrorists. Those who do not agree 
with them are traitors and must, if necessary, be murdered. But, Sir, 
the aims of the terrorists, according \0 my informa.tion, are widening. 
Even if it could have been maintained some years ago that their aim was 
merely the liberation of the country on the lines contemplated by more 
respectable bodies, I do not think that can be maintained now. I have 
studied a number of looflet& which have been issued by terrorist 
orga.nisations within the last few months, and they are very instructive. 
They show that they are beginning to tum for their model from Ireland 
to Russia. If the House will bear with me. I should like to read out some 
quotations from these lea.flets. The first is headed "The Cult of 
Revolution" and is issued by what, calls itself "The Socialist Republican 
Party". In cltse anyone suggests that that is not a terrorist orga,nisatiOll. 
I should explain. in the firs't place. that they begin the leaflet by a 
triumphant reference to the ntirJ on the European Club Rt Chittagong and 
the RHnck on the life of Flir Alfred Wltt,Bon: and then they explain whRt 
they nre -fighting for: 

"We claim to represent the down·trodden masses. The mall8es are eager for 
revolution. " 

'l'heir programme is that: 
"Organizations lIhould work among the maaaes with the object of preparing them 

for armed insurrection." 

And what is the object to be attained? They say: 
"We stand for the establishment of lOCialiam and t.he abolition of exploitation 

of man by man." . 

And, finally, they refer to the Socialist Republican form . of Govenunent 
for which they are fighting. Now, that· puts in a very elementary way the 
aims for which these atrocious crimes are being committed. 

Kr. 11. Du (Orissa Division: Non-MuhRDlmadan); Is it not ail old 
document of lA29? 

fte ,lrGllOarabie mo .•. G • .,: This is quite a new document. 
beCRuse, as I say, it refers to the raid on the European Club at Chittagou,g 
~d the Btta.ck on the life of Sir Alfred Watton. 

JIr. •. 1» .. : TIl.ni ymi .. 
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The Honourable JIr. H. G. Balg: The next leaflet also refers to 
oChittagong affairs and makes an appeal to rebels and terrorists. Then 
it goos on to make some very interesting references to the Congress. It 
bas no very high opinion of the Congress: 

"The Congress wants capitalism through mutual arrangements, and we want to 
establish a Soviet through blood and revolution." 

Then follows a violent denunciation of the policy of the Congress when 
Mr. Gandhi was at the Round Table Conference and describes the Congress 
.as being a party of the rich 

An Honourable Kember: Whut is the harm m releasing Mr. Gandhi 
at this juncture? 

The Honourable JIr. B. G. Bai!~: Then I come to another Bengali 
leaflet. Here. again, it is inspired by hostility to the aims of the Oongress: 

"We cannot deny t.his fact," 

-it says,-
"that behind all the doings of the Congress there lies the mentality of the tradesman. 

'They want reforms," . ' 

this is a charge against them-
"they want wider chances to satisfy their self-interest." 

And then they go on in true terrorist style: 
"The traitors of the country may sell the self-respect on any plea to the English. 

A:iter attainment of freedom. their efforts will he to capture the rein8 of Governm'3nt." 

"This is their attack on anything like constitutional progress: 
"If these people," 

-that is to say, the trllitnrs of the BOllntry. who are prepared to accept 
·constitutional means,--

"if these people are not subdued with an iron hand, then all the efforts of the 
'nation will turn into nothing." 

And, finally, t,hey end by saying that their object is to estabiish n, 
revolutionary Government by a country-wide armed revolutIon and end 
up with blood-thirsty t,hreats, whiclJ are not after all idle threats, against 

.aU those who oppose them. 
There is much more, Sir. I' have other 1eaflets which reiterate exactly 

·the same point of view. The object is not anything like constitutional 
rerorm. They are inspired by the keenest opposition to any party 'that is 
. prepared to accept ordinary constitutional reform or which bases itself on 
-the present social' organization_ 

There is one more leaflet to which I should just like to reier to explain 
what precisely they have in mind 8S the future of India: 

. "In the reign of the socialist form of Govemment," 

--lUld this, Bir, is not an ordina.ry Communiat AsllOCiatioo,-but ft. is an 
Associ8tion which describes itself as Bbagat Singb IS ABSOCiation-signiftcant 
"W01'ds-

. :'in t~e reign of the lOCiaNIt form of Gov'~eDt, the land of the eonntrv will be 
llV1ded In equal llhares to all penons over which the penon concerned ~iJl exerci., un. control . . . ." • 
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Sir Muhammad Yakub (Uohilkund awl l{wlluon DivisiOllS.: Muham-
m:ld:llI ]~urnl): I would w~lcome it. 

'!'he Honourable Xr. H. G. Haig: 
wi 11 \I'l'lpm 11(' thp !If'xt. sentence too: 

J IIOPI' t.he Honouruble Member 

"_\101'eo\"<,I", kn:lllts will hav" to flRY no taxe~ 01" any sort of llt'gar which is common· 
ill ~hll!m days." . 

Atll1. now. Hir. li<w HI.\ fril~nd~, capitalists: 
"l\1a",dool'" will 1m,'" "H'I'y right. ""1'1' flldoric~ and mill" frol1l which at tho present 

~olll(>n( tht' "al'itali~t" draw much pl'Ofit.. MazdiJors will get full advantage of their 
meom,· lind .l)wy will. not, L" tre/\Led liko beasts Us at present. Representatives.)f 
l\laldoor8 \nll look atter the a,l'rangemenls and management of aU departmentS such 
ItS Rai!""a~', Call1l! IIn,1 sell routes." 

\\'L'lI, ~ir, t.h~:;e a.fe, .ill fueli, tLe UiU1S ",hid] lIl'e eOlllillg llwrc .. ullu lllUf!;l 
to (he ll'ulll III UJlI> tUrl\"rJbt IUOVClllUllt., Hnd 1 would ask the House to refleot 
fur a 1llOllllmt. llot \July un tho ubomiaabJe methods of t.hese lUen, but 
on tiJ.: disastrolJs jJ,dll:) Ibut they arc attcrnp1ting to pursue by those 
nwti.J(}d",; allll. possibl), J1ulIOUl'Uulc ~IellJber8, SOlllC oJ: whom show much 
illh'l'c'st. ill I.IIP \\·clfaJ.'l' ,,1' tl.·1·]·ori8ts, liWy rcilect l hat HlCte .ib little !!ratitude 
ill lift·· ",hell l;lwy hen!' what tllU ier;Ol·ists think of thenl, rrhe~e meJ;l" 
Sit', arlO tIll' (~lldUil'''; uf til~ (·UlIlltl'j. Tlwy ;lI'l~ U Ill(maCC to all ordered 
eVJlst.it-ut.iollnl f'l'llgt"l'';S ;11 Bellgal, and those whu. like Honourablc Members 
opposite·. bdicn.: in con!'<titutiollHI Pl'ogrpss and look forward to tho orderly 
,ky(\loprnelll or democratic institutiolltl, I:Ihould reuliso that it; is as much 
to tllPiJ' iniN(·Ht. u;; t", ours, thnt it is as vitn.l to the fut.ure, which is theirs, 
Hf' lo(, 1 h!' JlI't'sellt. which if; oms. thilt t.his lJIovI~ment "hollld be extirpated. 
Til nl'llt'I' j() l'xtil'pnte ;1, (·ffort. if; 1'l'C)uiredfrolll many directions. There 
i~ :1 \\'h"lu C'hnin of (lxl'lmfiY() IIml jnchcin.l JJrI'cessf's. of which the provisions 
(,1' tid!' Bill I'f'pre'lent. n. filJlnIl. though essent.ial, link. Effort, I admit, IS 
:>1",-, !'(>f!lli,'ed ill nnw!' rlil'cctions,-to stop recruitment of terrorists,' by 
impl·,.\·jllg puhliC'. opinioll rmd hy endeavouring to cmc some of the condi-
l.ion~-('(~nnomiC' :mll eilllcationlll,-which have fostered the growth of the 
mnvp.ment. From all directions Pl'E'RSUl'f' mm;t, hp. mainta;ned steadily nnd 
rel(,lltks"l~' [1l11i HlCCPf;f; will he pnslII'ed. T ao appeal very earnestly to 
thE' HOURP. i"'() ('o-opC'rnte wit.h liS in t,hiR mn'tter find t{) paSR the measure 
whil'.h T have plfl(,pcl beforfl t.hem, 

Mr. President (The HOlll'lllrnhlp Rir Ihrahim Rnhimtoola) : :Motion 
movfHl: 

"Tlu,l th" TIill to supplemont tht' n"n~al SUPfll'eSAion Of Terrorist Outrages Ac:t, 
1932. 1"" t.'\k~n into consideration." 

Sir Harl SlnghGour (Central Provinces Hindi Divisions: Non-
Muhammndrm): I want to raise II point of order, and I am very sorry 
I have t.o cIo thnt. I am n~t at all speaking .at the present moment on 
t.he meritlJ of the Bil1. The -point of order thltt, J Wish to rniRe iR ns 
follow!:. Under c)aufle f) of this Bill, it is laid ilO\,\1D: 

"Nnt.withstandinlt the provillionl of the. Code, or of any other law for ~be time 
1>l'in..; in for~l', or of nnything bavi11lr f.be for!'e of law by whatsoever authority made 
nr dr,ho, there RlIall, $ave as pl'Ovided in the 10eo.1 Act as supplemented by thIs Act, 
1,(' Uf) appeAl from nny.order or sentence passed by a Special Mal(iltrato under !he 
lrl('ul Al't n;nd"" ~av(\ o,.q aforesaid no Court Iiha11 have a11thority to revise such order. or 
~I.lIItencc. or to trRnsfer anv case from any Buch Magistrate, or to make any order 
llTIII,'r ~p.rtion 491 of t.hA Cod~, or have ,any jurisdiction .of any kind in· respect of any 
)'Irocflodinirs of any Anch MIl.~pt.rRte .. ~~ or IIny dirpl'tion'. mndo onder Chlll'fl'r tI of the 
In ... n! Act..·· . 
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'The intention of this olause is to take away the revision,,} power of tho 
High Courts in matters dealt with un~er the local Act 8upplemoutcclby 
this Aot. Honourable Members' will find, and you will find thut a 
similar question was the subject of fl. prolonged debate and de,cision by 
this House BS far back ilS 19'28. In 1922, when we so.t on the t;eJeot 
Committee to revise the Code of Criminal Procedure, WE; found ourselves 
confronted with section 435 of the Code which laid down that the High 
Courts had no power of revision over orders passed under sections 1,14 uud 
145, of the Criminal Procedure Code, namely, orderl:l relating to urgency 
and to immoveable property. But though that wal:l the state of the 
statutory law &8 enacted by t.he Indian Legisla.ture, the Indiun High 
.courts held that they were not fettered by the provisions of section 485 
~' they had jurisdiotion to revise orderspalsed by any subordina.te Courts 
or Magistr'ates under the Parliamentary Statute, seotion 107 of the Go\'em· 
ment of Iodi!. Act. Therefore, they exercised their jurisdiction despite the 
restriotive provisions of seotion 435 whioh, before 1928, had taken away 
the revisional powers of the High Courts. So much for the powers of 
the chartElred High Courts under section 107 of the Government of India 
Act. There remains the non-chartered High Courts,-Chief Court·s aod 
Courts of J udicia.l Commissioners whose powers are, not the li\ubject of 
proteotion under section 107 of the GoverDlflent of India Act. They, 
-therefore, were fettered in the exercise of their rev.isional jurisdiction by 
the provisions of seotion 485, the result being a startling anomaly, namely. 
that while in provinces subject to the ohartered High Courts the High 
Courts had jurisdiction, in, provinces not 90 subject to the chartered High 
Court.s the High Court had no jurisdicHon in a similar caBe. That was the 
anomaly that we removed in 1998. I find in this annotated odition oredit 
is given to me for having drawn the attention of the Legislature, but I 
·do not take that oreciit at all. I wish to repeat what is quoted hore as 
a precis 1)[ the arguments which prevailed with the T.Jegislature. It is 
stated here: 

"Thl' grounda for the omission of sub.section (3),have been thus stated by Dr. ('our: 
'Thp int .. n.tion of this amendment is to preaerve to the High (",(lUTts revisional juris-
aiction in cases disposed of under sections 144, 145. etc. Honourahle Members are 
aware tba.t nob only die chartered. Hi~h Courts. but aU the non,chartered Hip:b Courta, 
'lUch 88 the Chief Courts and the Cnum of the Judicial Commissioners do, under 
various local A.cts, pollll888 a statutory power of revision in luch casell. .. Now, 
Sir, I ask the House a simple quest.ion. If it il a fact that all the Courts, cha.rtered. 
and n0!l-ch~red. Jl<!1~" thil power. then I 887 clause (~) of Rection 435. is superfluoul, 
nay mlsleadlJlg. If it 11'& fact that they do not' ponels that power, IR that raBe I 
ask the House to endorl!e my opinion that this power il both lalutary and nerellsary. 
It ~11 not be denied that this power has in fact been exerdsed under section 107 of 
tho Government of Indio; Act and other 10<-.&1 Acta. If 110, this clause conflicts with tbe 
8ltJll'81a provisions of aection 107 of t'he Government of Jnili~ Act'." 
I~n<t this is the view which the HOUse endorsed. 

Now, thc short point which I WlI.nt to make here is that the power 
of suprilltendence vested in the chartered High Court is n power over 
which this House has no, jurisdiotion. It is a power which, this House 
canot.tat..-e away by nny legislation. That powtlr has beeri defined by 
the Hlgh Courts to be the power of revision over all Courts subordiostA 
to the chll.'1iered High Courts. The only ettect, therefOre, of the enactment 
,of cJaus~ 5 would he to take away the power of superintendenoe whioh 
has 1;»een Vl'sted in non-cbartered 1i'igh.·Courls by the Indian T.Jcgislature, 
and It would reproduce the anomaly whichexistAd in 1922, DAmely, ·th,,~ 

• 
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[Sir Hari Singh Gour.] 
against Lhe same order the chartered High Court has jurisdiction, hu. 
power of revision under section 107 of the Government of India. Act, 
whereas a non-chartered High Court will have no suoh jurisdiction at 
all. 'l'hat is the anomaly that was created by the Act prior to 1928, and 
that anomaly will be reproduced if this clause 5 is enacted into law. As 
regards y·)ur power, I wish to recall another fact. 

In 19'J3, if I lnistake not, I introduced in this House 8 Bill for the 
eS~8blishment of a I:)upreme High Court in India, and on the objeotkn 
r&.1sed by the other side that it would be 'Ultra "ires of the Indian Legisl .... 
ture to enacf such a measure, your predeoessor, Sir Frederick Whyte, 
decided that such a power did not exist in the Indian Legislature and 
he would not permit me to move my Bill. I ask you, Sir, to exercise the 
same power. If clause I') is enacted into law, it would creaLe a. curious 
anomaly. 

:Mr. S. O. Jlitra (ChitiBgong aad Ltujshahi Divisions: Non-Muham-
madan Rural): It applies only to Bengal.· 

Sir Karl SIDgh Qour: ~ friend on the left points out that this law 
is only applicable to Benga.l. It is 80, but the point that I am making 
at the present moment is that if we enAct clause 5 and take away ·the 
revisional jurisdiction of the High Court, Ss you will see that it d~s 
take away the revisional jurisdiction of the High Court, it would conflict 
with the revisional jurisdiction given to the Bengal High Court under 
section 107 of the Government of India Act. I may point out thQt I have 
not brought this objection upon this House by surprise. I have conveyed 
my doubts to one of the Honourable Members on tho other side and I am 
told that it iii not the intention of Government to take away the power 
of the Hi~h Court given to it by section 107 of the Government of India 
Act. If thnt be the case, if it is not the intention of the Government 
to take Qway the power of the High Court given to it by the Parliamentary 
Statute nnd the High Court has held thnt that power carries with it the· 
power of revision, then I eannot understand wh'y clause 5 has been· 
enacted at all and what is the direct pu·rpose with which this clause I). 
has been enacted. That, I submit, is a point upon which the Honourable 
the occupr,nts of the Treasury Benches may be pleased to enlighten you, 
Sir. For the present, I think the enactment of this clause 5, pari paBB'U 
with the existence of section 107, would create a great deal of confusioD' 
and I thiuk it is up to this Legislature not to create a confusion of this 
charactel' an,] to do what might conceivably be held, as indeEld it has 
been held by the Calcutta High Court under a previous Statute that no 
act of the Indian Legislature can derogate from the power which Parliament 
has given to the chartered High Court, the power of superintendence which 
carries with it the power of revision and more specifically you will find, 
Sir, that thev have the power to direct the transfer of any suit or appeal· 
from any C-ourt to any other Court of equal or superior jurisdiction. They 
can direct that the appeal shall lie to one Couff; or the other Court and'· 
this power they have been exercising ever since the establishment of jibe-
chartered High Courts. Therefore, I submit, that yO\:1 should rule that 
clause 5 is ultM virs. and, in any ·c~, if the Government wish to safe7 
guard the provisions of section 10~ of the Goveft!lllent of India Act, theT 
must have a clause inserted to that effect. 
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1Ir. President. (The Honourable Sir Ibrahim Rahimtoola): The Chair 
should like, in the first insta.nce, to ask the Honourable Member whether 
it would not be better if he raised the point of order when clause 5 came 
before 'the House. When the Honourable Member got up to raise the 
point of order at this stage, my impression was that he was contending 
that the whole Bill was ultra vires of the Legislature. If that had been 
his contention, then the time chosen by him for raising the point of order 
was appropriate, but he does not do so. His contention is that clause 5 
of the Bill is ultra. vires. Is that so? 

Sir Bart Singh Gaur: Yes. Sir. 

1Ir. President (The Honourable Sir Ibrahim Rahimtoole,): Then .the 
proper time to raise the question would be when clause 5 is under 
consideration. 

• 1Ir. B. B.. Purl (West Punjab: Non-Muhammadan): Clause 4: would 
also be open to the same objection . 

• r .. Presldent (The Honourable Sir Ibrahim Rahimtoola): The objection 
t;) each clause should be taken when that clause is under the consideration 
of the House. At present the Chair is quite prepared to consider any 
point of order contending that the whole Bill is ultra vires of this 
Legislature. 

,Mr. B. B.. Puri: Pl"Ilcticallv it would be. So far as olauses I, 2 and 8 
are concern£"c1, there is practic&lly no difference of opinion. That only 
leaves "lauses 4 and Ii and they are open t.o identicaJ objeotion and 
critioisD;1. 

llr. Prelident (The HonollrubJe Sir Ibrahim Rahimtoola): Order, order. 
When the Chair rose to deal with the point of order raised by the Leader 
of the Nationalist Party. it was restricted to clause IS only and, that being 
BO, the Chair wishes to point out tha.t my point of order raised in regard 
to any clsuRc of a Bill as being ultra vir •• , the proper time for doing so 
is when that clause is under the consideration of the House. If the 
Honourable Member has anything to urge in this connection the Chair 
will be glad to hear him., ' 

Ii:" Bari ~iDgh. Oour.: The reDson why I have raised this point of order 
at tlllS stage IS this. The Honourable the Home Member wants the Bill 
to be taken into consideration &Jld I want to know from you, Sir, as to 
how much of the Bill is to be taken into consideration, the whole of it 
or only two-thirds, beoause if one-third is ruled out as out of order. we 
are left with nothing but two-thirds and, on that point, I shall advise mr friends as to wha.t they should do. That is the reason why I have 
raJ.sed thj9 question. The fact is that clauses 4. Bnd I) are an integral part 
of the whole Bill . 

. 1Ir. B. P. Kocly (Bombay Millowners' Association: Indian Commerce): 
MIght I submit, with, great respect, with reference to 
your ruling that the proper time for raising this point 
of order would be when clause I) is under consideration, that there will be 
very considerable practi.al inoonvenienQe in the course which you have 
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laid down ? . Clause 5 goes to the fundamentals of the whole Bill. A 
great deal 'of the discussion, practically, the wholo disoussiOD. will 'centre 
round this clause, and it ma.y tum out to be wholly unne~Ssary in the 
cnd. Therefore,; Sir, if for nothing else, for the sake of convenience and 
~e p~p6l' ~onduct of the debate, it is very essential that the Chair should 
gtve Its rulIDg now on this clause. Otherwise what will happen will be 
that Member!'; in criticising the Bill ~iIl merely fasten upon this cla.use, 
and it m:ly ultimately be that the whole time and energy of the House 
has been \t'asted upon a clause which is not in order . 

. 1Ir. Preatdent (Tht1 Honourable Sir Ibrahim Ra.himtoola): The Chair 
recognises thr. force of what the Honourable Memher has urged, . alia' if 
it is the general wish that the point of order .raised Rhould be decided at 
this stage. the Ch:air will raise no objection., 

.'!'he Honourable Sir BroJlDdra Etter (Law Membe!;): 
obje·ction. 

I have no 
.. 

Mr. Pr8lldeDt: A point of order has been raised and if anyone 
Honourable Member wishes to speak on it, I will allow him to do 80. 

"1'he &movable Sir BroJlDdri. JIlt.ter: This point of order i* notbing 
new'. It was. considered in the Bombay High Court in a recent case in 
connection with the Special Powers Ordinance, section 62. That section 
is in the same terms 8S clause 5 of the present Bill and runs thus: 

"Notwithatanding the provisions of the Code, or of an}' other law for the time 
being in force, or of anyt~jng having. the force. of laY' by whatsoever anthority 
lDade or dorie, there shall, eave as proVIded by thiS OrdlDance, be no appeal from .ny 
order or I18ntenee of .: Court OOIlstitutei under thil Ordinanoe and,Bave .1 aforesaid., 
no Court, .hall have authority to revile luch order or I18ntence, orro transfer any caM 
fzoID any lIuch Court, or to make any order Dilder section 491 of ~he Code or have. 
any jurisdiction of any kind in rellpect of any proceedings of any such Court." 

• 
It was dJ'gued that section 52 of the Ordina.nce WQS ultra vire8, and the 
Chief J uBtice . of Bombay delivered Itet.'Dsidered judgitumt on this point. 
Wha.t he said was this that that section was not "Ura1lif'68. but that that 
section did not affee't the power of superintendence whioh the High Court· 
had under section 107 of the Go~ernm('nt of Indio.. Act. Sir. the High 
Courts derive their powers from three 6ources. 'The first is the Criminal 
Procedure Code, the second is the Lettors Patent of the High' Court. and 
the third is section 107 of the Goverftment of India Act. There is n(; 
question that in safar a·s the Criminal :J'rocedure Code is concemed,this 
House has the authority to alter the law. Section 65 of. 'the Government! 
~f India Act gives. this ·House ,the .power·to ~1ter an:v law7 .. p~ed bY,.!i-DY 
Indian Legislature. 'therefore, in 80 fc.u· as .clause5 'oft'he" B'm 9~.elQl 
to alter the Criminal Procedure Code, thet:e is no question Of ultra Vi"BB. 
The Indian .Legislature can also "Jter the Lettei'll Pa.tent. ;The Letters 
Patent: th~8elves ,g.\vethepowel •. ·Therefot;. sO. f~'B8 th(~bwers p~n' 
to the Hlgb Conrt by the Letters PateJit are 'concemed, they CAn be 
altered by this House. 
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Now, there are these two sources nnd thero is u third source, namely, 
-section 107 of the Govt:'mment of Indin Act. Section 107 of the Govern~ 
ment of India Act begins by saying: 

"Each of' the High' Courts bas' supel'intendence OVIl!" all Courts f~r I the' time' being 
subject to its appellate jurisdiction, and may do uny of the following things, .. " 

~Il wh~t the Chief Justice has _held is this, that since: 
. '''WI) lNIve got Imperintendence over a mbordinate Court, that lIuperintendence i. not 
~trioted merely to admini8trative 1Da.t~ but also extends. to jl1.dicial matt~s. nnd, 
therefore, by virtue of that power the HIgh Qourt could .tlll reVIRe the declilons of 
lower Courts." 

But the point is this. Hc decided against the argument that section 
52 of the Ordinance was ultra. viroB: he sa.ys in effect that it is not ultra 
tliro.but intra virs. in RO far 8S 'the Criminal PrOcedure eo-de is concerned 
an:d in so ~ar as the Letters P~ent arl' concerm'!d.- but that that Sf'ct=on 
®es not affect powers given under @ecHon 107 of the Government 6f 
India Act. In thiFl connection mav I draw vour a.ttention to se('tion84 
-of -the Government. of Indin Act,":'-which fI~Ys this: 

"A law made by any authority in British IndiaeShall not. be deemed. invalid solely 
on lLccount of anyone or more of the following reasons . . ." 

'The relevant sUb-cla.use is this: 
"A law made by any authority in Brit..ilh India aDd ~epugnant to .any proviaion of 

tlUs or any other Act of Parliament, shall, to the extent of t}lnt repugnancy, but not 
-otherwise, be void." . 

Therefore, it COUles to th:s that if· cJauBO 5 purported to affect the powers 
of the High Court under section 107 of the Government of India Act, to 
that extent .it would be void, that is. to the extent of the repugnancy but 
not ptherwise. Otherwise itwiIlbe good. 'fhat is to say, that clause will 
I?e good in so far as the powers given by the Criminal Procedure Code are 
concerned, and a~so in so far IlS thf\ powcrs given b;y the I,etters Patent are-
concerned. 

Apart from revision, clause 5 dell!!! with !'Iection 491. Jljtrhts ,roder 
8eotion,491 fire nOt givE'n by any Pal'liRmEltltm'y Statute, hut ale given by 
the Criminal Procedure Code. CllttJ~e 5 ,,-ill' be good . so fur os that is 
concerned. Whatever powers are given hy the CriminAl ProCledure Code 
or by' the J.Jetters Patent mm 'he altE'rC':d nnd the\' "'ill he Illtert'd. n'is 
-not our contention thlttwe' have t.he· powor to . RWect l'Ie~tion 107, or t,bllt 
,elaufle:5 purportlJlto affecrl;' seciHon 107. . 

JIr, L.al.nd:J'av&!f&1 (S:nd,: Non:~f-lIhammQdan RIH'fll): Well. if t,he 
.po"·er~ are .the same, then it will he nugdmy? 

'!'he BODourable Sir Brojendra Mltter: T mn" inform the Homle thnt 
'We,point also 11-1'08e in the CRlcutta. High Court,' but, it wafinotll('C'esMr:v 
to ~8!Jide the Jluestioo.. Incidentally it, WBS held that ~clauso in the, 
Ordinance W6.8 not ultra viroB but ihllot the High Court'l!I'powers of Ruperin-
~enee wp.te notdinken aWRy 'and 'CQ1~ not bfl tl\ken ,away .b.vthe Tnqja.n 
~l$lR~um: Tbat, being 80" Jnycontention is this that cla~e ,5 is intnJ 
:f!U~ of ,the" ~i9latur~.~but. wbtt.~, fta ,oflect will be is a., quitedifferen* 
matter. The effect will be that tho power,:; given to High Courts h~' nn.v 

• 
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~uthority other than Parliament will he altered, but the powers of super-
mtendence under section 107 of the Act will remain unaffected It will 
apply to what is legally possible and not to what is forbidden, ' . 

Kr. Prea1dent (The Honourable I::jir Ibrahim ltahimtoola): C~in 
doubts have occurred to the Chliir in view of what has fallen from the 
Hono~a.ble t~e ~aw Menlber, and the Chair wishes to put certain 
questions to him lD order to appreciate the significance of wha~ h~ has-

stated with regru'd to the LegislatIve powers of this Assembly.,. 
I '.K. The Honourable the Law Member said that the sources of High 

Court's powers were the Criminal Procedure Code, the Letters Patent 
and section 107 of the Goyernment of India Act and tha.t under sec~i~n 65, 
this Legislature cun alter the Criminal Procedure Code. He has further 
stated that under the Letters Patent themselves those pow.ers can be' 
altered. He admits that this Legislature cannot touch the powers conferr~ 
by section 107, The main point of bis argument appears to be that w~ 
may pass clause 5 as it stands and if there is anything in the clause which 
is repugnant to section 107, it will not take effect, that it will be void, 
and the High Court will not act on it. It is in regard to that point t.h.a1! 
the Chair wishes to ask for information. It is perfectly true that 'the 
Bombay High Court gave B -decision on the Ordinance enacted by His 
Excellency the Governor General. This Legislature is not responsible for 
what the Governor General, in exercise of his powers under the Gpvern. 
ment of India Act, may decide to d\). If there happens to be points 
in the Ordinances which go beyond the provisions of section 107, the 
High Courts are entitled not to act on them. That is perfectly 
intelligible; but when Government want the Legislature to enact 
a law, it is the obvious duty of the Legislature 'he see tbat no 
prtlvision is passed which is ultra ."ireB of section 107. (Applause from 
Non-Official Benches.) The Legislature cannot be expected to e~act 
&. law without satisfying itoilelf that it does not encroach upon the limita-
tions which an Act of Parliament has imposed. (Applause from Non-
Offici'al Benches.) Subject to any furtber explanation which the-
Law Member may give, the Chair, should like to ask whether the best 
course for (';rOvernment would not be to frame clause 5 in such ~ manner 
8S to be within the powers of this Legislature. It cannot be righi; to leave 
it to a High Court to declare that any part of le~islation enacted by this 
House is beyond its powers and is therefore void. I do not think th.fI 
this Legislature should be allowed to be put in that position. (Hear,. 
hear.) When the point has been specifically brought to the notice of thiB' 
Legislature. it is our duty to be satisfied that the powers conferred upon 
the High CourtR by section 1M, which are quite clear and manda.tory, 
should not be entrenched npon. The portion of section 84, which. was 
read out bv 'the Honourable the Law Member, is perfectly cleat:: 

"A law ~ade by any authority in Britillh India and repugnaut to any proviliolr 
of this or any other Act of Parliament .ball to the extent of that repugnancy but not 
otherwiae be void." 

This provision covers a case in which a Legislature, without "fting 
oonscious d. doing so, may enact a law which goes beyond their authority ~ 
In that case the High Court, in dealing with 'the matter when broughti 
bef~ jt, would have to declare it void; but if the point is pl'ellen1i to the mind of. the Legislature, it is, I think, the obvious duty of the LaP'" 
lature to satisfy itself that they are' not d.oing an~hing which is beyoDcl 
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their powers. (Applause from Non-Official Benches.) As the qU§IJtion 
raised vitally affects the powers and privileges of this Assembly, I do not 
wish to give a ruling at once on the lines I have explained. I have pur-
posely put my points in the way of doubts so that there may be further 
discussion on this important aspect of the case before a definite ruling 
is given by the Chair. 

fte KoDourable Sir BIoj8Dclra JDtter: Sir, I have stated that clause 5· 
does not purport to affect the powers of the High Court given by section 
107 of the Goverrunent of India Act. If it be necessary that that should 
be specifically stated, I am quite prepared to table &n amendment by 
way of explanation that this clause does not purport to affect the powers 
of the High Court under Rcction 107 of the Government of India Act. 

JIr. Prea1deDt (The Honourable Sir Ibrahim Rahimtoola): May I inter-
rupt the Honourable Member jUi\t for a minute. The following words in 
clause 5 require to be specifically explained. 

"Notwithstandin~ the provisions of the Code, or of any other law for the time 
being in force. or of anything having the force of law l!y whataoever e,uthoritymade 
or done." . • 
That would include the authority of the Houses of Parliament. It is 
proposed to take away by these words not only the powers which are 
covered by the first two points which the Honourable Member made, but 
they are wide enough to cover all the powers the High Courts get under 
the Government of India Act from Parliament. I want the Honourable 
Member to explain that point. 

The JlDDourable Sir BroleDclra iii''''': As regards the distinction which 
you have been pleased to draw between the Ordinance and an Act of the 
Central Legislature, may I draw your attention to section 72 of the 
Government of India Act which Days: 

. 'the power of making Ordinances under this section is subjeet to the like reatric~ 
tions 8S the power of tile Indian Legislature to make laws." 

Tberefore, the restrictions imposE-d by section 84 of the Government of 
India Act apply equally well to the Ordinances as to anything done 
here. But I need not elaborate that point. The other point is this. 
Undoubtedly, the clause. as it reads, may, in the absence of section 84, 
draw within its ambit section 107 of the Government of India. Act, but 
that is not the intention of the Mover of the Bill. 1 am quite prepared 
to table an amendment by way of expl&n&tion in these terms: 

"This claWle shall not be deemed to affect the powers of the High Court ander aeetloD' 
107 of the Government of India Act." 

Such an explanation ought to satisfy the House. 'fhat will clear ~p that 
doubt. It is an easy matter to add an explanation to the clause expresslv 
stating that there is no intention to alter the powers given bv section 107 
of the Government of India Act. . 

l 
Sir Abd1l1' ltabJ,m (Calcutta. and Suburbs: Muhammadan Urban): Sir, 

I do not think the expl&nation given by the Honourable the Law Member 
Would olear up the doubts that we 'are all feeling and which were so· 

• 
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lucidly expressed from the Chair as regards the way ,this clause 5 hu 
been drafted. If you look at the language, it will be, found that it is so 
wide snd sweeping, that it brings in any law for the time being in force. 
The clause reads: 

"Notwithstanding the pro\'isions of the Code, or of any othel' law for the tim. 
-being iii fGl'C8, or of anything having tJur fo'rce "flt.w bJ Whateoeyer ~iby Ptade 
or done . . . . . no appeal £rom an order or Beuten!!e pa888d by, a Special Magiatrate 
under the local Act and IIIlVe as afOl'esaid no Court shall have authority to revise such 
order or lentence or to transfer any case frOlit any 8uch Magiet.rate, or to make Bny 
,order ,under 88Otion 491 of the Code, or have ,any jurisdiction of any kind in l'«Ipect 
, of u)' proceedings of any Buch Magistrale, 01' of any dil'ection made under Chapter II 
of the local Act." ' 

If you retain language like that, it would surely be absurd drafting to have 
at the same time the explanation like the one suggested. Besides merely 
'sa.~ying it will not alter the powers of the. High Court will not do, you will 
have to go further snd say, it will not hi Bny way affoct section ]07 of 
tbe Government of India Act. 

The Honourable Sir Brojendra K'tter: Is not tha,t a matter of draft-
ing? c 

]D. JIruldeDt (The Honourable Sir Ibrahim Rahimtoola): I am going 
-to, suggest s way out after Sir Abdur Rahim finishes his speech. 

Sir AbdurJtablm: There is I\lso a point of substance I should like to 
know from the Honourable Member. If he is going to retain these drastic 
provisions, what will be left of the powers of superintendence. Can he 
-telJ us in definite language as to what win be the powers of superintend. 
'once left in the High Court. If he could define tha.t, then, we shall be 
in a better position to lmderstand that notwithstanding clause 5, if properly 
drafted, there will still be the powers of superintendence left in the High 
Court absolutely intact. 

Mr. Prealdent. (The Honourable Sir Ibrahim llahimtooln): In view of 
what has fallen from the Honourable the Law Member,' the Chair takes 
it that he agrees that the wording in the Bill. as introduced, has the 
eftect of enoroaching upon the poweTS which are given under section 107 
of the Government of Jndie. Act. On that admiseion, the Chair wishes 
-to, suggest that it cannot be beyond bhe drafting oapacity of. the Legal 
Depa.rtm,mt of the Govemmf'lDt of India to reframe the clause in sueh a. 
way as to leave no doubt to anyone who reads it that it.only covers the 
alteration in the Criminal Procedure Code and the Letters Patent., but 
that it does not touch· in any manner whatev:er the po~era . of the High 
Court under section 107 of the Government of India Act. As it is Lunch 
-time, the Chair proposes to ,RdjOtll'tl the House, le&ving it to the Honour-
able the Law Member tC'I contdder in what fonn he proposes to redraft 
tbe clause. As tbe clause ,st&1ids at p~sent.' it does apply to seotion 107 
of· the Government of India Act and sn fm- as i~ applies to tba.tseotion, 
if; is out of order. (Hea.r, hear.) 

,. < /-, 
_ Sil lEait: slii.p CJOur: Refol'e t,pe House adjol1m's for IJurich, mllY I 

make' \'J, sug~estion' AI!! yoU' nni a;nire', ;'Air, tlni! House :hltl'! 'iippmTl'f.en 
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a Committeo of 15 Members to exanline and report on the Ottawa .t\.jree. 
ment. 'l'hat 'Coinmit-tee hils been sitting £rOni day today and,iis it 
is l~ very imI)Ortant Committee, I crave the indulgenco of the HOllse mid 
your leave, Sir, that we be given an opportunity to sit Qn, .. that;Committee 
in t.lte nfL~l'UoQns by adjourning the House for tomorro~' and'till' we have 
concludetl thE. labours of that Select Committee, I 'would equally a~ your 
pemlisflion nnel the indulgence of' the ~oul'!e that we ,should devotE! the 

'aftel'nOODS to t.he· transaction of t.he ordinary business of tht' House and 
the 10I'eJI')On8 for doing the work 'on the Sel~ct Committee. 

!. , . 

Some Honourable Members: No; no., The 'Sele~tdommittee should 
sit in the afternoons and the House Qn the forenQQns. 

. , '1 '-', . 1 . \- J • ~ , ~ 1. ;., 

Sir Harl Smp. dour: I know, Sir, there is BOme diJfer.8lUl6.,Clf opinion' 
as to whetl1Cr the House shQuld sit in the forenoons 'or in the aftemoona. 

" ,: .. . " .' .' 
Some Honourable Memben: Th~ R04SP should. sit, in the torenoo~s. 

only. . 

Sir Hari Singh dour: I tim putting'tht!1; point ,of vie~" also to the 
Chair. The question, Sir, has not escaped yQur a.ttention or mine. The 
Qnly difk.l'cnee betwet.>ll forenoon sitting and the nltel'lkKJn sitting' hi that 
while. in 1 he case of forenoon sittings, we must close by 1-80 or there-
about.!; for Lunch .. ~he,J:e may be alittlelongar ; sittings; 'if "e~ait in the 
afternoons f\nd tho wOJ;k of, ,the House might go on even after the period 
of five o'clock or half-past five; in accor4ance with the. importance of the 
work and (;he wishes of the House. That'is the reason why an afternoon 
sitting is preferable t.o '" morning sitting. Otherwise, ,there is nothing 
wrong. ,i 

Some Honourable 1Iemben: No, no. We prefer n ~o~iQg'sitting of 
the Assembly. . 

-) 

.,\. 

Mr. Pr8Iident (The Honourable Sil' 'Ibrahim Rahimtoola.): Honourable 
MemberR should bear iIi mind'that we have, met here fOrthetransaetion 
'of very itnportnnt flublicbllsitiess. fHeli.r. heal.) The' suggestion made 
by the LeAder of the Na'lionali,t ;PaTty:does not :apl'8altO the Chair quite 
fiFo mm'" nf; t-:OllH' Honourable Membel'B aeeftlto ·imagine.: Adjournment 
to the Delhi Session was specially made to deal with two very important 
subjects. the Ottawa Agreement' aid t'he ,Ordinance Bill. I should like 

. Honourable Members to consider that if half.day sittings Are agreed to, 
how long the Hou8e will ,have '60, iifl. "c",! '" ,.;,,;. ,; , ,j' 

.)~. ·,f"i:·i" , ", ,,' .~. ~ ",:'j :.I J. I' ,. ... :'1'" .;,. ·.~i I. 

, So,meBcmOur.b1e ~~~r.:, T~n '~~~ Dl~d,Ioe:: ~~, n.~(ieD;lber. . " 
. ; .. ! .' ) . i' . , ~ 'r, • ~ : ,; 

":,,,:., PuIldelll (:£be Elcm()\lrab1e~,8lr ~~~~. nab~too.a);: .. Or: ;it ,~y 
: ~. fnrther::ber/ond·t,hl\t . d"te. , .: It: rftppe.'lr,a. ·tJIf'~€or~.; GR~ng, r~d, f,o ,fda!' 
{Ollt. if newspaper ~ort.sA&re tQ' ba believe4. '-:iha.~,'If.~e -number., of 
wit.ne!'!soR hnvo been nsked to attend 8n(1 give evidence before the Speoial 
pom.m~tt£l,e, 09 ,tlHj Qttaw. ~~"pep.t, . r~-.':'I!i :; ", ' , ',<. , 

IIIr Abdur Bahim: No, not 0. IBr~e nl1mber(t~ly':"81'iJhiari' n~ier,," 

• 



:J048 LEGISLATIVE ASSEltfBLY. l14TIl NOVEMBER )982. 

Mr. PrulCleDt (The Honourable Sir Ibrahim Rnhimtoolll): Large and 
.small are rela.tive terms. 

Sir AbdUl Bahlm.: Only four or five witnesses. 

Mr. PrealdeDt (The Honourable Sir Ibrahim Rahimtoola): If 2, 4, 6, 
7, 8 or 100will that satisfv the Honourable Member?-wiinesS6S are called 

.and the lawyer Members ·0£ the Committee begin to cross-examine them, 
the Chair is not sure whether t.he Committee will be able to bring in their 
~port by the 21st November as required by the Assembly Resolution. 

Some Bonourable Kembeo: We doubt it. 

Mr. President (The Honoura.ble oir Ibrahim Rahimtoola.): If that is 
'so, Honourable Members should consider, how long this Session will have 
to be prolonged. Ii the Rouse wishes to go on indefinitely, the Chair will 
have no objection whatever. The reason why the suggestion for an after-
noon sitting was made is this: The House meets at 11 o'clock and adjourns 
ordinarily at 1-15 or 1-30. That, means about 21 hours work, out of which 

·.one hour goes to questions.j • 

Mr. S. O. Jlitra: There are very few questions left to he answered. 

"lIr. Pl'Iatdent (The Honourable Sir Ibrahim Rahimtoola): But all the 
:same the question hour is there. The House has dealt with question 
No. 1180 today and I have already admitted questions numbering nearly 
1700. That being so, a good debate is not possible if we have to adjourn 
the business of the House in a little over an hour. The effect of that will 
:be further prolongation vf the debate. 'fhe advantage, therefore, of an 
afternoon Session is that if we met at quarter past two of. the clock, we 
can, in public interest, sit up to half past five or even six in the evening 
giving considerably mnre time for the transact,ion of public business. That 
was the reason why this suggestion was made. But if the House wishes 
. to meet in the mornings only, then a better alternative would be not toO 
meet on sOIDe days of the week, but to sit whole day on other da.ys. I 
know that there is a atrong feeling a~ainat afternoon sittings, a.nd the 
·Chair will bear 'tha.t in mind. I take it that the House desires that I should 
:adjournthe House now till tomoJTOw. 

(Orie. of "Yes, yes.") 

Then I will adjourn till eleven o'clock tomorrow to meet the general 
feeling in the House. I should like Honourable Members. to consider 
carefully the aspect which the Chair has brought to their notice, in order 
·to determine whether we win meet in the afternoon or whether we will 
. :meet the whole day on some days and not sit at aJl on other d&ys. I hOpe 
tilte Le&ders of Partie8 wnI lEit the Chair know tomorrow in time 80 that 

. ·further adjoumroentB may be regulated acoordingly. 

The Asaembly then adjourned' till . Eleven of the Clock on Tuesday, 
-the 15th No'VeJDber. 19M· I 



APPENDIX. * 
Khan Bahadar lIakhdum. Syed Bala Bakhah Shah (South West 

Punjab: Muhammadan): Sir, I would like to speak today for only three 
:minutes. A number of forceful speeches have been -made in English on 
the Ottawo. Resolution during the last four days; but no speech has been 
made in tht' House in Urdu. Considering. therefore, that a speech in 
Urdu is equally necessary, I rise to make one so that the Resolution does 
not go without a speech in Urdu. 

I sincerely differ from my Indian friends who have spoken for or 
against the Resolution from the point of view of India's interest. Every 
Indian desires the good of India. It would have been very pleasant if 

·-some of the Honourable Members-or at least my Honourable friend, 
Haji Abdoola Haroon-had made their speeches in Urdu. I am rather 
inclined to think that every 'MeJ!lber of the Assembly has not fulJy under-
stood the issue involved in the Resolution excepting, of course, the bania 
·dass, the Honourable the Finance Member or those associated with 
finances. We are not concerned with the people of Bombay or other 
provinces. What we ore concerned with' ij the gain of the agricultural 
·olasses, i.e., the zamindars. If, as a result of the adoption of this Resolu-
tion, the zRmindars stand to gain in respect of the trade in foodstuff, 
cotton, ete., we would, by all means, support the Resolution. But, before 
we do 80, we would like the Honourable the Finance Member to stllte in 
simple words-not in complicated words-to what extent the zamindars of 
India gain by this Resolution. If it is not possible for him to say anything 
just at present, he might Us well place thit=: information in detail before 
the Select Committee whose appointment is now under consideration by 
the House, 80 that we can decide our vote on the subject. The oondition 
of us, zamindars, is going from bad w worse every day. If, therefore, 
the zamindars gain by this Resolution, we would strongly support it. 
The Mover should include the name of the Honourable the Finance Member 
in the Select Committee, and the motion for appointing It S£'Ject Commit,tee 
'Bould be adopted. 

• Vide page 1980 of L. A. Debate., dated the 10th Novem1Jei., 1932. 

, 
• 

( IMt ) 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079

